
P. A. C. No. 414 

PUBLIC ACCOUNTS COMMl7TEE 
(I 974-75) 

(FIFTH LOK SABHA) 

HUNDRED A N D  FORTY EIGHTH REPORT 

[Paragraphs relating to Financial Results and Earnings 
of the Railways included in the Report of the 

Comptroller & Auditor General of India for 
the year 197 2-73-Union Government 

(Railways)] 

L O K  S A B H A  S E C R E T A R I A T  
N E W  D E L H I  



10. 
r Aodhra t'n~ventry CicnerU C o o p ~ m t i ~  

Stom Ltd.. Wduw 
(ViuLbpamrm). 

y MI,. Crown Book Depot. Yvpa I?. 
Bum, -hi. 

Ma. Suoderda8 Gtrvchmd, 
MI, GIrgmn Road, 
Sew Pnnmr Street, - 
Bombey-a. 

The lnrernationa! Book How% 
(Pdvrte I.mltcd, 
6, Ash Lane, 
Mabatrnr Gradhi Road, Bombrp-r 

The l~tcroatlonal Rook Serrlca, 
Deucu~ Gymkbanr, Poooa-6. 

Chules h m k n  tk Cornpurp, 
10, Mrh~rmr Gradhi Road, 
O p p u ~ t ~  Clock I oaec, 
Fort, Hombap. 

Thc Current Book Huuae, 
Muutl LUK, 
Hrghun~th Vsdaii Street, 
Bombry-1. 

M.& J. Services, P~~blirhen 
Reprcseoratirn, Actoonu & h a  
Boot  Sellerr, 
Bahrc Rod, Bombay-15. 

The New Order Book Company, , MYSORE 
W r  Brldgr, 
Abmtd.bd4 r7. People Rook Howc, 

.Opp. jr@rnmoban Palaca, 
4 Mpore. 

M R Y A N A  R.%J.*rSTHAN 

UADHYA PRADESH 

0. Modrrn Hout Huuae, 
Sot. 7;i P a w ,  ; 
l o d m  Ctcr. 



d 

q u i t a s  
axt 3nt 
t sct  
h i  s 
ysars  
we r2 
e xt ent 

~ x q t i o n s  
3 c ~ ' ~ n t  3 
year  
re@ s t e r i n q  
whers 
a t  
q u i n t a l  s 
&t& - 
fact  
t h i  s 
year 
wha re 
at -nd 



C - I  Financid  result^ , , , , , , , I 

APPENDIX Sumnary of main conclusions, reccmmcndaticr .< . , 1 3 3  

Pm 11' 

Minuter of the rmng\ of the public Accounts Commrrtee 
held on 

*Nut riqoat. One cydoncykd Copy laid an the Table of the llcuse and I v c  mpi@ 
PI@ lo &lumu Lbruy. 
B(W ra-1 



PUBLIC ACCOUNTS COMMITTEE 

Shri Jyotirmoy Bosu 

2. Shri S. C. Besra 
3. Shri C. D. Gautam 
4. Shri Pampnn Gowda 
5.  Shri Jagamathrao Joshi 
6. Shrimati Parvathi Krishnan 
7. Shri Y. S. Mahajan 
8. Shri Bibhuti Mishra 
9. Shri Paripmanand Painuii 

10. Shn Nnrain Chand P~rashar 
1 1 .  Shri H. M. Patel 
12. Shri P Antony Rcddi 
13. Shri Shihban La1 Sakaena 
14. Shri Biswanarayan Shastri 
1 5 .  Shri Sundcr Lal 
16. Shrimati Prat~bha Singh 
17. Shri G .  R. Pati1 
18. Shri V. B. Raju 
19. Shri Mohammed Usmnn Arif 
20. Shri T. N. Sin@ 
21 Shri Sosankasckhar Sanyal 
22. Shri A. K. A. Abdul &mad 

Shri B. K, Mukhcrjec-Ciuzf Finru~cid Commirrtc O@sr. 



I, the Chiihmiun of the Public Accounts Committoe, as anthorised by 
the Committee, do present on their behalf ttus Hundred and Forty Eighth 
Rcport of the Public Accounts Committee (Fifth Lok Sabha) on para- 
graphs relating to Financial Results and Earnings of the Railways included 
in the Report of the Comptroller and Auditor General of India for thr 
year 1972-73-Union Government (Railways). 

2. The Rcpon of the Comptroller and Auditor Gcnerd of India fcx 
the pear 1977-73 on Railways was laid on the Table of the House on 15th 
March. 1974. The Committec examined Audit Paragraphs at their sittings 
held on 18th and 19th September, 1974 and 13th January, 1975, The 
Committec con%idc.reJ and findiscd this Report at thur sitting held on 
16111 April. 1975. Minutes of these sittings form Part 11' of the Report. 

3. A 5tntcmcnt 5howing the summary of the main coaclusion~/recom- 
mLnd.ition\ of thc Committee ts appended to the Report (Appendix). For 
facllitj of rcfcrrncc. thrke h , ~ w  bccn printed in thick type in the body of 
the Rcpr t  

4 Thc Committee place on record their appreciation of the assistance 
r~m!crccl to them in  thc cxaniinstion of thc paragraph by tbc Cornptrollcr 
::ntl .I urlitor General of India. 

f; Ihr Ctrnmrttce ~ o u l d  id% l ~ k e  to cxprcss thcir thmLi tn rh: ofti- 
ctr\ nf the Minktry of Rmlwnys (Railn.iy Board) for the cc-operatic-n ex- 
:.ncfcd h) then1 in $ ins  inhmi.ltion to the Committee. 

- 

*Not print& Om c y c l a ~ ~ 4 d  znpy Iai 1 \MI Ihc TA 'e  nf the tl,,u\" .-q 3 five C T - , ~ .  
v I ~ L T ~ ~  in rhr P~r'iammr Lthmr). 
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CHAPTER I 

FINANCIAL RESULTS 

1.1. Tbe Railway budget for the y w  1972-73 envisaged a surplus of 
Rs. 32.53 croree. Tbe actuals showed a surplus of only Rs, 2.92 crores 
and this was credited to Railway Development Fund. Thc :horrid1 of 
Rs. 29.61 crores in the surplus occurred due to incrcas in rsvcnu; ex- 
plldirurc (Rs. 47.24 am) and payment of dividcnd to G c n m !  Revenuc? 
(Rs. 1.81 crorcs) partly off-sct by iwrcasc in rcxipts (I?.. 19.44 srorc5 I .  

1.2. Tbc anticipated and actual pross revenue receipt? and expenditure 
for 1973-73 rad actuals for the prcccdtng tv.0 ycJrb are i i ~ o x n  !n thi. table 
tX.10~:- 

1.3 At the urns of prcsc.nring [hc HuJgvt c*llnl.rrc.- !or I ;'2-'3. an 
increw d 9.5 m t h n  tonncx In rhc rrbcnue eummg I r q l ~ t  tr.iHir: o w  
[ I l i  prcvwu, yill. w w  ~ [ t i l p i l t ~ d  The J S I U ~  m6rtcn.ilt\mon u . ~ .  hi)*- 
T S C f ' ,  J I~tflc Over t;vc mrlhon tonacs \i h ~ l c  prcrwnt~ag 1\12 rr.\r\c.J lT\!t- 
lllrtcg fur 1972-73 donfilth rhc Budget for 1973-'-1. 11 br.h i1.1t.d h tbc 
hlmistcr of Hdwuy t l ~ t  lalure of ccoaunr)i to ptci up dur rn?  :ht g w t c r  
part of ycAr h& n,dtcJ m u p t t t n g  orignal cdcul .~~t~ub of the 



volume of UdEc likely to be handled. However, the estimates of revenue 
receipts were revised upwards by Rs. 31.17 crores. 

1.4. Referring to the Revised Estimates for 1972-73, the Committee 
desired to know the reasons for upward revision of revenue receipts i~ the 
context of thc downward revision of estimates of the additional traffic. In 
this connection. thc Chairman, Railway Board explained during evidence: 

"The tr&c forecast on the additional tratfic is always made not by 
clurselves alone but in coUaboration with the Planning Cam- 
msaion. which takes a leading role in this, s d  with every 
o t k r  .Ministry concerned; Steel, Mines. Industrial Develop- 
illeni and Heavy Industry-all together. Our experience 
sl~rnys has been that wc have always whittled down the ovrr- 
spunlistic estimates that have been given to us and we havc 
invariabl) exercised a moderating influence on these. Here 
again there are limits to which we em moderate in the face of 
~ 0 s i t i ~ e  assertions. 

To giw :in r.saniple. I would state what happened in 1972-73. 
12 million tonnes additional traflic was forecast; after our 
moderation. wc had to whittlc i t  down on the basis of coal 
ti: stcel plants k ing  1.2 million tonncs. washeries 1.8 million 
tonno and other public users 2 million tames making a total 
of 1 million tonnes-1 am talking only of revenue traffic. 
1q rcr:rrd to raw materials to stcel plants. the estimated 
additional 1\35 0.2 million tonncs. finished products in steel 
product. 0.5 million tonnes. iron ore an additional 2 million 
tonncs foodgrains .3 million tcmms. fcrtilisers .5 million 
tonnez. pertroleum products .8  million tonnts. In other 

general goods. we did not anticipate any increase at that 
time. What actually happened was that coal movement to 
steel plants came down to .9 million tonnes; although we 
had moved 1.3 million tonncs extra of raw materials and 
,2 million extra of finished products, coal to steel plants and 
sashcries came down by 1.8. Export iron ore movement 
came down because of reduction at Bailadilla and shipping 
difficulties in Paradecp and Kakinada ports. In repard to 
cement. production was down by 1.9 million tonnes becrusc 
of power cuts in that year which could not be anticipated. 

In rcgard to foodgrains, the estimate of additional quantity 
was exactly the same, .3; in regard to fertilizers instead of 
.5 only .2 materialised. In the category to otba goodn, wc 
moved 1 1  million tonnes extra. So the net r m l t  wan 5.2 
million tmnes." 



The Financial Commissioner for Railways futher explained: 

"In 1972-73, there were two contrary trends in our economy 
while agricultural production was below normal, industry 
was buoyant. In the first half of the year, we had drought 
in many parts of the country which affected the economy 
2nd rail transport. On  the other hand, it is a very curious 
phenomenon that in the industrial sector although in the 
rnqtcrn region, the iron and steel production was not coming 
up, it was more or less compensated in other parts of the 
country wherc the conditions were favourable. Take thc 
casc of foodgmins. I t  came down by 9.7 per cent in that 
m .  Tn industry i f  you takr the index for calendar vear 
1 0 7 2 .  the increase i \  7.1 per cent. Rut if you take the 
financial ?car 1972-73, the index is 5.3 per cent which shows 
that towards the last quartcr of the y a r ,  there was a 
slackening of industrial activity which brought down the 
percentage from 7.1 to  5.3. In othcr words, throughout the 
calendar year from January to Deccmbcr, there was a steady 
growth in industry. but when you takc the figures for April 
to  March, the growth is only 5 per cent against 7 per cent. 
Whcn we revised thc cstirnntes. while we wcre aware of the 
porition in regard 10 thc agricuhural economy. we were nat 
quite clew about this trend in the industriai economy, namely 
that it would suddenly comc down in thc last qunrtcr of thc 
year. Wc wcre, thereforc. working on the trend> of pcr- 
formancc at that tinic. For cxamplc. in the quartcr ending 
Junc wc were down by 70.000 tonnes-in terms of additional 
1:-.~fic: in July freight traflic startcd piching up  and for the 
fi,ht timr. wc wcrc p1u4 8.000 tonne5 Ivhich trend went on 
right upto Janwry .  R! k c e m b e r .  the f i p :  wor 4.77 
million. Wc were hoping that the lnst quarter would turn 
out. :IS is normally thc caw to hc the best part of the year 
for th: rail\vnys. It was our hope that we would be nbla to 
rcnch 3.6 n~illion tonnrs of additional traffic. On  top of t 1 ~ 1 t  
there was improvenient in mix, there was an extra million and 
a half in p e t a l  ~ d s .  At the same time, our lead was 
improving. In other words, we were carrying tramc a longer 
distance. Unfortunately in thc lnst quarter of the year not 
only thc tonnage fcll but also the lead came down v e q  
precipitately. These factors account for  the differenc- 
between the revis& estimates and the final estimates." 

1.5. The Conmit tee pointed out that from the figures of revenuc 
earning traffic and thc rcvenuc earnings given in the Revised Estimatrs 
af the year 1972-73, it could k inferred that in the beginning low 



estimates of the earnings were made to increase the tariff and towards 
the end they were revised upwards to cover up  the e n h a n e d  tariff rates. 
To this the Financial Commissioner for Railways replied: 

"The main object in revising the tariff was to  improve our income. 
At the timc of framing the budget estimates, we had the 
revised estimates of 1971-72 before us and the estimate for 
1972-73 were to be framed with reference to these figures. 
At the time of the Revised estimate, we were expecting a 
gross traftic receipt of Rs. 1.078 crores, and as a result of 
the budget proposals. and after taking into account ~ o w t h  
of traffic and ~ t h c r  related factors the fipurc came up to 
Rs. 1142.10 crores. You will see that we assessed an 
increase of Ks. 65.10 crorch. Even without the budget 
proposals ea rn inp  c m c  to I ts .  1 126.10 crores. At that 
time there was a dcspcratc cffort being made by the Goimern- 
ment to  reduce the \\orking expenses. They \!ere being 
held at a \yq Inn figure. \\'c had mcntioncd in one of t11c 
documents presented to Parliament that it was the barest 
minimum. 

L o o k ~ n p  at i t  in r r t rospxt .  I dL) not know uhcthcr it \ras not :I 

. 1:. of n r - t i i . t n  W'c hati. been criticiwd 
earlier that loi ;I nu~libet. of !cars \\e havc been ovcrcstirnating 
rrur rc\.cnuc's a r ~ d  u n c t c r c ~ t ~ i i ~ i ~ t ~ n g  our working cxpcnsi.. uith 
thC rchult that s h e n  u c  prcxnt  the final figures to Parlian~cnt 
j i  i., ;1 picture of clctcrior.!tion. \Vc havc k c n  a littlc more 
con\eri,i:r\i. iri 1(4-3--.3 : inJ  ~x,rh;rpa in our zcal to comply 
\<ith the \ii,he. of' thc P.\C \+e Iisbc ~ , r r c J  :i lictlc on thc 
<,tiler aide. hut I d o  not ~ h i n h  i t  could be called a deliherate 
atcenipt to plit! Jou 11 our earning>. 1 \\.odd likc the 
Conimittcc to con\idcr thi .  . ~ \ ; l . ~ t . "  



considering the extent to which they occurred in the DVC 
and the Bihar State Electricity Board. In fact, this power 
crisis in the eastern sector took everybody by surprise and 
it was a potent factor in bringing down the estimated traffic 
in April, May and June to which the Financial Commissioner 
referred. In thc remaining months of the year the movement 
had pickcd up b> 5.2 n~illion tonnes. We would have done 
even better but for the prolonged mterruptlon in traftic which 
occurred from the north to the South and from the east t o  
the north duc to factors uhich affected movement. For  
cxarnplc. thcrc wa\ thc Andhra agitation which lasted for 
about thrcr. months. Our pcate\ t  lcad comes from the 
traffic of p o d s  from the north to the south, such ;r\ coal. 
foodgrarn\. t t c  

" . . . . For thrcc months. thcrcforc. thosc interruption< affcc!. . 
hot11 t l ~ c  tonnagc and thc kid. Similarly. there arnL an 
agitation in Punjab and i t  affected our traffic; than there was 
a I:: :; : k t r i k  h~ the Eltctr~city Board staff in Vttar Prxdesh 
which resulted in an almost total s t o p p a y  o f  movement 
hctwecn thc Northern and thc Eastern Railways. Thew were 
the contributory factors to  reduction of the tonnace and the 
I ~ , : l t l  wh~ch \r.:~\  expcc t~d .  H u t  for thew factor\. I do not 
t h ~ n ' .  c \I crc w r \  wrong or far au; l \  from the target." 

Ihert: was an incrcasc of Rs. 2.59 crores in upper classes on 
uccounr of an inc tcxc  in triiffic and also ;I chan$c: in  thc. mia 



as between the constituent classes. The concomitant incraase 
due' to increases in fares has been about Rs. 12 lakhs, included 
in the total for Upper classes. 

The increase of Rs. 4.44 c r o m  in goods earnings had resulted 
from an increase in miscellaneous goods earnings (wharfage, 
demurrage, cranage, etc. ) ". 

1.7. In the course of evidence before the Committee, the Financial 
Commissioner for Railways also explained: 

"There was an increase of Rs. 41 crorcs in goods earnings. Thc 
additional earning is accounted for by our miscellaneous 
charges like demurrage, wharfage etc. Thcre is no freighu 

element in this increase. From 1st Dccznlhcr. 1072, we 
had increased our demurrage charges rather \teepl\ . . . . 
Goods earnings did not improve beyond the hudgct estimate 
in the final results. So far as passenger traffic i <  conccrned, 
it improved with quantity; we had a much larger traffic." 

1 J. The Commhe note tkt the Raihvay Budget for the Sear 1972-73 
envigRed a smphls of Rg 32.53 cnwee. However the actuals showed 8 
staphs of only Rs. 292 crom. At the t h e  of presenting the Budget 
estfaastes for 1972-73, am ianrreFe of 9.5 million t o m s  ia the revenw 
evnleg frright t d 5 c  over tbe preview year was anticipated. The actual . .  . was a lit&? over 5 tonws. Howewr whik preseb 
tbg tbe revised dmates for 1972-73 dongwith the Budget for 1973-74, 
ahmgb the estimPtes of rddWoarrl trnffic were revised downwad the 
estbmhs of revenue rrecgQ wem revised upwards by Rs. 31.17 mores. 
1Bc reasom for the upward rwiaion of tbe meme receipts when if wss 
d known that &e oddiEionnl rev- eadng tra& wns sot going to 
lartaislisc, Itme not been adeqm&ely cspWnd Tbc Committee are not 
at atl i q~~&  by tbt ehbodoo of wbich prevented tba 
R.WRg hwm whinllqb dre tqd d 95 m i b  tomes ia Ihe revenam 
~ ~ b r 8 e , r l z . p o r m a i r a r  d p o m r e P Q i r  tbeeastern 
aeder, pobalCcd Weir-2; h fdk wLieh o c m d  hrn aMth to the 
wmtbdfmmasttofbe.or(bdPslotrctarwYrbr%ectedmovcwelt,  
@dhmiaRmjab,lrjorEb&bytLtPbdricitgBoudsbllb VIbr 
~ W I h . g i n Y I J p r o Q r l i o a b c 6 p ~ e i c .  Tlw Cora- 
~ r t ~ i r t L c d 4 b t i L d r t h l d & t i w o f ~ t b e ~  
t k m v e m e c s t h r d e r ~ b e e I l ~ d m d d a n a t o W f v t t r  
hacveI.brllrdtmPdrfLccbed&jatLcrc fbwmn 
r r r C I c d . P r d r t o e a r a . p ( L c ~ ~ n t e 8 .  Ikcommwm 
c u o t k t I c p r r c r t , a c L a  prdct. h%ircad&tic Comdttw 



Social Burdens 

A udit Paragraph 

1.10. For the first time, the payment (Rs. 143.35 crom) to the 
General Revenues, after excluding Rs. 16.25 c m s  for payment to 
States in lieu of passenger fare tax and Rs. 1.91 c m r s  as contribution 
towards safety works, was less than Rs. l b . 5 3  crores representing 
interest on loan capital at the average borrowing rate (viz.,  4.77 per 
cent during 1972-73) of Central Government applicable to commercial 
undertakings during the year. In other words, the return to the Central 
Government on the capital invested in the Railways fell below its average 
borrowing rate during 1972-73. This reduction in the return was 
primarily due to concessions and examptiom of Rs. 24.01 c m e s  obtained 
on the basis of recommendations of the Railway Connntion Committee, 
1971 in its Interim Report approved by Parliament in December. 1971. 
The value of similar concessions and exemptions for the year 1971-72 
was Rs. 22.06 crorar. 

,CPuagraph 1(b) of the Report of C&AG of India for the year 1972-73 .' on Railways.] 



1A1. The matter hgardiag the quanta d a i d e n d  paid by railways 
falling s h ~  of the average rate of interest on Qpital-atchnrge was con- 
sidered by the PubIic Accounts Committee 1973-74. The Committec 
r- (Paragraph 1.96 of 120th Report) that the Railway Board 
slaqdd, while their poposds before the Convention Committee, 
1973 clearly briag out the implications of funher reliefs visa-ri~ con- 
tribution elemcat, taking the capital-at-charge as a whole. 

1.12. During evidence the Committee enquired whether the implica- 
tions of further reliefr vis-a-vis contribution element had been brought 
to the notice of the Railway Convention Committee, as desired by the 
Public Accounts Committee. The Financial Commissioner for Railways 
stated: . 

"We were specifically asked by the PAC to do so. When wc 
sent our views to the Railway Convention Committee, we 
also sent a copy of that to the PAC Secretariat. For the first 
time this year the net dividend payment will be short of the 
average borrowing rate; while this statement is generally true, 
1 might malie a slight correction. In this figure the loss on 
strategic lines is also included-that is Rs. 5.94 crows. This 
loss is to be made good to railways. It is a matter of 
accounting convenience that it is shown as a set-off in 
Dividend liability. Otherwise at least for the time being 
we will not be falling short of the average. We have brought 
this q m c x  to the notice of the Railway Convention 
Committee. Over the years the average borrowing rate of 
the Government of India is increasing; when old debts are 
liquidated and new loans are taken the average borrowing 
rate goes up." 

1 . I  3. The Committee drew attention to the recommendation made 
by the Committee on Transport Coordination to the effect that the con- 
cessions in fares and freights should bc takcn into account in determining 
Railways' commitmeat to the general revenues and enquired whether the 
matter had been taken up with the Railway Convention Committee and 
if so with what results. The Financial Commissioner for Railways 
stated:- 

&We have quantified the losses which we incur and as part of 
regular programme we put this figure in the budget docu- 
ments which we present to Parliament. This figure keep 
on varying from year to year. We have asked for some 
relief but to the best of my recollection the Committee ha 
not takcn any decision. For the time being u'c have bceD 

given some relief but the full benefit af the relief docs not oven 
aver  tbc total amount of social burden that we have to bear." 



1.14, It is seem etom the 'Indian Railways Year Book 1973-74' that 
the losses borne by the Railways in 1974-75 because of their social 
&ligations haw been astiaiated at aboui Rs. 203.91 crores. Out of this, 
Rs. 45.61 crores account for the loss on principal low-rated commodities 
such as foodgrains, oilsecds, suggarcane and ores etc. During evidence 
the Committee enquired on which of thc low-rated commodities there 
was an element of subsidy. To this thc Financial Commissioner for 
Railways raplied: 

"in the two commodities the D.A.C. mentioned specifically earlier, 
one was bamboo and the other was sugarcane. In regard to 
bamboo we have done rwo things. One is that we have 
changed thc rates. It was at the level of 45. and we 
have raised i t  and we have now classified it at 60. That 
means that the basic rate itself has gone up. We have 
reclassified it. Therefore, the basic rate is very much higher 
than what it was originally. On top of that, now these are 
all the escalations of this year's budget, viz., 22 per cent. 
Therefore, the loss in bamboo will be more or less covered, 
I would not say, completely wiped out. This is the situation 
as i f '  is-'today. 

On sugar-cane wc have not completed our study yet. While the 
Railway Board think that the sugar-canc rate was rather 
low, the North-Eastern Railway, about 25 per cent of 
whose traffic is sugarcane traffic, is of the view that i t  is not 
losing. We are most anxious not to take any hasty action 
because we do not m n t  N. E. Railway to lose 25 per cent 
of their traffic. 

As it is. over the years. \vc have been losing sugarcane traffic. 
f i ; l t  is because it ic carried by road. We arc anxious that 
before we finalise review of the freight rate we hove com- 
pletc study of this traffic by road." 

1.15. The Committee desired to know whether the Railways had any 
amngcment for making it study of thc profitabilitv of the cnd-produchr 
of the comnmdities which thc Railways haw becri carrying at subsidised 
rates or at rates h i c h  arc hardly profitable. In this connection. the 
Committee pointcd out that although hnrnhons were being transported 
at highly subsidised rates, the p3pr  mills who use hmhoos as raw 
material wcre making fabulous profits on the end-products. The Financial 
#mmissioaer for Railways stated during evidence; 

"We have b c a  concertrating on the economics of rail transport 
rather than the profitability part of an industry." 



He addsd: 'Yhrcr tbe years, we have been halpiqg indwahkticm 
by cMying the raw materialo nrmLA by f W o b  at a' 
favourable rate. For procc.wscd or t h i b d  goods tho mta fb 
higher as in the case of cloth, steel a any other item." 

1.16. In reply to a question whether the subaidlsed transport 
provided to industrialists was justified the witness stated: 

"Leaving aside the subsidy part of it, it is a moot polnt whet& 
we should at all take into account the pofbbility part of it, 
or not. In practice it is difEcuIt to do so. . . . mat, I am 
afraid, is in a d i i n n t  sphere altogether. Whetber the 
profitability should be shared by vanspart is a different 
question altogether." 

1.17. On being pointed out by the Committee that such propositions 
could be got examined by giving specific projects to the Universities and 
otkr institutions etc., the Financial Commissioner for Railways stated: 

"I have gone to them many time, but without much success. I 
do not know what you have in mind. How to take away 
the pmfh of an industrialist does not lie in the field Of 
transport ecowmics." 

He further added: "After all. we are a public sector undertaking 
not entirely a commercial organisation. There are two ways 
of dealing with the problem. Either we can be given 
grants-in-aid whiih will appear as credits in our balance 
sheets or the extent of burden can be noticeably taken in 
judging our petformance." 

1.18. As regards the consideration by the Railway Convernth 
Committee of the question of social L1 bobonre by Railways, tfie 
Financial Commissioner for Rail- sEeted during evidence: 

"A memorandum an this subject was submitted to the earlier 
Committee also. But that Committee caald not go into it 
in a detailed fashion before finalisiq its repott. SO, tbis 
subject is still Mare rhe Committee and it is very dHkdt 
far us to state what win be the position or in what d i d w  
they are likely to m m .  In tbe mean time, as m m  
by the PAC and other bodies, we arc brinhg to tbe godos 
of Parliament in all our budget peprs the utmt of todrl 
bur& that the railways bear under the pcl6nt 
conditions. In the last meeting tbe Chairman of the PAC 
was also kind enough to refer to this subjcd rad We hrrd 
txpmwd the view that the objact al b&&lg tbb ta tb 



mtico of Pariiament is that the railway's l h d a l  pafor 
mance should be judged, baaring in mind the burden that 
we hrVb to bmr on this account. We have also mentiondl 
that in othcr countries &ere ia a mechanism of relieving tbe 
burden to a majot extent by giving direct subsidy or by 
other means. It is for the Railway Convention Committee 
to decide how we should proceed in the present ciramsUmm 
and what we should do, but there is no specific recommenda- 
tion made by thc=nistry of Railways as such because we 
thought that the rtcommeadations should come from such 
a high body as the Railway Convention Committee rather 
than f m n  tbe Ministry of Raihvays." 

1.19. 'Ihs %oed&e note tbrt a~ ger cdcahtiow mrde by tbe Etdl- 
the btwea borPs by Ilu in 1974-75 kcaose of their 

sperhl ob@&om bave been eshakd  d about R& 203.91 crores. Od 
of ti& -1, Ra 45.61 attrhW to tbe bm d e d  By tbe 
Rdhaya ep.uRv tor the aurbge of p d d p d  low-rrted c o ~  
w c B 1 1 9 ~ o i l s e C d 8 , ~ a a d o r r s c t ~ .  

Freight SbPctPre 

1.22. (c) The Railway Convention Committee. 1971 also recommend- 
ed in its Sixth Report, approwd by Parlinment in April 1973, that the 
arrangements proposed by it for the period 1971-72 to 1973-74 may be 
&o mSmspoctiva sfflact to cover the first two yean a£ thc Fourth Five 
Year Ph& La., 1969-70 aDd 197071, as well and that these arrears of 
888 IS.-2. 



relicts may be suitably adjusted in the current year's accuunts. It wnu 
deci&td &at such arrears of relief amounting to Rs. 36.29 moms should be 
usad tb reduce the loan liability uf the Railways to the General Revenues 
on proforma basis. Accordingly. Rs. 19.56 mores were adjusted to extin- 
guish completely the loan liability d Railwey Revenue Raervc Fund and 
tho balance of Rs. 16.73 crores was used to reduce the loan liability of 
Railway Development Fund. 

1.23. (d) For the sixth )rear in succession the Railways had to ohmn 
loan from Gateral Revenues for financing works chargeable to the Railsay 
Devalopment Fund and also for payment of interest on the loans obtained 
earlier. The Fund closed with a nominal balance of Rs. 1 .Oh crores on 3 1st 
March 1973 and tbe total loan liability of this fund to General Revenues 
was Rs. 85.65 c r ~ c s  at the end of 1972-73 as against Rs. 86.65 crorcs 
at the end of the preceding year. 

1.24. (e) There werc net accretinns during the year to Railway Revenue 
Resctw Fund, Depreciation Restrve Fund and Pension Fund which cloecd 
with balances of Rs. 33 lakhs, R5. 174.16 crom 3nd Rs. 125.06 ctom 
respectively at the end of 1972-73. 

1.25. (f) As on 31st March, 1973 the Railways also awed Rs. 72.17 
cnms on account of deferred dividend paymeats on ncw lines, w h c h  i s  in 
the nature of a contingent liability. 

[Paragraph l(c) to (f) of the Rcpon of C. & A.G. of India for the year 
1972-73 on Railways]. 

1.26. 'Tbe Committee were informed by Audit that the ead of 1971- 
72 the liability of Railway Developmart Fund to Gcnmal Revenues stood 
at Rs. 86.65 crores. Of this Rs. 16.73 acm& wcre cleared on a prdonna 
basis utilishg the substaatiai relid in payment of dividend for VK yeam 
1969-70 and 1970-71 Lmantcd by fhc Radway Cmvcndon Committa 197 1. 
n3e liabiii of this fund at the end of 1974-75 was expected to br 
Rs. 132.69 a m .  

1.27. In regard lo the position of Rcvcnuc R c m c  Fund the Commit- 
tee were informed by Audit as uder:- 

"In order to meet tht! shortfill in the payment of divided dunng 
the years 1969-70 and 1970-71 loans for Rs 8.86 cmrm a d  
Rs. 24.92 ctores were obtained from General Revmum as the 
balances in the fund were inadequate to mact thc sh<ntfan in 
dividend liability. After rqmymcnt d instrrlmeatr, d loam a 
sum of b. 19.56 crwes was outstanding on 31st Marcb, 1972. 
7%~ was wiped out on p r o l h  baris by ulilihg rnarr 



relids in payment of dividend for the years 1969-70 and 1970. 
71 granted as a result of recornmenciati- of Railway C~nvm- 
tion Cummittcc 1971 made in its sixth Report. 

In view of the anticipated daficits in the years 1973-74 and 1974- 
75 the Railways have again borrowed Rs. 99.72 crores and 
90.56 croru during 1973-74 and 1974-75. The fund is expect- 
ed to close with a loan liability of Rs. 157.03 crores on 31st 
Mnrch, 1975 as per Budget estimates of 1974-75 which is a 
steep deterioration as compared to tho comulate absence of loan 
liability on 1st April, 1972." 

1.28. The Committee were further informed that out of Rs. 72.17 
crores of deferred dividend. a n  amount of Rs. 28.16 mores related to new 
lines which had completed moratorium but the dividend cauld na be 
paid as there was no surplus left in the working of the new I&$. 

1.29. Referring to the loans oatstanding and the amtingent liabilitia 
d the Railways the Committee eaquired whether the financial results for 
& yew 1972-73 could b tcnned as satisfactory even though the accounts 
d a d  a surplus of Rs. 2.92 mes. The financial Cornmisslonn for 
Railways & p o d :  "Tbc financial position of the Railways is very vuy 
unsatishctary. . . . We have exhaastad an om Developnem and Revenno 
Rescrvc Funds. We are unable to meet our intercst ciwrffes, daveloprnat 
c h a r m  lorn hbilitp ctr" 

1.30. On being asked about the steps uken or prop& to be taken to 
cbtck the ddmioratmg financial position of thc Railways the Fmancial 
CrrmmiPsioner for Railway stat&:- 

"Actim has to be taken on many fronts and not in one directioa. 
M l y ,  wc must be compensated adequately, in some form dr 
other, fa the extra social burdens that we cam. This is s 
dacirioa which is not in our hands. We have been pressing 
f a  it not only bcfrwe the Railway Cmvention Committee but 
also clscwherc at tho time of budget-mahag. Tnkc the trans- 
port of foodgrains whaa there is a hidden subsidy of nearly 
Rs. 48 crows. Our rasc is that this hould be passed on to the 
dstn'buth emf of foodgrains and let the subsidy be at one 
poiat and not at diffcrmt poinfs. The Govcnrmcat find it d i . 5  
d t  b BCOEP( this pasition straightway because out d the t d  
food- that w carry, 50 per cent is m a x t m t  of puMio 
distrikrtim Md 50 per cart on private acanmt. Tberc is a 
l e g  fear that ~f m raise our freigbt rate ihcn the private 
m, whkh amtmh tht mapr portion of tba distribution of 
fmdgmb-t inasuabpricemucbbeyoDd t b e r a L k f d  



Saamdly thab is nead for d ow freights and far% 
~ ~ d t w o p ? r t e .  Tbotdesoopicrebrbauldbe 
~ m d ~ t m a s ~ d i g m o n t w i t h t b c a s t .  Theo 
tba d l  iname should be coameasuxate witb the cort ol 
working c x p t a .  This 8axW part i s  very ~UEaelt to amtrol 
because 85 to 90 per cent of our working expeaats are account- 
ad by staiP aad fuel coet. Instcad of impwing the positim 
durmg the last two years the burden of labour coets has p a  
up so much that all h e  effort that we had made w h  to 
bring uur freight and fare into alignment has been c0mpMely 
thrown 0 v W d  

I can give the dgures of staff c w s  to show baw they have ken 
going up. At the end of March, 1973. our wage bill was 
R6. 518 crorea', at dm end d March, 1974, i t  want up to 
Rs. 627 a m  at the end of th15 year, it will go upto Rs. 841 
crora It will be @ing beyond b a t  because of additional D.A. 
incrarses. Two additronal D.A. increases are already in the 
offing. With the mls gong up fm Rs. 518 aores to Rs. 841 
cram era a pcriod of 24 months, something very drastic ha8 

to be b e  ta balance our budget. 

Thirdly, wv have to improve our servicrs both in quantity d tn 
quality. We have alw to improve our productivity dl almg the 
line. As the incharge of the f i n e  of the Railways. I can 
say definitely that unless the volumr: of business improves. LhO 
financial position of the Railways wiii umtin* to tr weak k- 
cause the costs k ~ x p  on ping up Wc camot kecp on rcsoctiq 
in increase in fam and freights. 

The4c are the four major pol~cy deasions we have to take. Of 
course. I am not talking about funher small masum to be 
taken." 

1.31. 'Ihe C o m m i e  pointed out that in Lhc matter ad unprov#lwat of 
Railway h c e s  the emphasls was d y  on thr need far t d c  
nvePue and the rationalisation of freight structure. H~wcvcr, no attnotron 
was @m to the removal of bottlcn& which hampered t&! growth of 

and optimum utilisatian of rht  assets. la this context tbe Commit- 
tee drew Wti~ to the fdlowing obstrvaticms oontrtnsd mt pgc 3 of tba 
"Iorfiarr &iihy+Rqxn-t & Accounts, 1972-73".- 



mamly attributable to rising wage bill and esoeloting prim of 
materials, b e  tunred art to be higher the iocrdase in earn- 
ings, hdkhng the need for a bttw adjusted pricing policy; 
wcond, the Railways have not been able to make the best use 
of their auetr, specially those added during the years." 

1.32. The F ' i c i a l  Cbmrnisoioner for Railways staled during evidence: 

"It is true that we could not make the best use d our a ~ t s  because 
of various rmsons. Our pice structure of course needs a 
review bdcause the bulk of our is 1 o w - M  traffic, for 
example raw materials for the sreei plants, W, foodgrairs 
and commodities like that. We had to take exoepcional action 
in rrspGa of one of tbe commoditk, i.e, cod. All along 
coal was being kept out of the standard schedule of our trafhc. 
We wcrc losing quite a heavy amount, 38 crores in a year. 
To fit it into the standard stn~cture wa.. one of the measures 
tbat we took. The same thing h d d s  gpcrd regarding foodgrains 
rho movement of w?LiCb involves Iws to the Railways. The,re 
was an ottcmpt to redjust our freight rates oa this basis even 
in 1972-73. You will recall that in the budgct, the lowest rJe 
275  was to bc eliminated and frugbt Wwture u p  52.5 was 
raised by one step. It is in conoo~a~oe with this background 

tbatthisoommeatbasboenmda. Itisnotdytbabert-otili-  
nrtiaa d ow yre4 h t  is impatant; if our picing policy is 
no? correct, we would lase e m  then. The ta.0 dungs arc 
s d p s t o t c , b t l t t h y o t d t ~ s d a t i a p d t h e ~ ~  
b. Tba functioning d tbe Railways cannot be rnvvdmg un- 
k w  m mska the best ma of our asas. Also the stnsmm d 
fans .ad freights h s  co be in omhmity with oar sxbtiag 
 tio oar." 



restructuring of our charges. The gap between wmiags and 
expuuiitura has been so narrow showing that piodic adjust- 
m a t s  of fares and freight raks have Rally mada no great 

impact. 
We have a freight policy the basic ingredient of which is that for 

the loager distance we lower the rate per taane carried. The 
freight rate is Mlesmpic as I& distance increases. This is besad 
on the ecanomic assumption on a very good p u a d  that with 
greater lead the cost of transport per unit m s  down. It 
the cost come down then we must pass on the bancfit, to the 
cus tom.  o\FCf the years when we ma& the astoma a berrcht 
much greater than what we obtained ourselves with the rrsult 
that when the toanage canid i- the earnings did not 
increase comspondingly. Thus, the shortfall in earnings got 
aaxatlmed." 

"BPsically, thc ra- must keep more or less in sympathy with the 
rising cost of operation. For the loas distance the b d r  
which should be passed on to the customer h l d  be in tbo 
same proportion as the reduction in costs which the railways 
derive. We have to see that this gap bawm the costs ot 
telescopic rates is narrowed. We have made an attempt only 
this year: it has not been done earlier. This year we have done 
it both in the original and supplementary budget." 

1.33. The Committee arere informed that the Frci&t Structure Enquuy 
Cornmittbe was appointed in 1956. Rationalisation in the freight sVudurt 
was made in 1970. To a question whether &re should be a reylar cum- 
mittre to go into the question d freight structure on Railways. the Membct 
Trafiic replied: "That is a mattcr which can bc gi:i\.cn ocwrsidaaricm." 

1.34. I)llrinp, ovMnct befm tbc? Comdtee  t k  FbncY CarrhabP. 
a for R-ys agreed that keep@ ~JI v i m  t k  h m  orrb- .ad 
tbe coaiageat I i  of R.ihvaps tk o d  Brrrbl p o d t b m  d tLr 
Raihvays m M  on& be trrrmd as "verg -*. In rrJprd to (br 
rewdhldcpsbtLeaorpmposdtobetltcoby I b t R d h y s b a d c r  
b c L c c L B e d e t e r i o ~ G o r m c b l ~ & ~ d o d t k t b u i d c ! 5  
tLcotacr-=r=--rsdbpro7CI0ptrdkrsrrl 
~ t b a e r r s n ~ m u d f o r ~ d ~ d f s m  
arrtbrR8fhyS. T L c C w p ~ w C r t ~  that dtbo@rome 
r r rd ) l rbdbth twerC lndbw b l b e e l l d b  fbepmi few 
. v e e r s , m k r S c ~ o l ( L t ~ m g c r u l y L C d b a r n & u -  
taka. m C w m I l t w n r o t t L e r l n r W 1 L t  - d w  
~ s r a r @ c c r r r ~ ~ ~ ~ , d ( b b ( ( Y . I ~ m - W  



A udit Paragraph 

1.35. Tba foilowing table gives thc anticipated and actual Plan outlay 
duriag 1972-73:- 

Budget Actual~ Variation@ 
1972-7 3 1971-73 

~ i u q p p h  I@) d the Report of the Comptroller and Auditor G e d  
ol India fa the year 1972-71 on Railways]. 

1.36. It is seen from the Audit paragraph that the capita) outlay during 
the year 1972-73 excceded the Budget Estimates by Rs. 50.62 c r m .  The 
breakup of this increase under various cornpmcnrs is givm klow:- 
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1.31. ,m tha 1oaao k is n d c d  that dtcmas th6 m d b f ' e  fm 
~ ~ r l i a a ~ r d ~ s n d ~ ~ ~ w a ~ k n ~ t & a t h t b ~ ~  
prurvirioe, tbe kmmaso in the capital expsnditum hra sod d y  due 
to haeatmi artley on invr"atdie6. Bxplaining the reasons for lcascr CX- 
paeditum uadet the he& 'New Lines and Ekcbifieadon' e6d 'Rollin8 
=, tbb F d  O0mmissianer for Railways stat& during rvMbaaa 
"lp tbU we wan achreving a probabh, saving that we p r d S 6 d  to W e -  
meat. When our budget was ready, a cut was impoocd by &cwanun#at d 
Rs. 7.75 sores. That is why some of the works had to go slaw." 

1.38. Referring to the heaviar capital outlay during 1972-73 iis aom- 
parad to the budget estimates, the Financial Commissioner f a  b i l w a p  
deposed during evidence:- 

"We must admit that though that year we were trying to momisq 
it did not fructify. Tha situation somehow went out of hand. 
Though the situaticm was p i n g  worse for a number of yean 
the net result became a-nt only this year. Take the case 
of inventories. Though we waoted to have n reduction h u t ,  
we could not Q it beau* the pricn had p c  up. Thm the 
pmduction in some d our units had gone down. The steps we 
have undertaken h a w  borne some results in 1973-74. Even 
though the inventorin in the Raiiwdys h v c  gone up in 1973-74. 
it is a temporary abaratinn on amunl  of the price rise and 
low podmion in our units." 

I n  reply b a question the witness a W : -  

"In 1971-72 them was an m a w  in inventory. In 197273 t& 
situation was bad. -, we dacidsd to su up m inMb 
tory control taam oa eadr railway, oonristing of a sbbns officer 
and a finance officer. whoe responsibility it is to wmtinise all 
purchases cmd makc w e  tfiat pvchuer are aot ma& unless 

they am urgcatly mquircd Pnd k c  is nal nsad for thir ud 
apply xientitic mdboQ witb the computerid prcgramme and 
transfa the nrrplur, of one railway to o h  railways. Was 
tbe introduction d cornputairad iafo- tbe ni lway  bod. 
q u Y t t r s w e n o t i n a p U i t i o ~ t o b K k V t h c ~ r l l \ y i n g i a  
mribus W e  depots d the railways wbkh #nae orhrr 4- 
ways muld make use d. NCW by this intornitwrjr o r g m b  
t i  this kind d camhnat#a . . u -g Qhm. 

"In the produaiaa units the folk lagahre 
rbo tarw pnd 60 inwntory hrro aawaulatad. la Ih, rorlrrJbop 
m=ha'ure wq#lm acoount lJso the @Ire bra pa@ up 
bemw of r-m, apmely, thb do#n d 

in ChittM0j.a md DtW.  



"So far as maOuPaclUring hupcnse account is caxxmod, the p i t w n  
in the railways is not so bad except in the eastern railway. 
It wmc to our notice in August, 1972 whcn we had the 
FA&CAOs conference of the railways. We found there was 
some procadural lapse and because of certatn other reasons 
also the balances bad gone up. Some of the reviews and 
ravisrms which they should have taken up, such as the costmg 
of shop manufactured articles, they had not taken up for yurte 
borne time." 

1.39. 1)uri.g evidence the Committee pointed out that although the 
-try was in need of transport infrastructure the expenditure on new 
Lists, ctc. was less tban the budgeted accwnt. But on the contrary the ex- 
penchture on mventorics had gone up wera l  times. In this connectm 
&e Committee drew attention to the fact that whereas Ihe Government 
had imposed a cut of Rs. 7.75 crorcrs on the Railways' capital expenditure 
in 1972-73. the Railways' outlay on inventories alone exneded the budget 
by m e  than Rs. 50 aorcs. T h e  Financial Comrnrss~oncr fa Ratlways 
stated during evidence:- 

''The question af inventories was engaging our attention. But, 
btforo the trend could be rectified, another y e a  went by. I 'krc 
wen certain difficulties in coatrolling the stores suspew becauss 
in our prohaion line at t h t  time both at Chittdranjan and 
D i  Lam Factory there was a fall in production and so the 
s t o r e  prowed could not be wed. Therefore, they had to Ile 
in inventory." 

1.40. hked about the measures taken to control the inventories on 
Railways, the F i a l  Commissioacr for Railways stated:- 

'We sent a team of oltficen who sutvcycd rbe work of the 
d h m p  lbcy bad pointed out ctrtain areas in which 
impwtareM could take place both in tbc matter of accoant- 
ing red r&, in the matter of purchases and those measures 

implsmsnted In foct, now, we have a staoding team 
a( oo errcb railway and I(  is called the Inwntorj 
Conad Tara It aauirts d om Sum Ot6c# and one 
POnraoe Q4ti#r. i t  is a long term pnxrss. We gd some 
tsurkr in 1973-74. Inventory balances had come down 
dm two y e ~  batad at going up. I think thii is a crrditabk 
~ G C I - ~  I Udnk it is about rbe order d Rs. 17 ar I N  
a0re." 



1973-74, and what has been the impact of inventory control enfoFced 
on the Railways. In a note the Railway Board have stated: 

"Railway-wise position indicating the inventories during the 
period from 1969-70 to 1973-74 is reproduced below: 

It will be seen from the above that the Stores Balances h a w  
increased bj 36 per cent during the 5 year period under 
review. In this connection, ~t may k stated that during the 
period the pr~cc increaw of matenah 1s appnlxirnately 62 

per cent as the Al Cornnwhtrcs \C'holesale Prlcc lndcx ha\ 
actudl) mcreaxd from 175 7 on 31-3-70 to 284 4 on 
3 1-3-74. Only by malntainrnp strict conrrui on invcn1orie.r 
the increiw in S tom Balancer hit5 been restricted to 36 
per cent only as compared to Ihe price inncase of 62 per 
cent. 

As regards impact of inventaory wntrol enforced on Railwrrys, 
it is stated that Inventory Control Ceil was wt op ia tsch 
of the 2x)nal Railways by ihc end of 1972 and waq i#tm--OIirr 



entrusted with the work of laying down procedure and 
practices necessary to be followed on the Railways for 
effective inventory management and to pursue their imple- 
mentation by a selective control over all aspects of Materials 
management on the Railways. 

The impad of inventory control cell set up on the Railways is 
quite clear on comparison of the position of inventories for 
the year 1972-73 and 1973-74 given below: 

Year Storcr Llaloncr\ Annual I~sues n, per Turnover of thc h b c e  
Appropriation h u n t s  to A n n a  Issues 

"lk Inventory Control Cells have baen able to attain a s u b  
staatial reduction of Rs. 17.40 crorcs in the Stores Balancecr 
as compared to the year prior to heir set up and the turn- 
over ratio i.e., balances to issues also has improved - 
55 per ccat to 49 per ccnt." 

1.42. It was ststcd during evidence that a Committee, had been 
set up for Stores inventory Contrd. Thc Committee desired to know 
thc terms of rcfercncc of this Cammittee as also the recommendations made 
by it so far md the acticm t a k a  thercon. In a note. the Railway B<wd 
have intimated: 

"Thc ternrs of rcfcrcncc of thc Conlnuntc cm lnvcotory Management 
on Railways arc as undcr: 

(i) TO rcvicw thc plic? and pmxdurcs on the Indian Railways 
fm invntoq amtrcd and procurcmcnt of stores. including 
rtnrcs procurd thrcluph thc mS&D. with the objm d 
ensuring matcndc nviiil;thil~ty :it the optimum level; 

(ii)  To n v i w  the systems to chcck thrfts and pillerases in the 
dorcs ; 

(iv) To have 0 thorough examination of the i m p  of sprc parts 
lor brc rolling stack; 



(v) To examine the feasibiliry of setting up of ancillary units by 
Smell Scale entrepweurs f a  manufacture of spare pa- in 
and around the Producticm Units; and 

(vi) To revic .~ the quality cootral of rpart puts. 

The first Report of the 'Cornmittrcc ai Inventory Management 
on Rahays' regadq  streamlining of procadurn and other 
imptant Dopects of moterials management on l n d h  
Railways is expectcd to be received sh01Tly." 

1.43. In a note on the balances under Manufacture Suspense, the Rid- 
way Board have stated: 

"The balances under Workshop Manufacture Suspeaec reprcaent the 
value of works in progress and that d completed works awaiting 
adjustment and of undc&arges/overcharga. It ma? be mar- 
tionad, however, that the outstanding balance uder ths Read 
indudcs dx value of the works in p g m s  n a  only in the mpd* 
Mechanical Workshops, but in all the other umltshops on tbd 
Railways as wtn, such as Engincrairg, Signal and Electrical 
workshops. Clothing Factorm, Printing P m s  ere. 

7b acBd of balances under WMS for the last 5 years is ts fdlous: 

I.C.F.  . . . . 6 , 1 j  7.03 7' 39 S ZS 6 34 
Tarrlfapmduaion Undc . zq 33 u.4 y. t 8  23.03 p cz 

It~iUbcnoticadthatrbctmrddbslmca,bpasnltr~~,iacrtrre.  
D P O ~ * ~ - O t - ~ m d i ~ t e c n l u * o l t h e ~  m 
m a m y r k u r d b l h P t c x t c u t l ~ l ~ ~ i n -  L tk  WMS 
brlrnca rmr the years b iaevitabk. 



Upto the year 1971-72 it can be stated that h e  balances under WMS 
ware quite in consonaace with tbe outturns ia aR the Productioo Units. In 
the year 1972-73 also the belance at I.C.F. is  quite commensurate with 
its outturn. At CLW cmb DLW, however, in this year tbere tras beea 
unfortunately some inoraase due to the tact that the produdon in thew 
facQri~  has not been upto thr: tatgettbd l e d  for various reasons. 

As brought out in para 9 of the Audit Report, at DLW as agaioa 
o d g h l  target of 153 locanotiras d the revisal target d 135 W, 
the actual productiqr was oaly 95 locomotOmOt~. Briefly the teasom a18 
serious Iabaur &les in the plmt oommcncmg fm May/72 and powef 
cuts and intemptioar. 

At CLW +st tht mticipalad outtwn of 1 16 locomocivw only 101 
locomotins wne p d d .  Even out of this, 101 l m v e s ,  19 ACMT 
looomarivcs could not be W l y  dcspatcbcd due to aon-availability d tnc- 
~ I O E I  motm." 

1.44. Reking to rbe increase in Iht Maaces under the Mrmuf;rtura 
Suspense from year to ycar. the Ccmmittec enquired whether it was not a 
casc of over-pmikming. To this the Finaacml Commisiocur for Railways 
replid: "It is not ovm-provisioaine, . . till 1970-7 1, I would not caU it a 
bad picture at PU. Take 1968-69. The CLW suspenx account was 
RE. 8 56 c r m .  In tbc next ycar it war Rs. 8.72 c r m  almost tbo same. In 
19:0-71,itboppodtoRs.7.6mm. I t h s s g o n c u p i n  1971-72ad it 
was much wow in 1972-73 hecause d inadequate production. 

Similar is the case with the DLW. The manufacture Juspense accmml 
was Ra. 9.62 crom in 1968-69; it fell to Rs. 6.67 cmrcs next year. It amt  
up to Rs. 9.19 cnrcs in 1970-71 and it fell again to RS 8.28 crO(Ed 'd 
l V l - 7 ?  1972-73 haa been n wry had year when ~r fard pone up to as 
h~pb as Rs. 13.37 crams. But for the pllritiao in the DLW in 1972-73 arPd 
in the CZW for 197t-72 artd 1972-73, in the othcr )#11-f. I a d d  say that 
they were carrmensuml with pndudim." 

1.45. As to the habn which led to r! denaaK in the pmductioa in 
DLW and CLW. Ebe Mmtbst M h M  stated: 



severe power cuts, and as a result of there things, there was a 
very great repemsiaa on production. The same ia also W e  
of DLW whae there was, from May, 1972 onwards, a wry 
serious typs of l a h r  unrest, and, therefore, prod'uction cam 
down. The oxit 05 inventories is thus going up. It was a]& 
significantly due to the cost of components $upplied by the 
BHEL going up. For example, an electric lorn set which was 
being given at Rs. 8 lakhs per locomotive went upto Rs. 12 
lakhs in 1972-73. Today, it is about Rs. 18 lakhs. Therefore, 
this had an impact on the inventory ,and the stock Mance. SO 
the causes are: loss of production and cost of components going 
up." 

1.45A. Referring to the new policy enunciated by the Railway Mimrtcr 
in bis budget speech of 20th February, 1973, in regard to launching of new 
railway projects or opening of new l ies ,  the Financial Commissioner far 
Railways stattd during evidca~e: 

"Apart from the unramuneratiw n a m  ol the works, there is 
another facet of the problem which may cause a little dificully, 
at least the short run and that is the constraint on resourad 
for plan pqmcs. You arc tully aware that e m  in the cumnt 
year, which is the first year of the Plan. we arc asked to ecfmo- 
mi= and cut back on Plan outlays. We t w e  reason lo believe 
that we a n  not going to gel any more funds next year. bccause 
Zba funds are bung prccmptod for use on the hard core like 
fertiiisen, foodgraias. oil etc. In this mtext ,  it it po~siMe 
that we may not have sufficient funds to give full cffcd to the 
policy which the late Railway Minister had munciared in his 
budget spcech ." 

1.46. Tbr Committee pointed out that just :I$ thcrc was rt hard core in 
tk overat1 axmamy of tbe country, dw Railways should also fix priorities 
snd prtpare a hard core plan for which the hinds must be provided for. To 
this the Financial Commissioner for Railways replicd: 

"That point is very wdl taken. Wc are trying aur best with the 
Piaaning Cammidon and the authorities which arc distributing 
the funds. We had submitted each Vmjcct and wlrm it is more 
or less aprw to, then the distribution of funds goes on that 
b u i s .  So far as the Railways are amcemcd. the fimt cat- 
a the hard core are such works that are directly m n &  with 
ldhng the traific, that is, pojatarienlsd liw, the rd lk  stock 
ard the line capacity aforks. Then there is  the ll~crrnd caltgloq 

a m p i s e ~  the safety works, dcldopmcntal works urd 



other works of that kind. Under the second category we haw 
also to draw priorities. The thinking for t h ~  time being is thaE 
wherever we have entered into commitments in respect of the 
second category, Uhcy should be honoured to the extent the 
funds are available. Th-dt is the present thinking." 

'The objed of planrung is to mow the largest volume of t r a c  
over a given distance. We have found over the yean that while 
we have the basic infrastructure in stations and other assets, we 
could make use of them in an intensive manner if we traverse 
longer distance and run speedier trains. Over the ;;ears the 
distribution of plan outlay bctveen the rolling stock and rtK 
civil works, tilted in favour of rolling stock and that is bow wo 
have been able to produce results by making greater use of 
fixed assets by adding to our mobile assets, i.e., wagons, cmcb% 
nnd locomotives. Even today about 50 per cmt of our plan 
outlay 4s accounted for by rolling s k k  and the b l a m e  by all 
o h  itans. We are re-exdmining the pactan of civil future 
plpn outlays. It is possible that for crcatioo of fixed assets, 
MtCb as railway lines, we may have to alloatc larger funds 
heFUStOt." 



1.51 The Budget Estimates for 1972.73 for Rollinp Srwk wcra 
Rs 75 578 crorec and the actualc under the head wcre RF 71 48 cmres. 
7 % ~  i t  will be seen that during 1971-73 the expmditum on rolling aock 
was lesc than the budget by about Rs. 4.30 c r m .  During tk COW d tha 
s a m t  year a supplementary pant of Rs. 2.54 c m  h d  bun .oMnhcd 
December, 1972 to enable the Railway Board to plsrce d m  f a  I S V ~  
w a p i  on the u.npon builders on urgent basis This war aurthttd to tbc 
urgent necessity to avoid wagon shortage and pn>vide adbqaete U @ t Y  
alread d actual materidisation of tnfhc m the cantxt d ran?wsd beoaanic 
and induztrrai activity. The p o p a m m e  of delivery of w a r n  was 
to oommence during 1972-73 itself. 

1-52. Jn a wrincn note on the subject, the Rail way Bmrd ha# Wed : 



(probable savinge) of Rs. 4.31 crores whereby the net capital 
outlay voted by Parliament was only Rs. 7 1.47 aores. Tho 
final outlay on rolling stock was Rs. 71.48 crores. There was 
therefore, no saving in the capital outlay on rolling stock during 
1972-73. 

Originally basad on the load available on the industry at the time of 
f o ~ t i c m  of the Bud# Estimates, funds to the tune of Rs. 
41.46 crores (capital plus D.R.F.) were pmvided for w a r n .  
After adjusting the probable savings wdcr the head 'Wagons', 
tbe not outlay for wagons was only Rs. 40.75 crores (Capital 
and DRF'). This was to cover anticipated pr~d~ction of about 
14,000 wagons both from indurt~~ and Railway worlrrhapr 
plus wagon wmpontnb nquired fa theee wagons. 

Thc ordering of additional 15,000 wagons (all d which were ogrinoc 
Capital) against the second and third supplementary Rolling Stock Pr* 
grammes was a subsequmt development with a view to meet the ncab of 
traffic and also to give addilional load to the industry to enable them to 
step up production. With this additional ordcr, it was cxptctcd that tho 
industry would plan for iauwwd produdion and speed up delivcria To 
maa this contingmcy, additional funds to the tune of Ra 2.54 mores were 
ulrad for. This represented the cost of 240 BOXT wagons. The eandion 
for wllhdrawal d Rs. 2.54 crom from tho Contmgeacy Fund was obtained 
on 27th September I972 as this amount was expected to be tBed up 
agoinu tbc supplementary orders for 15,000 wagons. AdditioaPi order 
for 347 BOXT wagrms was placed an 30tb Septcmkr 1972 on M/s. 
Twunrco. AnoWr orda for 368 BOXT was placed on M/s Chmm cm 
6th Octokr, 1972. Against tkme orders, it was expcdcd that 240 BOXT 
wagaa will be m a n u f ~  during October, 1972 to March, 1973 
utilising I&. 2.54 crorcs withdrawn fnw the Contingeacy Fund Out 04 
these sdd iW ordenv boqb M/s. Cimrnco and Texmeco actually tpnoed 
out 201 BOXT wagons durmg October, 1972 to March, 1973. 

Ax the time of Revised Estimotcs, the provisiaa the bcad 
'Wagoot' was rrirad to Rs. 46.R ctom i.e. an incfeasd of Rs. 5.33 croret 
OM the Budgct E~tim~tes despite a revision in tbe antkipW produaion 
from 14,000 wagom in Ihe Budget Estimnfs to 11,400 wagons in tbd 
Reldscd Esthte?li. Thc reasons for . d d i t i o n a l h m d s a n ~ ~  
as tmda.,- 



&m &a abew dmelopmcnts took place dw@ the pceiod SepteaW, 
72 to Jsnuaty, 73, additional provision in Keviwd Estimates wds 
d t a p t d .  

Tbe actual expenditure under the head 'Wagons' was Ra 39.70 wares 
iz. a saving of Rs. 6.38 aores with reference to Revised Estimates. This 
ms on account of following reasons. 

(i) Lcss production of 566 wagons resulting in saving of qprox. 
Rs. 2.5 mom. 

(ii) Less receipts of wagon components from indigenom 8ourcer/ 
abroad and curresponding non materialisation of payments 
to the exteat of Rs. 3.8 crores." 

1.53. While introducing the budget for 1974-75 on the 27th F e b ~ ~ v y ,  
1974, the Minister of Railways had made the following observations in 
regard to the results of hancial year 1972-73 : 

"When my able predecessor pmtated the Railway Budget for tbat 
year (i.e. 1972-73 he had every bope that the upward bmd 
in our economy would bolster rail tmnsport rrad 
improve Railway's earnings. Unfortunately ver) early in rhe 
year it became apparent that these expcctatioas m%h( nat 
cinne me.. . ." 

1.54. The Commmee asked about the reasons for placing orders 
15,000 ar~gons by oacuring a rmppluntwlrry grant m the clgtcxt of t lW  
dotrmtnt by thc Mmistry of Railwq tbru very early in the year it kams 
apparent that tbe additional p x i s  traffic hopad for was not 1- to k 
rchiasd. m Fauscial Cornmi- for K.iiways slatad dlulag eni- 
&am : "We pen upccting a proQrtion d 14,000 argaor. And tba 
budget war framed acc~diogfy. That ycat dm, them was a IM d aid- 
cirm in Partirment about wagons not kmg available. . . .Tbc industry 
was also under 'Iherc was unrest 1n the earslcrn sector. Our 
nead far tranqxmauon was there. The wagons were IA rbaR wpply 
wmctimcs; and tbeit supply cap. imptwe if the wagans arc procored rkad 
d tha a@id demand. Taking aU thc three factors into IcMltat, Ocrv. 
eanmeot took a decision and announced in Parliament on two ~~t 
occasioas. to place furtber orders. At the same time we had a b  bwft- 
drrlg d&dd tba t b ~  dOfXkmtd pfods~tion w m  8 h d d  p Up. 
In the iotmsts of both iadrpsaial cammy and tbe wsd far tnnrportrtkw, 
amorderwasplactd. ItwrsmorcarImscltattbrtour d 
deliveries could rial be for more than 11.400 wag- At thJ time, I#. 
Qfing Dcecmbrr-January, the reviscd estimates art I&; but no 



should then not have asked fa supplem~~tary demand. In that case, the 
original budget would have been equal to our total requiremcats. That u 
a failure on our part." 

1.55. Justifying the p1acemw.t of ordets for 15,006 wagons on the 
wagon builders on urgent basis, the Railway Board havt in a note, stated.. 

"It has been experienced during 72-73 tbat there was shorttall 
-to of tfEarts made in the supply uf wagons which was doa 
to the disturbtd conditioas prevailing at that tima with thc 
result that the outstanding registrations had been consistently 
high. With the increasing road coarpetitim if the wagons 
required by the trade and tho pubtic sector are not made am- 
able, high rated tmtiic inevitably goes to the road. Apart 
from this failure to meet traffic requitemeah; as and when 
demand is received c a w  a great deal of discontentment 
within tbe trade nnd industry as wdl as Govermnent under- 
takings. 'Ihis has resulted in s a i w d  criticism in the prea 
and particularly in Parlimeat. Whik -plying to the discus- 
siaa on Appropriation (Railways) BU, 1972, the thea Minib 
tcr for Railways Ski K. HPnumantbiab made an amourrt. 
meat m thc Rajya Sabha on 25th May, 1972 tbat 8000 BG 
wsgarr in tenns of four wheelers will be ordered. Tbe inten- 
tion was to adjust these additional wagaas against the 5th 
Pisn requireawats. In fulfilment d this assurance rdling 
stack pmgmmm for 8000 wagons was apprand in June, 
1972 

Futthet review was madc in August, 1972 in conmltatim with 
the Planning Commission. In these reviews the Planning 
Commission RIW indicated that the Railways should provide 
adequatc capacity abcsd of vafhc and since tbcy coasritute 
an infriwructuro they s b u W  not go cbtircly by the than- 
cial coaJidPrrttions on return of capital. Based oa WJC 
rcvicws it WI~S dCCidCd that 1)# ndditiod quantity to be 
ordcrrd should be enhaaced irom 8000 to 15.000. It w a ~  
elu, CQl)ri&roJ necasoary to order this quantum af rrws 
to give a much nwdtd mtswtrnce to the Wigw buildin8 
industry." 



addition of 7,000 wagons would be justifiable in the light of the vdumb 
of tm5c expect&, a representative of the Railway Board statad: 

"When we piace order for wagons, we take all these facton into 
account, how many wagons are going to be scrapped, whit 
is the anticipated vatfic increase etc. After hkhg thd 
overall picture, wc say our net need for extra wagom L (Q 

many. That is also split into various types." 
1.57. In the same context, the Chairman, Railway Board stated: 

"Tbe @t is that wagon ordering and building up is s u p p o d  
to be done in relation to the plan target. As it is, in 1973- 
74 and 1974-75, we are not producing what would k 
required in 1978-79, because the average level of output of 
wagons should be 20,000 a year which is the rate at which 
we should ptoceed if we are going to reach the target of 280 
million in 1978-79, the end of the Fifth Plan. But we know 
already that there is going to bc adjustment in the Fifth 
Plan. So deliveries in 197475 arc only expected to bt 
around 11,000-12,000, if I am not mistaken, and the order 
for the next year will be on the basis of the backlog, what 
they are expected to produce in the next year, the year after 
and again on an adjusted view of what the tsrpt ic painp 
to be in 1978-79. We wcre accused way back in 1968-69 
that we were tqing to kill the wagon building industry by 
not placing orden. One of the reasons cited even today is 
that so many units have closed down because the d e n  
arc inadequate. This is a dclinlma because if ynu want to 
produce 20.000 wagons a year, aH the units that have gone 
out d production must come back. Attempts are beink 
made to revive them but I cannot say because we are very 
stringent about placing orders." 

1.58. The Committee asked uhether the ordering of additional wagons 
was baed on some utimatcd rtquiren~cnts or merely to avoid Miticism 
in Partiament about non-availability of w a p s  and if there was re.11 
sbonage who was to be blamed--the manufacturing units or tbe plan- 
ning on Railways. The Member Traffic depo~cd during e v i d ~ e  
"The position was that durins the Third Plan we nddtd about 1 lakh 
wagons to our k t .  By thc time the Third Plan ended, the wagon cap-  
city was marg~nally ahead of the demand 11 can bc mid, as I haw 
said in esirlencc on an earlicr occasion, that at the cnd of the Thlr~i 
Plan the railways carried all Lhe traffic which was ofJaing sad Iba wagon 
capacity was marginally ahead of the demand. Allbough tbe tbca PAC 
thought it war much ahead d demand. We uplrincd the pi- 
tion in detail in support of our submidon, Then we came fat0 



recession years 1 9 6 6 6 9  and the marginal incrcasc in wagon capcity 
at the end of the Thud Plan, gave the impression of a big margin. 
Everybody including the PAC accused of excessive wagon holdings. 
Than in deference to the discussion and other considerations, the Railway 
Board cut down the wagon orders. 

The wagon units which got lcss orders are now finding it diffcult 
to come back into stream. We are placing orders even to-day, but I 
do not think the production is corning up or is likely to come up in a 
burry." 

1.59. The Committee pointcd out that thc ahcation for wagons in 
the Plan holiday period after the Third Plan and during thc Fourth Plao 
period werc 311 done in agreement with the Planning Commission and 
moreover at thc end of the Third Plan there wac a small surplus so far 
as the wagons wcrc concerned. Asked why in vicw of the above posi- 
tion difficulty was cltpericnccd and orders for wagons were placed, the 
Member Traffic statcd: "If you go back to fivc years it will be seen that 
wc drastically reduced the orders. 15,000 was advance order for Fifth 
Plan as compensation for the drastic reduction that we made in the 
earlier ycar." 

1.60. Qn being pointed out by the Committee that in vicw of the 
fact that the supplementary grant proved to be unnecessary and the 
calculations wcrc not corrcct i t  could hc inferrcd that the order for 
wapns wns placed only to suppon thc manufacturers. the witness stated: 
"I do not think that the inference is  quite right bccauu that is not the 
consideration for placing orders. If wc have shortage in a panicular 
type of wagon, we go in for thar wagon." 

1.61. The Committee desircd to bc informed of the rcquirernents, 
availability and future production proc.rammc of wagons in order to mect 
thc requirenwnts of the Fifth Plan. In a note. the Railway Board have 
statcd: 

"Wagon requjrcments ale assessed for thc Plan period taking 
inlo account the anticiptcd growth of traffic. In cakulat- 
ing the requirements consideration is given lo various streams 
of traffic. T h e  kad of coch strenm xs well 8s the amount 
of empty haulage incidental to that stream. speeds of move- 
ment. belcnticmq in thc n~arshallinp yards en m t c  as well 
tl dctentioas at terminalv ctc. After thus calculating the 
wagon nquircmurts an allowance is provided for the tmfic 
during the pcnk period vi: November to March and for 
repairs and mainteaance. From the gross requiremob 
tbw w d e d  a t ,  the anticipated holding at the commence- 

m n l  d the Phn arc dcductcd to p h e  at the nct rrqi1i~-  



ment of wagons on additionel aoaxiM. To this is added 
the requhmcnt on raplacemcgt account to provib for 
rtplacement of the overaged stock. Rcquirument of wagaas 
for the Frfth Plan have also been worked out oh this 
methodology. 

The draft Fihh Five Year Plan l a p  down a target of 300 million 
ton- of originating traffic but the provision of Fomng stock 
has becn made on the basis of 280 million tonnes, Rail- 
ways had estimated that they would require to  procure 
108,892 wagons (in terms of 4-whaelers) including 84,417 
wagons m additicn:~l i~cwunt and 24.475 wagons on 
replacement account to handle 280 million tonnus of tratiir. 
In the draft Fifth Plan document, protirim has hecn made 
by the Planning Commission for 1,W.W wagons including 

80.000 on additional account and 20,000 on reglacement 
account. Actual procurement is, thercforc, being planned 
accordingly subject to availability of rcquisitc funds aad rhe 
trends of actual traffic materialisation 

The requirements of wagons arc met by supply a~ainrt orden 
placed on the wagon building units in the industry and also 
by manufacture in the Railway worlrshops. Althoallfi Lbc 
instdcd capacity of the wagon building industry h a  k e n  
indicated as about 33.000 =its per Scar. their present pro- 
duction capability is only about 10/11.000 units per year 
due to closure of some Units, and some unib being sick 
etc etc. Some of the units which were sick or c l o d  have 
been tahcn over by thc Govcrnmcnt for rcvwal of pmduc- 
tion. With the revival of prnduction in thrw: units. it would 
he possible for the induarv to ~ t c p  up thcir prododim to 
a b u t  18.000 units per )ear The thrcc units of Raihvay 
workchops wherc wapn manufacture i \  being undertaken 
now, have a total capacity for 2,000 waj~oos per ymr This 
is also capaMe of hcixlg stepped upto s h u t  4,000 per year 

The actual pductjan of w p m .  hmocwr, would dfpcnd also 
on the availability of funds durinp each year. During 
1974-75 which is the first year of the mDth Plan, the funds 
available arc adequate only for about 12,000 w a p m  in 
term of Omr-wbkrs. The iMiicatOdns arc Lhat tho a d l -  
ability 13 funds far the next year may aim be d tk samc 
order. Howaver, if adaquatc funds bammc available and 
actual traffic arising a h  mmnt pnxurrmcot ol wapnnz 
p20.m prr year rr mvisagetj in the PIIYh Plan fbc 
Wgmmus capwhy is adequate to m ~ e t  thb qahamt." 



1.62. The C o d  note that d the time of f o m d d h  of tb 
Badget Edmates tor tbe yem 1972-73, ftie R d m  bad planned produe- 
tba of 14,000 wagons bdh fnrm indmtry and Rdhmyr worbhpg. 
Accordiasly funds to the tune of Rs. 41.46 erores were prwlded for b 
the Budget. At the timd of R e v i d  Estimates, fbe m&ipatd prodock 
d r r r p a s w a u r e V I ( K d a n d b r o a g W d o n n t o 1 1 , 4 O O w ~ ~  the 
14,000 wsipar provided for ta the Budget Estimates. However, d m  
t L e ~ d t k e y e e r n s ~ o r d e r l o r 1 5 , O O O ~ w ~ t r l r J  
on lo urged b d s  on tbe wagon builders by obtaining a 
grant nf Rs. 2.54 crows. The main faatiticmhas given for fbt pbcerrrt.l 
of the additiansl orclen, for wagons were tbof firetly, t h e  was bt d 
crtticbm ia P~rlifmeet about wagons not being rvnllsMr; sccomdly, the 
wagon buildjq iodustry war snlferbg from lack of orders and thirdly 

WES ibA 9Wwy Of W8gOlNl dlW f0 -red (bt &l&nl See- 
tor. it b rclcouat to r e d  tbat tbo Minister of R d m y s ,  while r w h b g  
tbe remb of t& firuaeisl y n r  1972-73 in bb speech on tbc R.ihr.y 
Bet@d for 1914-75 hd  in~ir-alia BtPted tbnt it b.d becosn .ppPaJ 
v c y  t d y  h the yew (1972-73) tbPt the additional gooQ trdk bopcd 
for ND~ mot Ukely to he rhkved. rite Committee wish tbe R d h r y  
lknrd bad cdkuted tbcir w a p n  requitemcats in a nar * Iltrmr, 
puticobrly Irccpby( in vkw kmteds for w w n s  in bad. In any cnse 
the Commitlee woctld like thd a realistic pbn for thc p~clpclcnl 8md 
orcl.pladore oi w e n s  from year m e n r  should b: cbnra up kffpialC 
in view tbr Idlciptrd M c  rcqutemats, Ikr .DCIIISI repbctart.1 a d  
tbr nsolacm availmbk. 

1 63 Thc opcrii~inp ratio (if thc R , ~ l l w v s  which is thc percentage 
of total working cctpcnxq ( ~ n c l u d ~ n r  Appropriation to Depreciation 
R ~ K N C  Fund and Pcnsion Fund) to thc QrMz tn f ic  r m i p t s  was hwr 
during 1972-73 than in the past four ycan a\ shown below:- 

1.64. This r a k  lakes into account rhe incream in fam and freight 
ram an the aso hsnd and the incrcm in working cxpcnsts on the other. 
but docs not &e into account [hc liability of thq Railways fat p a y ~ p t  
af dividend to GclrerJ Revenues. 



1.65. The operating ratios of Northern, Southern, South Central, 
South Eastern and Western Railways Worsened in 1972-73 as co~pated 
to 1971-72. Details for all railways are given blow:- 

Southern . . . . 93.44 9 7 5  92.7 97'89 

S m h G n t d  . . . 82 6: hz q 79 R n3.95 

1.66. The steepest dccline was in the South Fstern Railway. There 
the operattag ratio increased from 68 61 pcr cent in 197 1-72 to 73.65 per 
cent in 197-3-73 because the working expenses incrcascd by 10.6 per cent 
while earnings iocreased by 3.1 per cent only 

[Paragraph 2 of the R e v  of Comptroller & Auditor General of India 
for lhc year 1972-73 on Railways.1 

1.67. It will be noticed from thc Audit paragraph that thc aperating 
ratio of tbe Railways as a whole dctcrionwd to 84.47 p+r cent In 1972- 
73 against 83.1 I per cent in 1971-72. Thr 7mal  Railways on which the 
operating ratio w a n e d  during thc year 1972-73 wcrc li) Norlhern ( i i )  
Southern (iii) South Central ( iv )  South Liutcrn and (v)  Wesrm Railways. 

1.68. The Committee wanted to know thc specific rtnm~~ Ear the 
dcterimtion in the mrall opcnlinp ratio during 1972-73 ra annpl'cd 
to the last four year4 and what rcnwdial ~ t c p  had hecn or wcrc propnsrc:t 



to be taken for improving the operating ratio. In a note, the Railway 
Board have etated: .-.. - 

"Tbe overall aperating ratio of the Indian Railways during 
1972-73 as compared to the last 4 years was as under: 

It will appear from the above f i p s  that the ovcraIl operating 
ratio recorded significant detcnoration in 1970-7 1 and 
1972-73. In the other three years, the ratio remained 
more or less at the same level. 

The significant &&riaration in 1970.71 was mainly the resuh of 
( i )  payment of interim rtlicf to staff on the recommendath 
of Ill  Fay Commission .wounting for an increase of Rs. 35 
c m m  in working expense and (ii) a decrees of 5 52 per 
cent in the total volume of originating goods tnffic leading 
to dmp in earnings. With freight trafic picking up and 
recording an increase of 2.2 million tonnec coupled with 
adjustment in farm and freight ntm. the ratio in 1971-72 
again improved to thc lcvcl of 1969-70. 

The budget mtimalcs for 197?-73 had envisaged m improved 
operating ratio of 81.8 per ccnt. The budget cstimatn 
provided hrr imcasc of about 3 per ccnt in paswnpx traffic 
and of , ~ h t  9.5 million tonnec of additional 
rmmue earning originating freight traffic. These 
incream in t&. slnnpith an upward adjustment in fwcs 
and frtipht rate. awe expected to result in an increase of 
orbut Ra. 65 c r m  in the g n x q  tnffk receipts of railways 
during 1973-73. On the working expcnscs sidc (excluding 
dividend to G m f n l  Rewnuc~).  an incrrafe of Rs 34 crorcs 
was pravidcd for. 

Thc cmrtan acmal i m a w  in gross trafhc rcrcipts corresponded 
to anticipation of nhnut Rs. 65 cmtcs. Th is  

in*te of B shnrtfall d 4.3 minion tanm of originating 
freight tm& k~ 1972-73 as compared to  the anticipa6ons as 
a muh of tbc rdwm effect of a h t y  of extraneous and 



unforeseen factors on railway opemtions. Thosc hrctors in- 
cluded (i) extensive power shedding in tht eastem fegiotri 
during summet months slowing down movement over electrined 
routes, ( i i )  disturbed law and order conditions in different parts 
of the country, especially the Mulkl agitation in Andhra Pra- 
desh which had a crippling effect on rail movement to and from 
Southern India for over 3 months and (iii) sporadic staff 
agitations on some railways. particularly the locomen's 
strike on Southern and South Ccntral Railways in September 
1972. The shortfall in earnings on account of non-mate- 
rialisation of the full quantum of additional freight traffic 
was made up by an improvcmcnt in thc lcad of the goods 
traffic actually camcd and the earnings from paqsenger trafRc 
weccding the budget anticipations. 

The actual increase in total working expenses, during 1972- 
73 far exceeded the budget cstirn3tes and mounted to a b u t  
Rs. 71 crores. an excess of a b u t  Rs. 47 crorcs over the 
budget estimates. 

W~th the earnings far 1972-73 amre or lcsa cominy upto the 
expected levelc but thc warking cxpnsLx m r d i n p  cxceslrive 
increases. the anticipated improvement in the financial per- 
formance of the Rdlurays could not matcrialisc It dcte- 
rionted to the Ievd depicted by thc nperating ratio during 
the year. 

For improving thc opcn~ing rntro of the Indian Railway%, v i p  
rous efforts havc becn madc at augment~ion of earninp 
mtpplerlcntcd by cconomv in cxpend~!urc. The impmvc- 
mew tn the financial pxition of the Rnitwavs, dcpcnds not 
onh on the ratine polic~ of the undcrtnkinp but also on the 
p h & i l  pdorma& in thc context of the lstatc of national 
emnomy from timc to time It ir mwnlial that thc volume 
of traffic must ~ o w  and the pductivity of the Rsilwap 
shmM hprm A~crmiinQlv. mt mh the tramc crtlerinp 
jr to he mct in full hut f m h  traRic i s  to be solicited tm 
movement where tranfpnrt cafMcif# pmiu. 



An antlroly new approach has been thought out and applied 
dwhg the ctment year lo RaifKays ratfng poky. Same of 
the ~alicm features of fWs policy are:- 

( i )  the basic freight rates structure should progressively be 
brought closer to the costs af line haul and terminal 
&e8. 

(ii) reduce the telescopic eliect of the freight rates beyond a 
distance where it tcnds to operate to the disadvantage d 
the railways. 

( i U )  freigbt charges on low rated commodities like coal, bamboo, 
ores ctc. should be revised to bring the freight rates in 
alignment with the current costs. 

(iv) the revision in passenger fares shauld be so adjusted as to 
make available transport capacity for earriap of mom in- 
dustrial and agricultural products. 

(v) tare8 in distance zones which can k conveniently covered by 
road should be brought garcrally closer to brrs fares, tbere 
by rekasing rail capacity for long distance passenger and 
fnigbt t r a c .  Thew measures win also help towards a 
mote meaningful reit-road cooperation particularly wben 
the railways participate in the State Road Transport Cm- 
p a t i o n s  both manapcrially and financially. 

To keep the rcvcnuc expenditure to b n r d  minimum certain eco- 
nomy meanrm have been taken which aim at yielding a saw 
ing of Rs. 50.37 more dorinp the current year. Exchequer 
control introduced on the Railways last year has k e n  further 
&dl to help achicvc the required ccanomy." 

1.69, 'l"k following table givcs the prms earnings and gross working 
cxpenm of the r~ i lways for the years 1968-69 to 1972-73: 

'9-2-'1 . . . .  . 1 167 -3 9fU '1 
. -- - 

It is ran that the kmse LC camearnings Ea 1972-73 wa 1968-69 waa 
Rs. 264.82 m ar 29.4 per cent Ibc k e w  in working cxpaa~ts 
lb 240.65 crons w 32.3 per cart, 



1.70. In reply to a question the Railway Board have, in a written nota 
stated that "the trend of iacrease in t d 5 c  receipts is g c n W y  commen- 
surate with that under working expenses". During evidence the Committee 
enquired if the trend of increased traffic receipts was considered commep. 
surate with that of working expenses, what were the reasons for the short- 
hrll in the atdugs of the Railways. The Financial Commissioner fa 
Railways explained: 

"In tbase five years, taking from the lowest to tbe highest figure, 
196849 to 1972-73, out gross traffic receipts increased by 
264 crores and our working expenses increased by only 242.85 
aares that way there is a surplus. But there is a point. . . . 
Railway finances wed more than merely cover the working ex- 
pansea There is the development fund commitmeat of about 
20 crow a year outside working e v n x s  . . . . Then we ha* 
dividend liability. Then only the profit and loss and balance 
sheet can be drawn. So we have to generate surplus not only 
to meet our working expenses but also other expenses. When 
r e  take P11 the liabilities into account, then we will not bt 
able to call this a very happy picture. It is m e  that in some 
years, in those four to five yean, there have been marginal 
snrplusa. Yet, on the whole, really speaking, the bnmcial 
position has not bea! good because we have not taken into 
account the contingent liabilities and the indebtedness we 
have, and the dividend linbilities which have been inmlsmg. 
If we take lhrs into account, as we should, I would not ray 
that finances of the railway art wellconducted if only the 
rrerking ekptnsa~ are cavend." 

1.71. The Ghmittcc enquired whahm the Railway Board h d  analys- 
ad the c a w  of increase in the werking expcnses In the last 5 years under 
the broad groups; staff. repairs and m a i n t m c c  and fuel and which group 
xcountcd for the highcsf incruue and what cost control measum w e n  
rrroposed to be adopted. In a note, the Railway Board have stated: 

'The increases in Working Expenses during the last five yeur 
(1968-69 to 197273) under the broad group; ruff, repin 
and maintenance, and fuel are shown bclow: 



FWAIRS AND MAINTBNANCB 

Staff cost Stora md Totd 
M a d  

FUEL 

The above dgures show that the aggregate increase under stafl is 
Rs. 125.52 cram, uadcr Maintenance and Repairs (inclusive 
ad tb eort d #!dl e a r n  thereon) Rs. 100.84 crores and 
Rs. 43.85 crores (exclusive of staff costs) and under fuel 
Rt. 23.24 crma. The increase under Staff is tbetcfae the 
higbest. 

Tbe inat* in staff coats is caused by 2 fact- 

(a) ~UCIMSC in number, nnd 

(b) increase in average cast per employee. 

(a) ' h e  aumkr d cmployccs in 1968-69 was 13.54 lakhs while in 
197273 it was 14.15 iakhs, i.e., an inntarc of 59,000. nKte increases 
occwred d u l y  due to- 

(If) extra pasu mated for rcchssification in accordance with the 
Adjudicrtosr' Award. . . 



(iv) extra stpe fix maintenance of new assets; and 
(v) extra EtPff required for manning of unmanned Iml cmabp, 

trsck patrolling etc. for purposes of safety. 

(b) anscage cost per employee in 1968-69 was Re. 2933 while in 
1972-73 it was 3714 an increase of Rs. 781 per employee. Tbir war 
mainly due tD- 

(i) iDcruse in tho rates ot dearness allowance; 
(ii) saacticm of interim relick and 

(ii) incmm in rates of travelling dlowana, running allowance, 
night duty allowance, house rent allowance and city cornpea- 
nfory domncc, etc. 

(i) A ban har been imposed on tbe creation of extra posts in e c e s ,  
and telaxations therefrom are given by ,he Board only in very 
excepti011aI circumstances 

Cii) Extra opaatioaal stafl is sanctioned only on demonstnble 
justifications on the basis of increase in tr;affic. 

(iv) Work study mtW and operational research tcchniqucrr h v e  
been rQptcd to reduce tk stafl strength to the extent potsibla. 

(vi) Improved methods of maintenance of track, vlz., measured 
b v d  packmg, dincted crack msfnteaaace, md uw d tie 
tampem have becn introduced. L m g  welded rails u e  dm 
now being used. These measurn; anc eyKaod to rodva tha 
staff mmt of track mainmancc cost. 

(viii Incentire scheme in Workrbops hae J50 b c a  extmdd 'I*ltb 
a view to increase productivity and Iowa unit rr*fl cats. 

(vrri) Introduction of the use of cmptlrtrr. 



(W The Efficieocy Bureau of tbe Railway Board makes m annual 
study of tho trends of staff on Zonal Railways and based th- 
on nrtrictions are placed on the creation of additional post8 
cven for maintenma and optrrrtbnd pwpmcs, 

Economy in Foe1 

Railway have also taken the following steps to oconornise expaditore 
on fuel:-- s , a r r i r - l  

(ij A special drive has been launched to keep locomotivca in opti- 
mum efficiency. 

(ii) Trip rations have been carefully fixed and cases of erceu con- 
sumption are taken up. 

(iii) Surplus locomotives have been withdrawn and kept in gmd 
storage. 

(iv) Staff have been trained in better driving and opthiring the 
use of fuel. Awards are given to cngine driven for comb 
m U y  good fuel performmce. 

(v)  Thefts and pilferages of coal and diesel oil are bciig minimhi  
(vi) A full-fledged Fuel Economy Organisation has been set up on 

the Railways to undertake the fuel ccoaomy work on eacb 
Zonal Railway. 

(vii) A special organisation has been set up under the Chid Mmhg 
w e e r  at Dhanbad to cnrure quality control on supplia at 
loco cod. 

(viii) Trials and axperimcnts are king conducted by the RD50 to 
h p v e  tbe design features of locomotives to effect rcducLioo 
in coal consumption. 

(ix) Coavlcnim from low tcnsion to high tension supplies of elbctrio 
CUffCOt. 

(XI Step have been taken to economise on powcr consumption by 
switchmg off lights and fw at stations, ctc., during p e h b  
d lull in traf6c. 

(dl Tho substit?rtion of incadesctat lamps by Rourescait and HPMV 
lamp. 



(iv) Use af alternate material in placc of non-ferrous components 
8nd fittings" 

1.72. Tho Committos were informed by Audit that the increase in 
train kilometres during the period 1968-69 to 1972-73 was as under: 

Train Kilomctrrs (in millians) 

-- ---a 

As against thcse increases, the number of open lme stat? increased by 4.5 
pa ant- 

1.73. The number of mandays lost during the years 1970-7 1 to 1972-73 
due to strikes/agitatiom/pslow movements ctc. by Railway employccs, as 
intimated by the Railway Board, are as under:- 



comparative figures thus show that Railways continue to incu 
loss in mandays duc to strikcs ctc., which naturally affect the 
railway apcration. 

The figures of mandays lost may not always be sufliciently indica- 
tive of the cfiect of go-slow, work-to-rule movements etc. on 
opcratwns purticul3rly if thcw takc place in crucial nerve 
ccntr~s." 

1.75. During cvidcnce the Committce cnquired whether the Railways 
have tried to n l d ~  a deeper probe into the problem of mandays lost so 
as to reduce the nurnbcr of rnardays lost due to strikes, etc. A represen- 
tative of thc Railway Board stntcd: 

"We have a well organised permanent negotiating machinery, a 
joint consultative machrncry, at the divisional level, at the 
zonal level and at thc Railway Board level. The Union w 
presentatives hold frequent nlcetinbs. In fact, in the last few 
ycars, these labour reprcscntativcs bav3 been able to get sub- 
stimtial concessions for thc staff; these work out to about 
Rs. 30 crores during the last four ycars. Therefore. it is not 
that the Railways arc not alive to the problem of labour. 
'There arc pcr\onaI contacts. But in a vast administration 
with 13 Iakh cmployee~, some bickcrings arc bound to ba 
there. H'c are trying our best to get over them." 

'The Chairman. Railway Board, added: 

"1 would liLc to cnqhias~sc that p r k  to Lhcse two years, the fact 
remains that H.C had a prolonged pied of industrial peace. 
Aflcr all, in the last tucl yeilrs there have becn econonlic prcs- 
surcs and other pressures which have been acting on the 
labour forcc not only hcre but cvcrywhcre. In the Eastern 
region, piirticul;rrly. for in%t;ince, tbcre have been disrurkd 
conditions cvcn for a long the and even when our labour 
was not ~cgrtnted, thcrc lhcy were under diHercnt kinds of 
c c o ~ n n i c  and other pressures. These two years cannot rcally 
be rcgarded in any wily rtprcscnt:~tivc of industrial relations. 
Basically therc has bccn aiwnys a situation of industrial p c n o  
on the railwirys. the trade union rdations have been dcvclop 
iag for a lung timc nnti have h e n  c.slabli.ihcd on a ~ L Y !  find 
innrjtutiand basis sl; welt n t  individual basis. You will re 
cagniw that in rhc lnxt two yam the environn~cntal con&- 
t h s  haw bccn different oad the economic pressures Lve 
kar diffmnt." 

688 m . 4 .  



1.76. The Committee drew attention to the increase over the yoare im 
the number of staff on Railways and desired to h o w  the justilication for 
this increase. The Financial Commissiuacr for Railways stated: 

"If I may be allowed to take the discussion back to the year of 
197273, I find the number of employees in 196849 was 
13.54 lakhs and in 19?2-?3 it wns 14.15 lakhs, an increase 
of 59,000 men. KO uppadation m d  this is not a picture of 
only one class. This is the picture of all thc classes of staff 
and if 1 mistake not and i t  is nwstly in relation to Class 111 
and IV. 1 find over tbc ycars thc leake reserves had bee& 
depleted and thcre was sonic Jisputc with the orpnised labour 
unions and a> a result of that. I C ; I V L '  rcwrvcs wcrc liberali'ied 
There were also some extra posts crci~tcd in nccordancc with 
b e  adjudica~or's a ~ a r d  and some rclaxatico uf tllc hi~n on 
upgr.~dation o f  posts wab giwn which was in opcration lor  a 
long time because things were beginning to hurt too much. 
Therefore, the ban on certain pasts was lifted and ccrtain 
ports wcre filled and some extra stlttf-most of them wcre 
maintenance staff-were also sanctio~cd. Then H C  had cxtro 
staff for track patrolling and for thc purpscs of safcty and 
level crossing. You remember thosr years wcre rather bad. 
We had to undertake patrolling of thc track!, extensively. This 
has accounted for the iocrensc in lbc sralT in monetary tcrms. 
I find that the figure of staff costs \+it \  Rs. 176 crores in 
1964-65 and i t  has gone upto Rs. 5 18 crores in 1072-73, 
an incrcasc of R,. 242 crorcs. T h ~ h  I T I I L ~ W L . ~  h.:4 ~ ~ c c c . I ; -  
rated in thc last two years not hccause of incrca\c in staR 
hut because there is also inflation, incrc;isc in cost of living. 
wage increases and DA increases. I wottid bring to your 
notice specifically th:lt the railwlyc bein!! n labour.intm~ivc 
organisation. the bulk of the cxpcnditurc is on lahcn~r casts. 
It was already 60 per ccnt of thc total crpcnditurc cm Istmur 
and it has gono up to 70 per cent. Thrrcforc, this is s f i i ~ t t j r  
which we have to bear in mind." 

". . . .at esery point uhcre ue feel thcrr: i \  unprdwtivc work. 
work study teams arc going into i t .  Relorc any additional 
posts are sanctioned, they go into it and w i h !  dctailcd 
work study it i s  difficult to find out w k r k  the artrcngfh of 



the stafE in a particular l o c a h  is either adequate or supnftu- 
our. So, this is a regular practice now and particularly dur- 
ing the last two or three years these work study teams a r t  
going ink this matter." 

The Chairman, Railway Board, added: 

"In the Railway Board also every year we carry out an analysis 
of what the staff are on the different railways in relation to 
the workload and wherever a tendency to increase is noticed, 
we apply the regulations, we regulate it as far as pssiblc." 

1.78. The Committee asked whether the causes for deterioration of 
operating ratios in 1972-73 on the five railways referred to in the Audit 
paragtaph, had been analysed. 'The Financial Cornmissioncr for Railways 
stated during evidence: 

"Wc have now taken each railway unit a\ a working unit and gone 
into the detailed analysis of its working costs and expenditure. 
It was necessary for making a comprativc stud) that we 
should hrtnkup thc expnditurc into itcms which arc control- 
lable and which are non-conrrollahle and wrne itc'ms whkh 
stnnd in hetween becausc wc can hnvc a shads different from 
thew two catrgorrec. For cxamplc. ncn-c~mtrcllablt items 
will bc staff, t hc~r  ratec of pay and allmanccc. annual ?me- 
rncnts, leave rcservc percentages if they hn\c been changed 
according to some formula or deckion t;tLen hy the arbitrator. 
scolc of rctiremcnt bencfits laid down b) the C,nwrnment and 
cartnin other minor i t m s  Simild!. in \!ores nnci fuels, 
variations could he the outcome of priccs :ind tar~tf  revisions 
Thi5 glut\ n list of non-cantroll;hle itcnic. 

Under ccmtrollahlr items wc haw the sanw h e d x h e .  bui the in- 
crcow could not bc related to work-load or price inflation 
Where the mte of consumption of stores is not related to the 
requircmcnt of the tnt;d maintcnnnce of JPW~S.  our fuel con- 
sumption rate has pmc up %, HC ha\c tried 10 makc a ccr- 
b i n  definition of controlled nntl nnn-contrdlcd iten-c In 
sdditbn. we h:tve tricd to put thcm on a common fnotiny 
Supposing, they wrrc adjusted towards thc 1:vcl which were 
fcrtcsn?n at the rinx of cstiniates or that of the earlier ycnr. 
then by adjusting the rewlti. what is tk ultimatc picture9 
Taking thctc twb things into account ~c find that thc Sorth-  
cm Railway's opcratinp ratio waq 82.26 pcr ccnr in 1971-72 
but after tha adjustment n ~ &  for the price incrcase and the 
vaac lamsbe, thc figurc mmrs to 81 . I ,  in other words. thc 



original picture showed that 82.26 per cent had gcme up to 
83.41 per cent but when we make allowance for these adjust- 
ments, the operating ratio comes dotvn to 8 1 .1  and, thcrcfore, 
in our view we cannot say that the operating ratio in reill terms 
has gone up; it has, in fact, come down. 

The reverse is the picture in the case of the South Eastcrn Railway. 
There we find that the operating ratio, unndjustcd, was 73.65 
and after adjustments are made it rose to 75.3. Then, wc 
started examining it and went into the specific reasons us to 
why this position has come about. . . .We find thi~t thr main 
reasons, which call for some kind of 8 furthcr probe at the 
level of the Railway, are rs follows. One is thilt they have 
an excessivc growth of staff strcnpth in the mcchnical and 
traffic departments compared to thc work-loacl. Thcy have 
spent much greater amount of money on n~aintenance and 
repair cost on certain assets, like mcl ;  s f e m  locomotives, 
diesel locom~ivcs .  signals and tc leconin~~~~i ic ;~t ion~ Thcy 
also spent secminply an excessivc :~nicrunc on nil t;1llnc6~r etc. 
Also, they have paid much more money rhnn we rnrmally 
would associate in tcnns of con~pcnt:~tic~n cl:~ims." 

1.79. According to the Audit paragaph. in I Y T - - ' f ,  thc stccpcst dcc- 
h e  in the operating ratio uns  rccordcd in the cnrr r4 %wrh f ' a w r n  Rail- 
way. I t  is also seen that the percentage of diewl 2nd clcctr~s tr.rctic>n is 
the highest on this Railway. T h e  Committee uanred to Lnnu hc\w d w c  
the unit mt of operation (cost of hauling a train cncr onc Lilomctre) on 
tbe South Eastern Railway compare with other R3ih; \ s<  in thc itght of 
percentages of traffic moved by cheaper mode% k ~ z ,  d~cccl and tlcctr~c 
trmrons In 3 note. thc Railu;~\ Rcb:trd have ititrr-olio ctatc 

Tt atI1 be obstnted that cm South Eastern Railway tho cmt rrf 
haulage of a coaching train is the highcct. On thc pod  side 
also the South Eartern Railway's cost of hriulnpc n ?tv fhc 
highest excepting the Eastcrn Railw 3). 

I t  w ~ l l  bc noticctl that ~ h c  T) R F clcmtnt in ~ l r r  unlt curt j r r  tram 
kilometre both for ccmchmg and go& an South Fartern Rail- 
way is the highest amongst the four contpnrable Railwa\. 
This is due to the fact that hmvim capita1 inwalmcntt h a ~ c  
k e n  made on thc South Fasttrn Rnihvay tawsrds m x k r n i w  
tioa of traction and apaafing facilities. This bnr had the 
effect of inflating thc unit cont pet t r a h  kilomctrt both cowh- 
ing and goods." 



1.80. 'T& Committee are concerned to note that the operating mtio 
B f  raihvaym, whid l  &ti the percentage of total working expenses to the 
b&ic receipts, was h i e r  during 1972- 1 3  than in the previous four years. 
i n  1968-69, the operating ralio of all Indian Raihvays was 82.M) per cent, 
l t  increased to 84.13 per cent in 1970-71 and after regktration a slrght 
improvemcat in 1971-72 worsened to 84.47 per cent in  1972-73. An 
incrrrtoe i n  tile operating ratio implies that the working expenses have 
increllsed w r e  rapidly than the gross earnings of the Railwajs. While 
the increase in  the gross earnings 01 the railways i n  3972-73 over 1968-69 
was 29.4 per cent, the increase in  the working expenses was 32.3 per cent. 
For bringing down the operating ratio the Railways wi l l  not only have to 
augnwnt their earnings substuntially hut wi l l  have to effect significant 
economic\ in dl spheres, particuhrlj in maicrials managenlent. As Mated 
b! tlic I.'inmciul Con~micsioncr for W ~ I I H ~ ! ~  during oidence the 
('vrnmittec. the finance5 of railways cannot bc. considered to be well mn-  
d u c l ~ ~  if o n 1  the working expenses are covered. I 'hc Ccmrriittee need 
hardy emphasise that all out efiorts n w d  11. made to increaw the earninp 
t ~ f  Ihc rtliln-uys b! attrncting more tn~ l l ic  and imprming the operational 
elticiency . 

1.81. 1.'rom the inforinntion made atailable to tbc C'ommiltee. i t  iu 
wen that aggregate incrcaw oter 5 )can period in the staff co5h was of 
thc ordrr of Us. 115.52 cnm$. Similar i i ~ r r . aw \  under tlrc head$ 'Main- 
tenurrr and Repain' and 'Focr were Rs. 100.84 crores and RP. 23.24 
crow. m*pct i%eh. l'bc Committee note that -bereas the percentage 
increaw in the parwnger train Libmetre5 and goocl'~ train kibmrtres in 
1972-73 orcr 1968 69 wen! 4.1 sad 3.2 rpspcctivclj. the pewenlap 
incrcaw during the wme period i n  the number of open line staA was 4.5 
I he little incrcav in Lhc cost of s t a l  h quite u n d c ~ n d a b l e  in the ma- 
text d the r & ~  prka. 

1.82. 1hc 7-1 RoU11a)r w which the operating ratios deteriorated 
in 1972-7.3 u, campared to 1971 72 were N o r t h ,  Sautbtrn, Smtb 
('cnbll, Soalb Kh~crn and Wcdcrn R.ilsa>s. The steeped k l k  
w c m d  ia lk case ad South l j . e r a  Raihrajc w m  the opwalinft ratio 
iacr t lwd imm 68.63 per mat la 1971-72 (0 73.65 per cent in 1975-73. 
The Co- n m  given to andemtand that enrh 7mnnl Rsiiwa! w a s  
now bring mddwed a c r p ~ n t e  workh~g unit fur the pa rpow  of artol?q 
inp b &mmdd &. Tkc Comminre tn t t l  thst a a r d r t l  watch wi l l  
he krp( os tLc working af each Raitna) and n c w w c  remedial st* 

1.83. A dkhubkr(l f#an: natM hy the Commirrfc is titat the unit 
rod of ogrrckr a Ur .So& FA- vlu-a-tb o t b n  mmpamhk 



railways vvm about tbe b i g k t  in 1972-73. This is stated to be h e  to 
tk hct t&at tbe Buviest c a m  investment for modwnimtion af Mdioll 
.#I upemtjng EscllWes had been made on tbh Jtailwsiy and this has bd 
tiw CBed oP i.flotlng the wit cold pct bPia khnc t re  of both coachin$ 
and goods. TI& causes concern to th Committee. Tbe Committee bepe 
that tbt Railway Baard would ensure thnt there is no escalafion of the 
U d  cosl of bauhpc. 

1.84. The net revenue in the working of Railways in the past few 
years and percentage of net revenue to capital-at-charge is given below: 

Net Revcnuc I'crccntrgc 
crnrcs of on apial- 

Ro. at-ChPgc -- - ----- 

1.85. The Committee were informed by Audit that thr prccntagc 
of net reveoue on capital-at-charge during the First, Second and Third 
Plan periods were 5.4, 5.1 and 5.7 respcctivcly. 

1.86. The Conlmittec dcs~red to know the spccific rncawres proposed 
to be taken to improve the Railway financ:~ in vicw of the detetioratin~ 
position of net revenue in the working of R;tilways. In a note, thc 
R a i l ~ a p  Board haw \tated: 

"The railway finmccs started &owing :I downward trend from 
1964-65 uhcn they could not r,wc adequate rmurccs  to 
finance thcir Development fund Works. From 1966-61, 
the railways were unable to mcct fully even their annual 
dlbidcnd liability to the General Exchequer. 7 % ~  financial 
p i t t o n  of ~ h c  railways has hecn stcadily woneninp over thc 
last dcc'rd.: due to ncaratapnmt volumc of t r f l c  on the 
onc hmd and increasing cost of inputs (e.p. Staff and Fuel 
bills. rising prices etc.) on the othcr. 

A vigorous cconamy drivc huh bccn initi:rted to sale doun rctc- 
nue expenditure by Rs. 50.37 during the cuncnt year 
D~rectives havc been issued to  the Oenetsl hhmgcn of 



Zonal Railways to achieve the above minimum level of 
cconorny in expenditure in indentified areas by creating an 
atmosphere of austerity all round. 

We are aiming to achicve this year a saving of Hs. 50.37 crores 
under revenue expenditure and Rs. 25 crorcs under plan 
expenditure. Exchequer Control introduced on the railways 
last year, has been further refined to help achieve the re 
quired cconorny. 

An overall view has bccn taken of railway finances and economy 
in cxpenditure had bcen supplcmcntcd by effort? at augmen- 
tation of earnings. During the current ycar adjustment in 
freight raks and fares have been made from 1st April. 1974 
and again from 15th September, 1974 after a mid-year 
revi-w. Further improvement in the financial position of the 
railways very much depends on the physical performance of 
the undertaking. It is essential that the volume of business 
must pow.  Accordingly, not only the traffic offering after 
May last is being met in full but fresh traffic is being solicit- 
ed for movement wherc transport capacity permits. Success 
in this direction dcpcnds not only on the greater pmduc- 
tivity within thc undcnaking. hut also on the hcalth of thc 
national wonom? from time to time. 

Some of thc other broad nwasurcs to improve the financial p s i -  
tion of thc Railways wcrc recently outlined in the speech of 
thc Minister for Railways in thc Parliament on 21st August. 
1974. an extrlrct from which is reproduced below for ready 
rcfcrcncc : - 

"Productivity. which has heen at a low ebb for so long. ha? to 
he rtvicwcd up at all work placcs and at all levels. After 
the strike it has revived and i$ being steadily improved 
upon. Tho physical perfomancr and the financial p i -  
tion of the Railways can only go up if wc do not miss 
this oppo~uni ty  not onlv to restore hut improve upon 
thc norms of thc productivity-trsttic must nlovc foster 
throughout thc railuny nct work. 

Wagons must hc marshalled quicker in vards and damaecd 
rclilinp stock must he ntlendcd lo without lors of timc. 
Workshnps must impmvc thcir output k i th  quantitativclv 
and qua#tutivcly T i k c t l ~ ~  tntvel and thefts and pilfewpc* 
have to br: conlhatcd assiduouslv. Thcrc must bc an 
urgent awarcncss of the crisis ~ h r w p h  which the Railw:tys 
a n  pmdng. I expect all thc roilwoymca to put in their 



very best. 1 am sure that they will facc this challenge as. 
successfully as they have mct every crisis in the past. 

The mngnitudc of tho problcni has compcllcd me to come to 
a hard conclu~ion. 1 am quite clear that Railway assets 
should be put to a more intcnsc and ,protitable use. Pro- 
ductivity of railwayn~cn 5hould show niarkcd improve- 
ment. All ~viistcful yr:ictic.cs should bc rschcwcd. Yro- 
p o d  cconomy nwnsurc> must also fully bear fruit. 
Ncwctheless, an adjustm:nt in t l~c  farcs and freight rates 
is also inescapable if thc Kailw>ys arc not to cnd the year 
in .I massive loss. 

Govcrnrnent at the highcst Ie\:.I ha1.e a l r c~dy  dccidcd that the 
quantum of dcficit,'financc should not be : I I I O L Y C ~  to go 
up. It is, thcrcfurc. cwcnti.tl that the loss of rai1u;ty \vork- 
ing should bc hcld down t o  111c srn:~IIc~t possihlc 5i7,:." 

1.87. l'ix C'onintitttc wtrc informud !y :2uJi1 t h r  thc i n i r ~ , ~ s c  in 
earnine  of the Railways in 1972-73 over 1968-69 ui~s 23.4 pcr ccnt 
and increase in working expenses %a,: of thc cvclcr c r f  32.3  pcr cent. 
During the samc pcriod the incrcax in thc qililntunl of triitiic N..IS 2 3 9  
per  cent undcr pilsscnscr traffic (in tcrn~s nf passcngcr kiltr!~~ctr;-\ ) and 
13.1 per cent undcr rcrenuc earning y i * ~ i \  trilltlc (in terns c ~ f  ncl [ tmno  
kilometres). Cndcr C i ~ d \  tr:lffic the incrcaw In tcrm, of ori2inatin:; 
tonnage Mas 2.6 p:r cent only. 

1.88. The Comniittec desired kj know whether in \icw of thc chanycd 
traffic pattern. the R:tiiway Board had thought of an) ncw srrmg! to h;. 
followcd fcu running the Railway, more cconomic;~lIy In this connrr- 
tion. the Member Traffic informed the Coniniitlcc as undcr: 

"There is a change in the pattern of traffic. For instancc, thcrc 
is growth of food-grain trafii. in North India. Now, thcri 
are two or three actions u c  h ~ v e  taken. Onc is that whcrc 
the changes arc known as I;:\ting for somc timc, thc rouk 
capacity is dcvelopcd. Apart f rom physical drvelnpmcnt of 
thc route capacity, nperational chanprs and improvcnicnt~ 
are also made hy way of lonp distance rnarlihniling. Whcrt 
the traffic change involvcs a limp dic~sncc pattcrn. we c h a v  
our pattern of mar\hallinp and nialic a train for the I o n W  
distancc possible M) that the transit rimc can he rcducc4l 
and th:: delays that occur at marshalling yards can 
avoided. 

Similarly, whcrc changes have cnmc a b u t  d this nature. in con 
sultation with the producing apncicr and the canwmhF 



agencies and all those responsible for olfcring the traffic to 
us, wc considcr introduction of some rationalisation on the 
pattcrn of movement su that cross movements are avoided 
and we do not have the same commodity moving both ways 
involving wastagc of  routc transport capacity. We havc 
endcavourd  to d o  that in the casc of food-grains, cement, 
ctc, wlicrc the pattcrn h:~s' substantially changcd. For ins- 
tmcc  in thc case of ccmcni wc arc nuking over long dis- 
tances, unlikc sorne y a r s  ago, from p l u c s  in South lndia 
to  Kashrnir and Assarn. So, the patterns arc reviewed in 
consultaticm with thc Ministries ; ~ n d  other agcnc ie~  concern- 
ed so t h t  cross niovcrnrnt awided.  

Simil:irly, for food-griiins, wc h a w  tricd to b a l a n c ~  thc r ~ i l  
nlovcmcnt b:twccn the indipnous prtd~ict ion and imports 
so that s c  d o  not scnd ftnld-grains indigcnouzl- produwd 
to those .mas  which can hc convcnicntly rcachcd by port. 
to ihcir natural hinterland.'" 

1.80.  It1 rcply fu ;i qucstion w!lelhcr in thc context of changcd traffic 
pattcrn Iiiw c:qmcity wnb found lo be  a d c q u ~ t c .  Ihc ~vitnccs stated: "In 
lhe C,ISC of f w d - ~ T ~ I I I ~ ,  whcn the production u.:.nt up in Nonh India in 
1968. wc found th:~t wc h;rd to scryc ths cnliro c o u n t n  h!. mcning tllc 
fwd-grnini  from thc Worth. So uc dc\clop.d thc Sorth-South routc 
goin: froni I k l h i  I ( \  Madras. T h e  uork, u c r s  5:tnctioncd 2nd [he entire 
routc 15 p r ; ~ c ~ k : " l l y  d ~ ~ u h l c d  c x c c p ~  c:.rt.iln h r i J p  .rnd that, in~ir!cnt;ili!, 
alsc, h e l p  10 mu\c ccrncnt in the rctura dirxt ioo.  S m i h r l y .  as 1 havc 
wid juct now, wlicrc. the changcd pirtt:.rns arc known to be lasting for  
wmc ttnrc, wc h w c  cndravnurcd to dcvclop and planned physical capa- 
city to mpc with the incrcascd volume of traffic conssquent to the 
changed purlern." 

1.90. The Cmminee observe thal the petcentage ol net revenue (o 

& RnUnnj%' capiGI.nl-cbgc nuqpd between 5.1 b 5.7 daring tbe first, 
nrcoad sad third periochi, After the 3rd plan there hm been a steep 
ddabRtioa h the ~DOOCW r e d s  of the Railways. Tbc pcrreetqe of 
aet men* to capbl-Plclruftt w k k  gtood at 4.6 la 1969-10 dropped 
bmn to 1.4 La 1973 73. Frocs 1966-67 the Raihayr have not been aMt 
to meet even their -ual QrMcnd iiPbilitv lo tbe -1 EX-, 
atccpl is )cats 1970-71 ..d 1971-72. I t  t r d  .ppcy t b t  tk 
&c imo- llstdl on d k r c ~ t b .  ekMsiatk. 8ad m d e a a i i -  
tka ui Rahays over f k  ywar, bate. i a s t d  d bhgieg a b d  my 
L g r o v ~ ,  orSy added to 1bc mt ot mihroyr opml ioas .  It h paisin1 
lo obscm IW from 1966459 fa 1972-73, (be att  lanrPse in the lporlci 
~ h k m s d ~ ~ m s a a c m L 6 p c m a l ~ ~ 1  



hcruse of 29.4 pcrrmt tr mmbgs d 323 percent to the workhg 
expenses Tbe growth rate on the Rollways hPB thus been stagnant. Tim 
Commhe have in the past persistently decried the creation of n e e h  
apacily a slrbshathrl cost, leading to o v w i - n  ~IIMI an umeces- 
suy kmase h the Railways' dividead liability. Tky feel that what b 
.ow required k aot some hnl f -Wed measures aimed at bringing nbotlt 
rnnrre scosomy h expenditme or some ad-hoc adjustmcuts in the freights 
d hl*s but a bold rethinking at the highest kvel about tbo role of niC 
ways in the eol iod ecoaomy. Tbe Committee bave no doubt that if the 
q m a t h d  e S & q  of tbe RaUways b s  to be brought to tbe opthaom 
level, it will be Brst m c e w  to put tbe exisiiog assets in tbe form oi 
r o w  stock, h e  capcity etc to much better use thnn now. 

A udif pmagraph 

1.91. The revenue receipts during 1972-73 were Rs. 1,162.77 crortr 
which were more than the budget estimates by Rs. 19.44 crores. The 
details are shown below:- 

Paayngu earnings . 
uppzu~~va . . 
Third CLOS6 . . 

TOTAL 

Other Cooclung clminSs 

Goodse~rnrngs . . 
Sundry amings . . 
Suspense . . . 
Gtou Traffic receipts . 
Miscellrntuus reaipts . 
Tad RcrurueRcarpts . 

1.92. At the time of presentation of the Railway budget in March, 
1972, an increase of about 3 per cent on thc paarenpcr uafflc ovcr the 
previous year was anticipated and including the effc~t  of adjustment of 
%ua d suburban and aoa-suburban reason tickcts,  be wimatw d 



passenger earnings were placed at Rs. 328.87 crores which were Rs. 12.87 
mores more than those in the revised estimates for 1971-72. Expecting 
an addition of about 9.5 million tonnes of revenue-earnings goods traffic 
over the traffic in 1971-72 and also after adjustments in the freight rates 
as proposed in the budget, goods earnings were placed at Rs. 716.24 
crores, representing an increase of Rs. 51.24 crores over the revised 
astimates of 197 1-72. 

1.93. To offsct the increases in working expenses due to higher wage 
and fuel bills, the budget proposed rationalisation of the structure of fares 
and freights. 

1.94. A supplementary charge of 5 per cent on parcels and luggage 
traffic was introduced. Passenger fares for upper classes and monthly 
m o n  tickets were enhanced. A supplementary charpe for journeys 
undertaken by super-fast express trains was also levied. These increases 
m passenger fares were cxpecced to yield additional revenue of Rs. 2.37 
CTOTeS. 

1.95. In the revised freight structure classification of certain low-rated 
commodities was raiscd by one step (upto class le\el 52.5). The minimum 
weight for charge for loading ccrtain bulky article was also raised. The 
combined effect of these adjustments was cxpected to yield additional 
rcvcnuc of Rs. 12.67 crores. 

1.96. The actual earnings for 1972-73 were Rg 1162.42 crores, that 
is,  RI. 19.32 rrores nlnrc than the budget e4mates and Rs. 65.83 crores 
more than the actuals of the previous year. Passenger trafic in terms of 
passenger kilometres was 133.527 millions, that is, 6.5 per cent mow than 
that in the previous years 

1.97. Thc anticipated increase of 9.5 million tonncs in revenue-earn- 
ing trsRc did not fullv niaterialise. The revenue earning traffic carried 
during thc ycar was 175.3 million tonne which was only 5.1, million 
toancs more than that carried in the preceding year. Houevcr. t k  short- 
fall in originating traf?ic wa5 partly medr g0.d by increaw in averaee 1c.d 
and proportion of high rated commodities. 

[Pnrnpsph 3 of the Report of the Comptrolkr Br Audlhv 
General of India for the year 1972-73 on Rililw++\) 

1.9R. I t  is  stcn from tk Audit Paragraph that the Budprt F.$timntc\ 
fm 1972-73 c n v i ~ p d  an incnax of 9.5 million tonnes oI revenue earn- 
k p  @a trafk.  Thc actual incrcase in tbc eafir of 1972.73 was only 



5.2 million tonncs. The tablc below shows thc broad categorise of com- 
modities, the originating traffic envisaged and actual materialisation:- 

- - --. 

for export! . . . .  

1.99 It 1s sccn from thc a h c .  that in the c a x  of ccrncnt. the oripnal- 
mg traffic In 1972-73 w.d\ less by 0 7 ndlicm tonncs, compared to thc 
year 3971-72 and 2 nlilhon tonncs lcsv compared to thc Budget for 
1972-73. Houeber, rt n noticcd that thc cement output row from 14 9 
million tonncs in 1971 to 15.8 million tonnes in 1972 (vide paragraph 
1.3 of Rc\lew of Pcrformance of Indlan Railways-February. 19741 
Explainmg thc reasons for the shortfall in ccnlent loading during 1972-73. 
the Railway Board habe In a note stated. 

'.Cement moved by rail during the year 1972-73 was 10.51 million 
tonncs as against 11.20 million tonnes moved in 1971.72. 
Thhc main rcasonr; for shortfall in ccment loading in 1972-73 
arc given below:- 

Wagon supply in the tint quarter of 1972-73 was seriously 
affected on account of severe disruption ta normal move- 



ment, particularly in the Eastern sector on account of 
very heavy power shedding and frequent power t r ipping.  
Apart from a f f ~ t i n g  train running on the electrified sec- 
tions directly, such scrious power shortage affected the 
working of Railways also through its effect on the work- 
ing of loco sheds, marshalling yards, elcctric colour l i ~ h t  
signals, carriage and wagon depots etc. O n  thc S o ~ t h  
Eastcrn and Eastcrn Railways, the rcpercusions of such 
power shedding wcrc particularly serious and loading of 
cemcnt as well as other comnioditics suffcred. 

Sevcre sumnicr conditions all ovcr the country in the first 
quarter of 1972-73 also had their rcpcrcusiionc on rail- 
way working. 

Therc werc extrcnicly heavy rains in July. 1972 in Bombay 
area when the track put 110oJcd i d  killing houlders 
ob5tructcd niovcmcnt on S.,ilth East Ghiit. Thcre was 
a series of failurcs of the overhc:rd electric traction also 
as  a recult of which loadins towards Bombay area had 
t o  he severely repulated. 

A major strikc in the month of Aurust 1971 in the cement 
indurtry scvcrely affectcd loading of cement. The loading 
in August 1973 itself went down hy 0.3': million tclnnes 
over August. 1972. 

Another factor which affected the ability of the Raihvays t o  
mcet thc full rqu i remcnts  of the cement industry was 
tliat a Iarpc numhcr of covered wagons had bccn rcndrr- 
cd unfit for loading of cclmmcrditie\ likc cement Lvhich 
are highly vulnerable to doniage by wet. During the 
major part of 1970-7 1 and the first half of 197 1-72, 
when thc law and order situ;~tion in the Eastern Sector 
was umatisfactory. n large n u n h e r  of wagons were 
damr~pccl hy nliscrcants deliheri~tctv hy punching hales 
in and evcn rcrnovinp thc panel\ of wagons contilining 
valuablc materials like sugar. cement etc. All those 
covcrcd wagons could not he u.wd for loading of vulner- 
able ccmi~iltditics likc cement [ill they were r e p i r e d .  
T h e  Railways cngopc thcniselvcs in a r n a s ~ i w  cffnrt t o  
improve lotiding of d l  commodities. including ccment. 
from Septenihcr. I972 onwards nnd rhcrc was n steady 
inrteasc in loading during October, N a w m h e r  and De- 
cember, 1972 ovcr the same period in 197 1. This rate 
of loading could not, howcvcr, k sustained due to a 



rbarp drop in cement loading on Southern, South Caa- 
tral and South Eastern Railways where movement war 
adversely affected by the Mulki Rule agitations from 
November, 1972 onwards. Restriction in movement had 
to be imposed on a large scale as the agitation lartcd 
upto February, 1973. Severe power cuts imposed in a 
number of States like Tamil Nadu, Andhra Pradesh, 
Rajasthan, Gujarat etc. towards the end of 1972 which 
continued in 1973 ako affected rail movement of cement. 

Engincers of the U.P. State Electricity Board wcnt on strike 
in January, 1973. This resulted in complete disruption 
of nwvemcnt on the Mughalsarai-Tundla section of 
Northern Railway and consequently n1overnent of ccmcnt 
from Edstcm and Southern rcgions wus advcrdy 
affected. 

A strike bj Railway btafi ot Bllilspur and Chakradharpur 
Divisions of South Eastern Railway towards the end d 
February. 1973 a l w  atfectsd ccnlcnt loading in thc latter 
part of February and first part of Marsh. 197 3 " 

1.100. Paragraph 9.2 of "A Review of the Performance of t h t  India 
Railways (Fcbruar). 1974) ' r a J \  ~ ' r  under .- 

"The R.rdua!\ h . 1 1 ~  r,iLc.n tartour s l c p  t o  arrest ;ind r ~ ~ r r r w  this 
trend, through thetr Marketing and Salcs Organisatton The 
tonnage lifted and earnings dertved from wlcctcd comnldtties 
on which the Markettng and Sales Organisallon spectally 
keeps a tab, and which contlnucd to shot4 i~ r ime  t~cnd upta 
1971-72, received a set-back in 1972-73 ownp lo unfavow- 
able operating condit~onr dtu.uwd In the prcc-cdmp p r a -  
graphs. Loading of and earning\ from hclcc~cd h1g11-rat4 
c o r n n ~ d ~ t ~ f i  droppcd hy 7 6 and 0.2 pcr cent respca~vclv 
in 1972-73 as compared to thr previou3 year. The cnntm- 
crs loaded numbcrsd 28,759 and fetched an cnmlng of 
Rs 1 4 I c:orcs I llourh thcrc wa\  B drop In conli~~ncr load- 
ing in 1972-73, the earning per contamer increaxd lo RF. 488 
from Rs. 451." 

1.101 Thc C'omm~ttcc cnquird atxwt thc reawns lor the drop during 
1972-73 In chc lo:tdlnr of rind c:rrninp from wlcctcd hish-mlsd corn* 
ditier In a nt,tr, the K;rll\\,ly Bodrd have sti~tcd:-- 

"Thc tonnag: lifted and earnings derived from rclcctcd high-rsted 
commodities on which the Markctinp and Slilrs OrpanWb 
specially Lccp a watch and which canrinuod to sihm r riiial 



67 " ' "1 I 
trend upto 1971-72, received a set back in 1972-73 owing to 
unfavourable conditions caused as a result of a variety of 
extraneous and unforeseen factors. The loading of and earn- 
ings from selected high rated commodities dropped by 2.6 
and 0.2 per cent respectively in 1972-73 as compared to the 
previous year." 

2. There were large scale power sheddings by Damodar Valley 
Corporation and the Bihar Electricity Board during April- 
May, 1972 and a strike by the U.P. State Electricity Board 
staff in January, 1973. These power sheddings resulted In 
considerable disruption to thc running of trains not mcrsiy 
on electrified routes but a lw on other section< wc~rkcd un 
steam traction as there were many cases of water shortage 
and signal failures. Productian in major indurtrial estahli,h- 
ments covering largely high rated itcms wcrc ntso hit by 
power shedding. 

3. In addition, students agitation in Punjab. Hnryana and Assam 
and pro and anti-Mulki Rules agitation in Andhra Prade$h 
lastin$ over 3 months and mass-ahsentcciw by I(xomnzive 
staff in Scptemhcr, i9?:! on thr Southcrn and South Crnt rd  
Railwtt.; affcctcd tliu running c ~ f  trains. Drought conditinns 
in cert.i;:~ narts of thc country had n dircct impact on thc 
lortding.of high rated tr:~ffic. Apart from alTccting the produc- 
tion and dccpatch of high ratcd tr;rffic drought condition\ 
resulled in the avi~ilahlc rail rapacity &inc uwd for rushing, 
low-rated eswnti;tl ccnnmtditicz to thc affcctcd a r c w  

1 1 0  Dtlrrnp thc courx of cvldtncc the <'omn~~ttee pointed out th.tt 
the salitmc of trnl l i i  on R a i h a ) \  dcpcnd* on the qual~ty of kenicc given 
bv the Railways. In this context thc Committee desired to know thz \fen\ 
taken h) Ihr Ri~ilu,j\\  to pros& tran\prt,\hon fac~litifi for thc mo\c' 
mtnr of hdnilnar from M.ihar:r\htra to DL.llu The M c n k r  TrnRic d c p w d  
hefr.rc tlre Cnmmittec th.rf "Ovcr ihc year<. thr transportnti~n of h n a n a s  
f r m  Ccwntrd Indr;, f u h i ~ h  I \  111,. p r ~ r ~ q x r l  6twrLc of h ; m . ! n ~ ~ *  10 I3cll.ti .\nd 
Ncrthcrn India has ken  inlprnvcd Thcrc may h: n feu iniiisidunl C;IW 

of delay  whkh w e e  highliphrnf in the pm and pv~t. hut if you s.0 
hcI \  tc* the last five years, you will find that the pencrnl trnnywrtatkbr.1 
hi.$ improved, h fact, wc dicseli~d Ihc bnnnno trains in prefsrence lo 
wme Vpfos that bananas can move quicker. Thc ocr\lce 
definitely improwyj sa compand to what it wm fiw year% u p "  



1.103. The Committee callcd for n detailed notc on the action taken 
by the Railway Board on the recommendations of the Administra(ivc Re- 
f o n w  Commission in regard to improvement of services on Railways for 
winning back high rated  good^ tr:~ffic. The note furnished by the Railway 
Board iz reproduced below:- 

"Railways have taken n number of measures to improve their 
quality of service, otTcr attractive terilrs, provide total trans- 
portation ctc. so as 10 ciipturc high r;~tcd traffic from 0th 
modes of transport. l'hcsc measures arc described bc1ow:- 

(i) Market research and c,mvassing are c;lrrieri out hy Mar- 
keting and Sales Organisation ol the Zontrl Rililivay;. 
Close liaison is Lept with the repre\cntativc< of thc rrndo 
and ~ n d m t n  with ;I \IL'H' to rnctlm? thc~r  r c q u ~ r c m ~ t s  

(ii) Container service. providrnp fiu: door to door ci,imagc 
free and pilferage frec sertice. inlrduccd for ttic first 
time in January, 1966 between Rcmbay and .4hmcda. 
bad, has been gradually extended on other routc.r and i s  
now available on the following I 1  routes:- 

. n c  e?iten\run of ihc S C I ~ I C C  iwuccn SCW 1')i lhi  and Sccondcrabrd, 
Calc~itr;i and Sccunderabad and 3l.idr.v. and Sccinnd~rah;3d n undcr m- 
sdcratwn The  wrrrce has prmrd popular urrh the trade md rnAMry 
as can be seen from the following fipurcs - 

(iii) Freight forwarder whcmc rn prrodh undcr which freighl for- 
warders collect 'rmalk' (Icsla than w a p  lord coruiorpsrrQb1 



from individual traders and ofler them as w a p  laad con- 
signments for movement between specific pinto a d  at k e d  
lumpsum per wagon rates, was first introduced on Indian 
R e a y e  in the year 1969. The advantages of thia scheme 
are (a) elimination of handling of 'smalls' consignments at 
booking and destination stations and intermediate repacking 
points thus eliminating the chances of pilferage and damaga 
enroute and also reducing the transit time (b) providing door 
to door service and (c) securing better payload for wagons. 

The service has bacomc very popular as can be seen from the follow- 
ing figures. The service is available between 54 pairs of stations:- 

Y e u  Nu. of Frelght 
wagons earned 

(4 wheeler; 
looled under 

the Schrmc 

The xrvice was extended to parcels traffic in 1972. The resulu arr 
cncoltraginp as can be seen from the following figures:- 

- -- - 
Y e ~ r  N1, of I-might 

paral vans c u n d  
Imhh! -- ? -- --- - - - .- - - - - . --- 

Rq. lakh5 

(it) Spcclal wafch is kept on the loading and earning of 47 selected 
high rated cmnloditics and whcrc slrortfnlls occur, remedial 
tncwum u a  initiated. 

(v) S p d  '6taLiOll to station' rates are quoted to attract tragic to 
rail. 

(ti)  Door to door scrvicc has ken  providcd to the customers through 
Out A p i c h ,  City Booking OBices and Agencies, Street Coi- 
Mkxk end Delivery Serviccs in big towns and Mobile Book- 
ing Services in irnp~rtnnl citic\. Thew services are progcs- 
Shdp utmdad to cover 0 t h  attar also as md  where such 
hcllilkr arc found nwcssclry and tconamically juslibed. 

a88 



(viii Tbe need for courteous behaviour towards rail users is cons- 
tantly borne in mind so as to attract traffic to rail. 

(viii) Increased block rake loading and movement to provide fas4 
through transit. Recently this has been extended to finished 
steel traffic from steel plants, 

(ix) Quick transit has been provided through super express goods 
trains runnings between important cit iedtowns. The timings 
of these trains have been notified in public Time Tables. 

(x) Several measures to prevent claims have been taken, important 
among them being:- 

(a) Use of cmnmercially fit and watcr tight wagons for load- 
ing cornmoditits susceptible to damage by wet; 

(b) proper rivctting and E.P. locking of wagons carrying 
valuable goods so as to prevent wagon breaking; 

(c) ensuring pad locking of brake vms, luggage vans and p r -  
cel vans, etc.; 

(d) escorting of goods trains by Railway Rotcction Forcc 
armed personnel in vulnerable scc [ions; 

(e) patrolling by armed Railway Protection Force personnel 
as ako by Railway Protection Force Dog Squads in wl- 
ncrable major yards; 

(f) collection of crime intelligence and conducting d surprise 
raids by the sraff of the Crime Intcllipcncc Branch of 
RaiIways as well as the Central Crime Bureau, Railway 
Board, witb a view to tracking down criminals and re 
ceivm of stolen railway propcrty undn the Railway 
Propcny (Unlawful Porscssicm) Act, 196.5; 

@ Maintenance of clox co-adinatinn btwecn Railway 
Proteetion Force, Govcrnmcnt Railway Police nnd Statc 
Police Ofhccrs to dcal with criminals and rcceivtn of 
rtolca properties; 

( i )  insistcncc on provision of dunnage to protect flap dmr* 
where rcquircd, for intLww in d wagtrn load 
cansignmcnts d sugar, grains end prrlrcc rad oihteds; 



(j) proper marking and addressing of packages, to avoid thcu 
gomg astray. 

Ck) proper labelling of wagons to avoid misdespatches and 
to prevent them from becoming unconnected, 

(1) emphasis on correct documentation and securing relevant 
documents with wagons; 

(m) proper handling of goods at forwarding, destination and 
transhipment points; 

(n) proper supervision and careful tallying of packages dur- 
ing loading and unloading; 

(0) ensuring use of pictorial labels on fragile goods with a 
view to preventing breakage. damage etc.; 

(p) patching of panel-holes of wagons not only in sick lines 
but also in yards and goods sheds so that goods are not 
pilfered through holes. and rain water cannot seep in; 

(q) intensification of surprise checks to detect cases of short 
loading and other irregularities and malpractices; 

(r) regular analysis of damage and deficiency messages h u e d  
by and reccivcd at stations: 

(s) closc watch over movement of nagons vans carr~ing 
perishable traffic, so that they are not detained en route; 

(1) prompt fixation of staff responsibility in large nurnher of 
cli~im\ and phinp of exernplary punhhmmt in selected 
CaCCF. 



l-l@S. A re* of tae R.ihrsgr' ~ O C O U C C  hr 1972-73 rev& that 
h a d d e m m b p  fmmsokctcd high mttdcommodltlw om 

Mutctiag .d s.les O%pnislrtlw specblly b p s  a watch 
droppsd by 2.6 urd 03 per cent respectively in that year as compar#l to * p n v i m  y-. Tiis hs bwn attribatPd by the Railways to a vnrkty 
d utrlrwo9s .ad unf- todm such as large acrsis power sheddmgs, 
~ m d h b w t r w b k e o a B n i t w a y s ~ i n ~ p t i o n t o t b e  
~ o t ~ r r d k a s i . ~ $ I n u l / o r i a ~ e s t a M I s h m e n Q  
covenlag hrgaiy higb rd#l b due to power sbeddbg. Tbb would 
mte pear mmwgcmmt on the part of tbc Railways. It is, hhotPeV~. 
reea ttpt aitlmgh tbe oo- of cement in 1972-73 recorded an Increase 
of about a aLillioll tomes as compPred to 1971-72, thc Reihvays' s b n  
of o d g h h g  tnl&: h in 1972-73, cfroppcd by 0.7 milHoa toaned 
rrtra cornputd to the year 1971-72. Tbis oaly s h s  thnt despite all 
the dhMs made b reaphuc higb nted troffir tbe Railways have not oalJ 
Wed to aptw .Wibiolrsl trrrl& fmm 0th audes of mnrporl bat b v e  
~ y k c l , l e r s a a s s f . l i a r e ~ I b e h . s B v s d t m l R c . ~ b d k J s r :  
kak&scy. Tk CommiaeC cam only e q w m  tk bops that RPllrnp 
wiUmiLemorerigororPffortsadodyto n t r k v e t h e h d  trrltic b d  
.bpotQclphlteddltiarlbrlsc 

1.106. The Commitkc were informed that during 1972-73. the increase 
of Rs. 4.44 crores in goods earnings had resulted from a n  incrcnsc im 
miscellaneous g o d s  earnings such az wharfage, dcmurragc, cranage elc. 
The Committee called for statistics rcpardinp, the amount of demurr~ge and 
wharfage waived year-wise on each 7nnal Railways during the period 
from 1969-70 to 1973-74. The information furnished by the Mlnisu): of 
Railways is tabulated below: 



1.107. It is seen from tho above that the amwnt  of demurrage and 
wharfam waived each year is constantly increasing. During e v k b c t ,  
the Member T r a c  stated: 

"Demurrage and wharfage are two things which are within the 
discretion of the Zonal General Managers. Sometimes, there 
are certain circumstances which arise from time to  time which 
prevent the users from removing the goods from the wharf or 
wagons and it is only under these waditions that wharfage 
or demurrage is waived." 

1.108. The Committee enquired about the steps taken and proposed 
to  be taken to prevent misuse of Railway sidings and wagons. In a note, 
h e  Railway Board have stated: 

"Some of the steps taken in the recent past to prevent misuse of 
railway wagons and railway s i d i n ~  by the trade are indicated 
bclow : 
( a )  Demurrage charges are levied when the goods are not 

unloaded within the permissible free time after place- 
ment of a wagon. The demurrage rates were enhanced 
and ma& suffic~ently deterrent from December, 1972. 
The demurrage payablc for a B.G. four-wheeled wagon 
works out to Rs. 134/- for 24 hrs., Rs. ?95/ -  for 48 hrs.. 
Rs. 510/-  for 72 hrs. and so on. 

( b )  Scction 77 of the Indian Railway Act has been amended 
to reduce the Railway's liability as bailec from 30 days 
to 7 d i i ~ s  from thc termination of transit. 

( c )  In o r d u  to ensure that wagons indented by the consignors 
are fully loaded, and frcipht realiscd on the minimnm 
weight prewribcd. thc following Rule 164A ha5 been 
inserted in the Citxxls T:~riff No. 3 i l P a n  I- 

"164A-Except in the t y p  of cases covered hv Rule 
16.9, when R wnpan IS indented and utiliscd. the 
goods londcd in such wagon will hc wbicct to a 
minimum chnrgc Icvinhle at the wagon-load rattq on 
thr minimum weight prescribed for that commodity." 

fd)  In order to discourage over-loadrng of wagons with k~lk 
commodities like stone, ore. timher, ctc.. Rule 161 of 
Goadz Tariff No. 34-Pnn 1 has been revised lo the effed 
that if the ovcr-weight e x d s  the pcmissiMe c w i n c  
capacity & a wagan by mnre than one tonne. h @ t  
an 'over-veipht' will be durgsabb at &uMe the h w  
d m  nk lor the dirltact arb oleo-weight is euriad. 



2. 'Eht matter regarding quicker releases of wagons receives 
constant attention of the Railways. For expediting unloadiq 
and removal of wagons, wherever possible, the trade is con- 
tacted, meetings are held with Chambers of Commerce ctc. 
In tbe event of heavy congestion, as a last resort, booking to 
the congested area is restricted. Wherever possible Railways 
also under-take unl~adiog of wagons, if the consignee foils 
to do so in time, and realisc unloading charges from the 
consignee." 

1.109. In reply to a question regarding collections of demurrage 
charges etc., the Member Trafi~c stated during evidence: "In regard to 
demurrage, I would not say that there was a half-hearted policy because 
in 1972-73 we raised the demurrage charges per wagon from Rs. 16 to 
Rs. 50 for steel plants and enhanced the demurrage substantial!y tor 
other users. We are also thinking of auctioning the goods which remain 
undelivcred for seven days or more." 

1.109. In reply to a question regarding collections of dcmurragc 
charges accrued, waived. recovered etc. are given in the table below: 

Year Ral. Accrued W'a~vcd R c a i v c r d  C:. Ral. Pcrcmr~pe 
of PmOUna 

auvcd - -- 

- -- -- - - - - - - - -  - -  -.----- " -  
[Para 41.39-Part I Rcvrcw and Appropf latnm Accountr ;urJ Annexure 

'C in Detailed Appropr~ahim Accoun! J 

1.111. I t  i c  ceLn frlnn L!L' ;*btwz thal the figure% of thc moma accrued 
and wuvcd i i ~ . ~  recorded apprrciablr Incrcws from the gear 1969-70 
onwards. The prccnraye uf the mount wrrivcd to the total nccruds 
has ranged betwwn 21 per crnl Lrl 27 per ~xnl  during thc period from 
1969-70 to 1973-74 



aoosr. TJn eanmpondhg amomt for tbe yew 1973-74 wm II blOQ Y 
Wa 3753 awns. S i d M y  t& PmPwst waived In 1969-70 wu  abopl 
Rr 4.10 cmw. In 197574 the amomt waived ~OQCW tbe @re d 
Rs. 7.87 aono. Ibs percentage of the amom4 waived to the bbl 
eccruals IUM ranged beWeen 21 pcr cent to 27 per cent during the period 
from 1969-70 to lW3-74. Tk large accrda on rscorrmt of demurrage 
nnd ~~tects ls  charges sol only poh! to tbe greater mhee of d w r t y e  
wagow rad pnmieecr bat at the same time reflect on tbe poor mobility 
of- 'IlaeColnmitteepredthevbnrtbatlergeta~ofaccru- 
ah and waiver of demurrage rurd wharf* charges are b d b t h e  d a 
strloos auhira which nee& to be earbcrl more vigoronsly. Colhwh d 
&hay strflt with rmscrapalomr traders cannot be ruled oat. 

1.113. Ibe Condttm feel that tbe existing deterrents are not bavieg 
the desired effect and hence tben b need for more rigorow steps for curb 
hg tbkr evil. Tbe hkgber fbe dclrce the more mere ehoold be tba 
punieharcrt. TBs pos&joa may act- be reviewed with a view ta 
t8kh# necegiary re4nedlPI laeamtes. 

1.1 14. While reviewing the trends of railway traffic during the year 
1973-74, the Railway Board have in paragraph 9.1 of 'A Review of the 
Performance of the Indian Railways (February 1974)' obeavtd as 
under: 

"While dealing with the trend of traffic in the current year, it may 
not bc out of place to draw attention to a competitive 
transport situation which has p-adually developed, involving 
a number of clcmcnts. sonw of which arose on the supply 
side and some on the demand side. The growth of sccon- 
dary manufacturing industries especially in the small-scale 
and dcccntnliscd sccton has crcated a greatly ~ncreased 
demand for speciallxd transport scrvices ca lhg  for safe. 
fast and rel~ablc scheduled scrviccc including door-to-door 
dclivcr). This ncw demand situation rcccived added stimulus 
owing to the rapid development of road and road transport 
services on thc supply side of traosp>rtntion. In this process. 
a good proportion of rhc 'high-rated' and 'high-pfityielding 
waSc has hccen crtamed of7 by road tmsport. 1e;lvlng the 
' l o w ~ c d '  trnmc like coal. fondpains, fodder, stones, salt, 
om, ek.. freight on some of t\hich docs not cven ccrver 
oora, ta bcr moved by the railway avcr long distances. The 
fowl bars, apart from certain inherent advantages like 
a co pick up mf&: aod deliver it at difkrpnt pninh 



do not also bave the legal liability which the Railway have 
of beiag rtquittd to lift any uaBc o&rad without showing 
undue preferace eithu to any set of customers or to any 
type of traffic." 

1.115. Referring to the recommendations of the Administrative 
Refarms Commission on the question of coordination between mad and 
rail transport, tbe Committee enquired what steps had beam takm to 
secure rail road coordination in so far as goods tra5c wss canccmed and 
what hu been the States' response to the idea of a coordinated national 
vanspon policy. Tbe Member T r d c  explained during evidence: "In 
the State Transport Corporation of each State there is a senior railway 
offim as member.. . . The State Tmsgort Corpomtion dub with 
pas- traE6c. . . . So far as tbc State Transport Authority is canoeraed, 
which U s  with licences, our zonal raihvay officers like tbc aid 
Commrcial Superintendents and Marketing and Sales Supermhndents 
bave rcpresentcd to the Regional and State Transport Authorities 
regarding grant of licences and that whether the rdways bme got 
adequut capacity to carry traflic Liceaces should not be i s 6  The 
respoose from the Road Transport Autbority to the suggestioos of the 
railway w s  not very encouraging. Notwithstanding the repreamtation 
made by dK Railway Administration, tbc iiceaces were given. 

Last year, as a pilot project, we appointed two special officers at the 
headqnartcrs of the two States. one at Bornbay liaisinp wth the MaharPshtra 
State Trampon Authority and one recently at Lucknow liaiainp with 
the U.P. State Gm~rnment. It is  with the yxcific object nf pointing 
out to the kale Governments where they feel liccnced should aot k 
izcrtrd and where traffic can be carried the railways, withoCIt having 
any cxmpc&itju~ bctwecn rail and road transport. This pilot W c c f  
has yet to show its results. We have tried it only in two States, Maha- 
rashtra md U.P. We will he able to give you a picrure of it nf~u e few 
months, u to what influence they have been able to exercise to prevent 
competitioe between rail and road transport and help each other." 

1.116. In regard to rcprcscntation of the Railways an the Stillc 
Road Tnnsprt Authorities, the witness added: "At the Trampon 
Development Council meeting held in February, 1973 and praidad mcr 
by the Miister of Shipping and Transpan. I myself made a w-inn 
in the meeting far representation on thc State Road Transport Authorities 
The re& of the State Govu~ments as w vcy  favaurable to that" 



tbat it should have. Actually, the planning Commission is seized of the 
wbde subject of coordinated transport development. They have not 
been able to evolve any instrument by which the coordination can ba 
effected effectivc:y. 

Recently, we have set up a Committee to have coordination between 
rail and coastal shippiog transport. It will be submitting its report. It 
will be economical if a certain amount of coal, Bengal-Bihar coal, moves 
to southern India and the west coast by sea rather than by rail. The 
coastal shipping tmnsprt, as you know, has been in the doldrums for a 
long time. Lack of coordiiation affects other means of transport also, 
not only railmad transport, that is, aerial ropeway, belt conveyer, waar 
transport, etc. ' Ihe planning Commission has not been able to devise 
any instrument by whicb coordination can be effected effectively. It is 
not enough to say that by a prohibitory order, you can achieve it. 
There should be some system by which it can be controlled. If yon 
merely try to win an argument with the State Governments, it may not 
work. It concerns gcneral policy, taxation policy, and other policies 
also comc into this matter. We have been punuing this with the Planning 
Commission. The instrument for control cannot be prohibitory because 
that is sometimes selfddeating." 

1.118. Subsequently in a note on tbe coordination between rail and 
road tmport in regad to the pods traffic, the Railway Board havc 
stated: 

"Goods transpon by road is almost entircly in the hands of private 
operaton and with the liberal issuc of permits to road 
haulien by the Sutc Government even on routes where 
capacity clists on the Railwa!~. there is wasteful cnmp:tition 
Thou& thc need for c ~ d i n i i t i o n  between the different 
m& of transport has hccn accepted by the Government 
it has not bcrn possible to a c h i c ~ e  much in this dir~xticm 
so far. 

2. Thc raommtndntions of the Committee on Tnnsport Polrcv and 
Caordinotion which went into this problem. &*re m i d c r c d  
by the Croup of Sccrctiuics in January 1969 tr hen it a m  
a g r d  that broad guidellncs bhauld hc dmwn up to assess the 
quantum d typ d long distance trafic which should rnmv 
by road keeping in view the existing transport facility prorid4 
by rSu: Railways u well as rhc road mspcrtt industry. Ihc 
tdloariag s u m o n s  w a e  made in this connection to rb 
Midmy d Tnarporr for aaJoring that both rail md road W- 
* i o s r i n c h s ~ b ~ m t r j , a s v d o p ~ t o t b t i r s p c c i r ) r b r r -  



taps and characteristics so as to provide topther a composite 
network of services at the lowest cost to tbe economy:- 

(i) me road vehicle permits for distances exceeding 300 kilo- 
metres should not be granted and where granted prior 
approval of the Railways must be obtained. 

(ii) Permits can be made available for distances over 300 kilo- 
metres in the following cases:- 

(a) where therc are no suitahlc rail links to serve the area 
vi:., Kashmir and Himnchal Pradesh; 

(b) to carry less than a wagon load traffic to mad side 
stations on the congested rail routes, vi:., Jptpuri. 
Bhusaval, Grand Chord of Eastern Raiway, Vijnvawada- 
Madras Section etc.; 

(c) betweel: p in t s  where road route is shorter by a specia- 
lised distance as compared to the mil route to give the 
consumer the benefit of at economic rate; 

(d) temporarily, for a specified route whcre rail route is 
disrupted duc to breaches. cyclones etc.; 

(iii) Statutory provisions should be made to protect Railways' 
interests on the following maten:- 

(a )  all pennits for movemcnt of tr&c issued by the State 
Civil Supplies and other authorities should endorvrd 
for movement by rail and road. 

(b) provisions should be made for a periodical joint survey 
and checks by States and Railways of the volume and 
nature of inter-s~ak road traffic. This will rcmovc the 

handicaps from which the R;ljlua)% \uflcr, v i : .  ~h:'" Yrc 
required to puhlkh statistics of various commoditjcr 
movcd withc~ut corre\ponding dpulntion on road rranz- 
port Th i~  wil: a h  help dctrrt over-loading, m i w c  
and violation of conditions under which mad pennits 
are issued and plug loopholes which lead to 10s of 
revcnuc and whereby thc road haulicrs derive unbir 
advantage to cut their rates to the disadvantage of 
Railways. 

(c) 3a1e Road T r a n y ~  Authorities must p d d e  a 
dcnsitv chart of traffic maving on National and !&ate 
Highways to enable piamring of nil and r o d  fsdlfi* 
t o o p C b n o m k v e l r h h f n t b e ~ r v l r i d r b l a  



3. However, the State Oovcspmtnts have not only been liberal in tho 
issue of inter-state road permits, but have also started issuing permits 
for inter-state movement in each zona by entaring into reciprocal agree 
ments. Since the scheme as a whole goes against tha interests of the 
Railways, the attention of the Chief M i n i s ~ s  and the Governors was 
drawn by the former Railway Minister to the adverse effect that the. 
special zonal agreements amongst various States would have on the 
working of the Railways. It was emphasised that Rail Road Coordina- 
tion can be achieved only by pursuing a policy of disciplined transport 
licencing of long distance, inter-state routes and to restrict the issue of 
pcrmits to road operators on inter-state routes only in cases where it 
is found that the Railways' capacity is not adequate to meet the need of 
all the traffic offering. The response from the State Governments is not 
encouragng and they consider that the matter should be taken up by the 
Raihays with the Inter-State Transport Commission. At the same tima 
thcy are not agreeable to the strengthening of the Inter-State Transport 
Comission and to vest it with .powers to grant, revoke or suspend any 
permit or countersign any permit for the operation of transport vehicles 
in respect of Intcr-State rautcs as envisaged in section 63A(2) of the 
Motor Vehicles Act. 1939. 

4. The Tranbiwrt Dcvelopmcnt Council in their meeting held on 
15/ 16-31  9 7 3  decided that thc State Governments should form State 
Transport Ihc lopu~cnt  Council on ti& pattern of the Transport Develop 
mrnt Council at the Centre with Railway's representation therein. 
Govcmments of T m i l  Nadu and West Bengd haw since formed such 
Transport Development Councils in which Railways are duly represented. 
The question of forming similar Tnnspan Development Councils in other 
states is k i n g  pursued by the Ministry of Shipping and Transport. 

In thc States of Andhra, Assanl. Hqr tna ,  Madhya Pradesh, Maha- 
ra~htrii, Karnatnlia, Orissa. Rajnsthan. Tamil Nadu, West Rengal 
Transpn  Advisory bodies have been formed in which Railways' 
rcprcscntativcs arc idso associated. 

5. It was also drvidcd in the meeting of the Transport r)cvclopmcnt 
Council that the Mot(~-\'~hicles Act, 1939 \hould k. amended to pmvide 
f o r  pcrmissivc powers to State Govcrnmcnts to take Rai!wrr~s' reprecen- 
tativa cm the Tnnsprt Authoritits in ~ ~ p c c t  of the rc@ms when- them 
wss scope/nced for fuflhcr mil-road Coordination. The matter ic k ing  
pww~cd with the Ministry of Shipping and Transport who have indicntcd 
that the Motor Vehiclcr, Act would be amended suitably when the next 
hatch af amcadmems to tbe Act is taken up. 

6. The SGtc Gdvenvncnts have hcen asked by the Ministry of 
Shipping ollll Traoapart to give priority to providing link mad connsting 



70 
railway stations which are not at present connected by link roads with 
the interior areas. I 

7. The Miistry of Petroleum and Chemicals has suggested the 1 
following measures, among others, to tho State Governments, to reduco 
the consumption of petrole-bn products and HSD oil:- ' I  

( i )  Transport of goods by trucks for distances exceeding 500 
Kms. should be restricted at the time of issue of new route 
permits, and at the time of renewal of the old route 
pcrrnits. 

tii) Transpart of goods over distances exceeding 500 Kms. should 
only be permissible on the basis of special permits to be 
issued by the Civil Supplies Department of the originatiq 
State. Such permits should be issued very sparingly and 
for movements of high priority only. 

(iii) The issue of permits for new goods vehicles may be suspended 
forthwith fat the remaining pan of 1974-75. 

These suggestions if implemented, by the State Governments will go a 
long way to curb the competition by the roadways. 

8. In the face of continuing competition from the road and the lack 
of effective coordination the Railways have taken thc followinp stcps 10 
arrest the diversion of traffic to road:- 

(i) Keeping dose liaison with the in&stry and trade through the 
Marketing and Sales Orpanisation set up on each Railway; 

(ii) Introduction and expansion of container serviccs with a view 
to providing door to door scrvicc and with less packing cost 
to thc customer; 

(iii ) Introduction and expansion of freight forwarder services for 
collection of small c m s i ~ t s  and pov id in~  an intcqatcd 

r::il-crrm-raad servicc without any handling en-route; 

(iv) introduction of quick Transit k n i c c  b c t w m  specific pairs 
of stations with pari~ntced transit timc; and 

(v) Operation of street collection and dclivcry vrvictr in im- 
portant citics." 

lo another note the Railway Board have stated: 

"It has been the conrtant endeavour of the Ministry of Railways 
(Railway Board) in the matter of rail-road cootdimation that 
the State Government sbouM follow a poky d Jkiplinel 
transport lhncing and that the policy should be to bnt 



permits to road transport operators on routes whete it is 
established that the railways' capacity is not adequate to meet 
the needs of all the traffic offering on the particular route. 
To achieve this objective, it was essential that a represen- 
tative of the Railways should be associated with the State 
Transport Authorities and the Regional Authorities in-charge 
of granting licenccslpermits for operation of the road 
transport services. As a result of the discussion held between 
the Ministry of Railways and the Ministry of Transport and 
the Planning Commission, the State Governments were 
addressed in September, 1958 by the Ministry of Shipping 
and Transport that a representative from the Zonal Railways 
should be nominated as a member of the State Transport 
Authority. 

The State Government, however, contested this decision as illegal ie 
view of Section 44(2) of the Motor Vehicles Act, 1939, which road  
PO under: - 

44(2) 

"No penon who has any financial interest whether as proprietor, 
employee or otherwise, in any transport undertaking s h d  
be appointed or continue, as a member of State or Regicnal 
Transport Authority." 

The Ministry of Law also opined at that time that representation of 
railway administration on the State Transport Authorities was illegal. 
The instructions issued in September, 19.18 were cancelled by the Ministry 
of Trmspm in November, 1959. Thereafter the only alternative lcft 
Inr thr Railways was to n i s c  objections against the pant of road permits 
~n individual cases. 

The Ministry af Railways, however, again referred the mstter to tho 
Ministry of L a w  for elucidation of thcir interpretation of "any transport 
undcnaking" suggesting at the same time that if necessary the Motor 
Vchlcles Act, 1939 might be amended to provide for the Roilwnys 
rcprc~nfation on thc Statc Transport Authorities. Thr Ministry oi  Lnw 
opined that under the existing probision of the Act, there i s  an absolute 
hdn on rhc nppintmcnt of n person \vho has any financial interczt whether 

pmprictor, emplqcc. or othcrwix in any transport undertaking as 
~ n c m k r  at Regional or Stute Transport Authorities. In thcir opinion 

the tcnn "any transport undertclkine" includcs Rdlways also. 

Thr matter wnp considered by the Administrative Reforms Comrnic- 
hion who in thcir recommendation No 30(3) desired that a repwsrnta- 
rive of the Railways might be associated with thc State Transport 



Authorities or other bodies which are incharge of the grant of licences 
or permits for operation of mad transport services. The recommendation 
was referred to tbe Ministry of Shipping and Transport who advised in 
September, 1970 that the recommendation was unacceptable since it 
was in confiict with the provision of Section 44(2) of the Motor Vehicles 
Act, 1939. C 

The Public Accounts Committee also supported the recommendation 
of the Administrative Reforms Commission in their recommendation at 
Si No. 10 (para 1.23, Appendix VII) of the 116th ReportAth Lok 
Sabha. The matter was again referred to the Ministry of Law who after 
considering the matter in great details agreed in September, 1971 with 
the view that the expression "any transport undertaking" occitrring in 
Section 44(2) of the Motor Vehicle Act, 1939 refers to an undertaking 
enraged in the road transpart service by Motor Vehicles and hencc a 
representative of the Railways can be appointed as a member of the 
State or Regiood Transport Authorities. It  was also considered to 
amend section 44(2)  of the Act so as to clarify the position. 

In consideration of the opinion given by the Ministry of Law, the 
matter uas again referred to the Ministry of Shipping and Transport 
and was also taken up in the 9th meeting of the Transport Development 
Council held at  Srinagar in Aup~rst 1971 when it was agrecd 
that a representative should be taken on each of the Transport Authorities 
h the ..-!ri. Pq;vve\ ; n;! ~f thi5 w;ts not prmissihlc under [tic existing 
provision of the Motor Vehicles Act, 1939, the question of amendment of 
the Act suitabl) for the purpose should be considerrul. 

The matter  is again referred hv thc Ministry of Shipping and Trans- 
port to t h t  Stale Go\ernm~nts for thcir ccwnnlcnls in the nxrtter. While 
some of the States nrri.,-tl with thc dcci\iiw taken by thc Trnnspon Ikvc-  
lopmen* Crwnci!. !hc Cicnw-nnwnts t 4  Kcraia. Cruj;lr;~t. M!cr,rt, mcl K a j w  
than w r e  not in favour of giving reprcscntlltion to the Railwayc in the 
Kegiowal/!jtat~. Transport Authibritic*. In the k a t o  of '1;mil Niidu and 
Uttar Pradesh. there k ing  <in& cd?icial trrmport ;~uthnritics, the qucs- 
ticm of R a i l w y '  rcprcwnt:ilion did not : i rk .  



acopb for lhuther coasultatian with the State Govctnmants as the Minis- 
ters of Transport of the States concerned represent their States in the 
Transport Development Council, 

Since, however, the views of the State Govts. had been oblained by the 
Ministry of Shiping and Transport and they were found to be e v d y  
divided rn the need for giving representation to the Railwys on the Trans  
port Authorities the maua  was again referred to the Transport Develop 
ment Council for consideratian in the meeting held in Fetffuary, 1973. 
The matter was accordingly reexamined and it was decided that the Motor 
V&icles Act, 1939 may be amended to provide for the permissive powers 
to State Government to take railway representative on the Transport 
Authorit~es in respect of the regions where there is scope/need for further 
ntil-road coordination. 'This has not been accepted by the Central 
Government and rioted by the Ministry of Shipping and Transport for 
rnclusion In the next batch of amendments to the Motor Vehicles Act, 
5939. 

The Mmstry ui Shyping and Transport are king reminded from tune 
to time to expcditc the an~cndn~cnt of the Motor Vehcles Act, 1939." 

1.1 19. Tbe C o a m h e ' s  rrttcabioa LUdi been drawn to the corepetimive 
tramport situnth whlch bas gtrdanlly developed m the cwatrg. Tbs 
Corn- have h y s  expresd tbch concern ot & brk of a coo& 
mled artkwl tstqpafed transpod pO/jCj. They, bowever, rrgrrt to fi.d 
that even thoP(C)I tbe need for coordhalion between the diflerent modes 
of t m p o r l  is accepted by all, there bas be- no worthrphik acbievemeut 
in this direction. Every time lhe Committee revitw the workhg of tbs 
W a y s  m tbe basis of ~l~llDal Asdit Reports, a point is made d w  a 
god proportkw! of the 'high rated' and 'high proat yielding' iraf6c lw 
been creamed dl by road tmuport, leaving the 'low rated' t r a c  like 
coal. food-grains, fodder. stoaes, salt, ores etc., freight on some of w h i c h  
doe* not even covcr costs, to be moved by lbe Railrrn!s over Zong dis- 
tances. Tbb not only involves wasteful competition between the mibays 
and road hurlicn, but kads to a national waste inasmuch as the rail caps 
tit! crcaled at p a t  cod remains onutiliwd or underotiliied in nuuy see 
furs. It ncds no cmtpbatsh that pwpw and effcctibc mil road roontinr- 
rmn can br&q mom b h w  for tbe Raihay .  This happeru because 
the M i m y s  ere tumble to give full satWaction to its uscrs. Rmd tram- 
pwt ia akap mOPb dcarer compued to existing r d h !  raw. In the 
coaled of tbc prmcni-dap k a a s f s n c e s  arising out d the oil crisk (hs 
acsd for a coardirr)cd .rtkarl Mqrated tnsrporf policy has become 
.Dtina~~sLrporb.trdcaapcabPff.  Itw@tJmtfeue,btintbeAt.cs~ 
of (Li.g Bd tbim qmdm & eoraddcrrd by Ca+cru#rl at the 



b d  b fomahte a ckPrcot policy and to evdre a solbbk ehterJr 
far lbe &ectin bpkmenwtion d the m e .  

bl28. Phnning C O I I I ~ S S ~ O ~  Pad SMe GavernmtnQ m y ,  how- 
e m ,  be approached to discourage long distance road trPllaport service & 
p.bLlr rad primte sectors. both for passenger and goods trlllfic, once tba 

cw able to meet fully the dePsPd to the seYebrtioll ot usen 
m d  respeclive Shte Governments. 

Revenue Expenditure 

1.121. The revenue expendirurc during 1972-73 w s  Rs. 998.34 crom. 
The details are shown below:- 
- - - ----- --- -- 

Aauals Budget A w l s  Vnr~at~on~ 
1971-72 1972-73 1972-73 

, iv )  Misccllnneous expenses including 
opracron other than staff and 
fucl jvymcnr to  rwrked 
!me> and suspencc . . 74 .97  70.96 7 8  83 - 7' 87 

B Mrscellau~ u.: c.xpm,uur. su-h a, c ~ n r  
oi R d u  a! Baud and Its ntta~hed Oficca 
b u n q x .  AuQt md suhs~d) paid to 
branch Ilnc cmp~nler  8 . 7 3  8.96 8 . 6 4  -.32 

oil [Rs. 5.58 crores-~ncludcs arrear adjustment (Rs. 1.23 mom) and 
increase in cost (Rs. 1 CTOTC)~, more cxpenditurc on repairs and mainte- 
grax d elestncal and s i p 1  m i a a  (h. 3.71 croros), more psymient 
of cornpendon for goods lost or damaged (Ry. 3.05 croroa), i- 
in expenditure on catering stares, clothing aad stationery (Rs. 3.49 cmrtr), 



restoration of flood damages to track etc. (Rs. 2.67 crores), more ex- 
peadihw on mileage, overtime, travdling and other compensatory allowlla- 
ces (Rs. 2.03 crores), increase in prices of materia's (Rs. 2.51 crores), ad- 
justments under suspense heads (Rs. 1.80) crores), hxease in expendrture 
on electricity for traction purposes (Rs. 1.60 c:ores) and for other thaa ttac- 
tion purposes (Rs. 1.23 crores), more payment of rent for open line wires of 
Posts and Telegraphs Department (Rs. 1.40 crores), repairs and main- 
tenance d service and residential buildings (Rs. 1.33 crores), more ex- 
penditure in railway hospitals on drugs, medicines and diet charges 
(Rs. 1.19 crores) and aggregate of minor variations of less than Rs. 1 
crore each (Rs. 4.17 crores). 

1.123. These increases were partly off-set by sav'rlg due to less wn- 
sumptioa of coal (Rs. 2.93 cram) and fluctuations in adjustments from 
stock adjustment account (Rs. 2.94 crores). 

1.124. The provision of Rs. 158.95 crores for fuel included the require- 
ments for carrying additional 9.5 millicn tomes of revmue+arning * 
traffic and for increase of three per a t  in passenger traffic expected during 
tbe year. Supplementary grants of Rs. 1.85 lakhs and Rs. 4.35 crores 
were o k m 4  in December, 1972 and March, 1973 rcsp=ctively, mainly 
for meeting expenditure on account of increase in the price of wal (Rs. 2.1 1 
mores), m a r  adjustments of previous years mainly umder diesel oil 
CRs 1.08 crores) and more conwnp:ico of fuel due tn incrtase in traffic 
(Rs. 1.48 crores). Thc anticipated increas: in goods traffic did not fully 
materialise during the year. 

[Paragraph 4 of the Report of h e  Comp~o'ler 2nd Auditor General 
of India for the year 1972-73 on Railwaysl. 

1.125. During evidence the Committee enquired whether apart from 
the steps to be taken for improvement of railway finances, an); economy 
measurn were under contcmplation. The Financial Commissioner for 
Railways stated:- 

"We hzve undertaken cconomy mcsurcs. In f:i:t. thry have heen 
in operation for a number of ycars. We have mderlined 
noruy itgun ttus year. This has been annaunced by the Minis- 
ter d Railways in Parlimcat. We hope to achieve an C C ~ O ~ Y  
of Rs. 5 0  crorcs this year." 

1.126. As to the measures pmposad to be taken for achieving an em- 
nomy al R6 50 crortn, the w i m s  stated:- 

% am trying to impose a financial discipline on the milways. 
We are UU antailing the petimance of thi: nilways We 
a ulriag them to live witbin the meartc 4 budget less 5 
pr mt. It will cover working exptnsn L,, only on staff L;-t 
a h  nWCdt4 repairs aad maiptenance and acher.tbiip." 

dS8 L8.4 



1.127. The Committee pointed out that when such blanket economy 
orders are enforced. it only results in the postponement of some essential 
maintenaace services and deterioration in the standards 4 sctvim 
dcaed without any real savmg in the fuel cost and fuel consumplion etc. 
To this the Financial Comn~issioner for Railways replied: 

"'I he first area of our econonly would be our saving f ~ l  
costs &cause thc load which we a E  p ing  to carry this y~ is 
below the targct. . . . Instead of ciirryinp 217 million tames, 
we think we will not be in a position to carry more than 198 
million tonnes." 

1.128. Asked whether any guidelines had been issued to the Gene- 
ral Manager for effecting a 5 per cent economy, the Financial Com- 
missioner for Railtvays state:- 

"We have indicated certain areas which are more or less in line 
uirh tht Government's direcrivts on ec-onomv. For exampit, 
we bave said unnecessary touring which involves extra ex- 
penditure by way of travelling allowance, daily allowance etc. 
should be cut down. Then, meetings and conference should 
be cut dawn. Certain disaetion should bc exercised in the 
employment of casual staff so that thm may nor he sar- 
plus. Tbge sbould be a quick mtiew of the staff require- 
meats because thae is a feeling that not only the railway 
but otba Government departments also are over-mafted. 
Before the review d staff is undertaken, tkrc should be an 
administrative ban un thc creation of new p t s  of certain 
kinds. Tbue should be some economy also in the use of 
materials in wOrbDbOp for repairs and maintenance. Then 
them i n  -tory control. There is also a ccrtam amount of 
waste EP the w of mntaials and also overrime which should 
akio be m down to the minimum." 

1.129. I t  is ecea fmm the Audit Paragraph that in the budget for 
1972-73 a provision of Rs. 158.95 crwres for fuel was madc This in- 
cluded the reqoheats for carrying additional 9.5 million tomes of re- 
venoaearniog goods traffic and for inrrease of three per cent in p s . ~  
ger t r a c  erpectbd dming the y w .  Supplementary grants of Rs. I .RS 
lakhs and Rs. 4.31 crores wae obtahcd in December, 1972 aad March, 
1973 respectively, mainly for meeting expenditure on account of increasa 
in the price of coal (Rt 2 1 1  crores), arrear adjustments of previous year9 
mainly under k l  oil (Rs. 1.08 cma)  and more coarumption of fd 
due to buwe in tramc (Rs, 1.48). The m a 1  expaditwe an fuel 
daring the year 1cJ7?.13 mas R t  162.37. The a&imM inctcrac In 
m - Q i d a o t b o r r w a r ~ m o k t i a l l r a ~ g t b t y n r .  



1.130. During evidence the Committee enquired what nas been the 
level of fuel costs of diesel engines and how far it had gone down. The 
Financial Commissioner for Railways stated: "That is not a very signifi- 
cant factor because diesel costs have not really gone up after the Budget." 
To a question whether therc has been a cut down in the diesel cost as it 
involved the vital question of foreign exchange, the Financial Com- 
missioner replied in the negative. 

1.131. The Committee desired to know how the economy in the fuel 
consumption especially liquid fuel consumption was being physically en- 
forced. A representative of the Railway Board explained: 

"In connection with economy on fuel, we have been taking action 
in two or three fields. One is regarding the question of pilfer- 
ages of coal and second is regarding the maintenance of the 
asscts and wherever there is a leakage, we have been trying 
to plug the loopholes. The second is regarding the diesel oil. 
We arc ensuring that the operation improves so that the time 
required far doing a specific job is reduced and there a no 
wastage of fuel. We also see that there is better maintenance 
of the assets." 

1.132. The Committee asked what steps were proposed to be taken 
to control consumption of diesel oil in the Railways in view of the steep 
iacrcasc in prices payable for petroleum crude. In a written note, the 
Railway Board have state: 

"Railways have taken the following steps to control consumption 
of H.S.D. oil:- 

( I  ) To restrict dieselisation to the extent inescapable; 

(2 )  Intensifying mcasurcs to achieve maximum economy in 
consumption. 

Die.ulimtion 
"Diesel traction is introduced mainly to increase the throughout 

of g d s  traffic on sections on which s t m  traction has rcacb- 
d the saturation point and on sections far away from coal- 
fields. It is therefore not possible to revert to s t e m  traction 
in such section\ to curtail diesel oil consumption without 
drastically reducing throughout of goods traffic. Effective 
subslitution of diesel hauled rail traftic can. however, be dona 
by doctrification an trunk routes for which Railways have 
already planned to maximise to h e  extent @ble with the 
uistiag financial and orhn rcsoums. 

Railways bave olrcady decided ta curtail manufacture of d i d  
locomotives for use in shunting scnrlces after utili- tbe 



materials and components already committed for. These 
locomotives, in any case, are n w  for being utilited hr 
&tical areas. 

The passenger services a n  dieselised only to a limited extent, the 
consumption of H.S.D. oil on these sentices being only 15 
per cent of the Railways' total requirements of this fuel. The 
passenger services which are. as it is, unable to meet the fun 
requirements, cannot be curtaild either in loads or in fre- 
quency which would be necessary in case of reverting to 
steam traction to reduce H.S.D. oil consumption. 

It may be stated in this context that H.S.D. oil consumption on 
Railways is only 12 per cent of the total consumption in the 
country. Further use of diesel oil for rail traction is dx 
times more effective for nlovemcnt of frcight traffic as com- 
pared to movement by road. In fact, thc Planning Com- 
mission has been studying the substitution of long distance 
road movement of goods by rail. 

Fuel Economy 

Railways have been all along conscious of the nced for effecting 
economy in the use of H.S.D. oil. Effective rncasurcs for 
achieving fuel economy haw been in force from the very 
begnning of large scale diesclisation on Railways. With the 
cost of diesel 011 escalating, it has become all the more ncccs- 
s a r y  that utmost economy be ach~cved In the usc of H5D oil 
Railways have. therefore, already intcnttficd the drive for 
utmost economy in fuel consumption. 

A special investigation had heen ccmduc~cd by thc Research. 
k i g n s  and Standards Orpanisation of the Railways for iden- 
tifylnp the main causes for exccss consumption and h o d  on 
this investigation. thc Railways have hecn advised for faking 
effective remedial measures. Samc of the salient fcalurcs of 
the fuel economy drive instituted on the R a i l w ~ p  arc given 
below :- 

( i )  Improved maintenance of locclmotivtv ta ensure kakagc- 
free joints especially at inlet and exhaurt clbowa. 

(ii) Strict compliance far ensuring meet lubricntim. 
(iii) lmprovemmt in gcnmd cleanlinm of the cooling circuit 

mponmts to permit proper h a t  minsfet far duct ion in 
engine idlmg in the diesel k m a t i v e  mnintcnancc shop 



70 
4v) lCUtructioo1 to &iwn to enrun thtu idling ol engines is 

kapt to the bamt minimum by switching bB whenever the 
detention is expected to be excessive. 

(vi) Intensive instructions to engine crews during training as 
also on the job by inspectors and instructors in matters per- 
taining to fuel economy. 

A watch is king kept to ensure that the fuel economy measures 
are implemented. Fuel economy king a continous procew, 
the drive in this regard is also continuous. Tbc fuel conrump 
tion results arc anolyaed penodicaliy to identify factors 
adversely affecting fuel consumption so that prompt ruaedii  
measures can be taken. 

To  safeguard against losses due to pilferage, the following step 
have taken:- 

11 ) Issues of diesel oil to engine tanks is through flow meters 
to the extent possible. 

( 2 )  Maintenance of driverwise consumption for scrutiny ~ 5 t h  
the actual trip rations to identify defaulting drivers. Their 
training through inspectorslinstructo is arranged and 
deterrent action is taken under D.A.R. wherever warranted. 

( 3 )  Caliberation charts have been provided for each series d 
tank wagons at all fuelling installations to enable assessment 
of actual receipts. 

(4 )  The locking and sealing of various control values of the 
oil installations has been undertaken to prevent unauthoris- 
ed manipulation of these valves. . 

( 5 )  The fuel tank stnincrs on locomotives have bcen sealed lo 
prcvcnt siphoning out of oil from the locomotive tank." 



1.135. The Railway Board have informed that the number of wagons 
condemned/takea off the line during the past 3 years was as under: 

No. of wagons mderncnd taken off the I~nc. 

1.136. It  was stated during evidence that before disposing of the con- 
demned wagons as scrap all the parts which could be reused were remov- 
ed. Questioned about the condemnation of the Chassis, the Chairman 
Ralway Board stared: 

"The wagon is not condemncd if tbe under-floor is sound. i t  will 
be re-built. The wagons which were condemned were over 
40 yean old, where the parts of the unddreme  arc corroded. 
twisted, bent and are nd epairahle, OthcnvRc it would 
tantamount to building a new wagon." 

1 . I  37. In reply to a question whether any guidelines had been laid 
down for deciding a b u t  the cadcmnation of wagons, a represrntalivc 
of the Railway Board stared: 

"There is a procedure laid down. There is a Survey Committee 
which examines the whole thing. The senior dfiicen can- 
cemcd examine the wagon themselves. They give ccrtiacatc 
whether it i s  to be ccmdemned or not condmncd." 



1.138. In a note furnished at the instance of the Committee the Rail- 
way Board have stated: 

"For the purpose of condemnation, wagons could be divided into 
following categories:- 

(a) Condemnation of overaged stock. 
(b) Condemnation of wagons prematurely. 
(c)  Condemnation of wagons involved in accidents and certified 

to be irreparable. i 

(d) Condemnation of non-IRS wagons of inharent weak design 
praposed to be condemned on condition basis. 

Thc procedure and authority of condemnation of each category is 
given below:- 

(a)  Condemnation of overoged stock t. 

( 1 )  The normal life prescribed For a steel bodied wagon is 40 
years. 

( 2 )  On the basis of a study of effect of age on the condition of 
wagom guidelinm for condemnation for overaged wzgons 
were issued to the Railways. Firstly a detailed condition re- 
pon of the wagon is drawn out and thc mechanical condition 
continues to be the criteria for condemnation of overage 
wagons. 

( 3 )  A wagon is condemned aftcr a thorou~h incyect~on has been 
carried out by an authority ac detailed in  thc parqraph (5)  
below. He examines the wagon and secs the condition of tbe 
wagon body and of the underframe If b t h  thae require 
heavy rcpairs a d  if he considm 11 not worth-while to repair 
the wagon then it is condemned. 

(4) I t  m:iv he ~tated that Railwwc contlnuc. tn have about 4 pcr 
cent RG and 12 per cent MG nberage wagons in servicc and 
their use ha\ bccn continued mcrclv bc.c~usc their condition 
i s  such that they can bc kcpt in wrvice after necessary 
repairs. 

( 5 )  Thc authority for condemni~tion of ovcrngcd wagons is vested 
with the Works Mnnnpcr nr other mechanical oflicen higher 
in mnk than him after thcir pcrsonal inspection. On the 
division, such condemnation is  done only after personal in- 
spcction hy an officer of thc rank of Dy. Chief Mech. En- 
@nee?. No prior appmval of any dfker higher thun the dwvr 
in needed but intimation hns to be wnt to Head C I ~ C ~ ' .  



For condemnation of wagons pnmatunly full financial jurtiacelIon 
is pnpand in accordance with tbe procedure laid down to 
dc6nitcly establish whether it is more aconomical to wrap tho 
a&iq wagon or to repair it and pmlong its life. The rela- 
tive oco~omy is assessod on tbe ba& of rwmga rnnurl corr 
of service or tbe average cost per unit of acrvice and only 
after the proposal is sc~tinished and concurd by lhe 
Finance, the wagon is condemned. 

Authority for condemnation is vested with the Additional Chief 
Mechanical EngineerIChief Mechanical Ekginecr of each 
m a 1  Railway and the wagons have to be personally inspected 
by Works Manager, or officer of the rank of Dy. Chief 
Mechanical Engineer or abwe. 

(c) and (d) Condemnation of Wagons Involved in Accidents and Certi- 
fied to be Irreparable: 

Condemnation of Noo-IRS Wagons of Inherent Weak Design 
Proposed to be Condemned on Condition Basis: 

Preparation of financial justification in thee cases is not neces- 
sary. Howevcr, personal inspection by the authorities 8s 
mentioned above is essential. 

In case, where stock to be condemned is aot intended to be re- 
placed thereby implying a reduction in the authorised stock, 
Railway Board's prior approval for such condemnation ls 
necessary. 

After approval for condemnation of the wagon as detailed above 
is processed and obtained these are handed over to the Storcs 
Department for final scrapping and d i s ~ l . "  

Utilisation a f  Old Rai&. 

1.139 The Committee enquired during evidcnce about the orden la 
regiud to use of ncwlold rails for new lines, for branch lines and for lim 
in tbe sidings. The Chairman, Railway Board informed the Committee: 

"We have aanding orden on that. Rails which arc uvaMe and 
ecrviceabk and r d e a ~ d  from the main tine should be used 
in the looptine and the sidings unless they have worn out 
beyond 5 or 6 per cent or dw to conosiaa or anything llkc 
that. In faa even the main line rails which arc old aad In 



w k h  certain ports are to be scrapped, are sometimes made 
wo of." 

In nply to n question the witness added: 

"In sidings h e  intensive use of t k  rails is sometimes very much 
more than normal fony years. So, even after forty yearn of 
life, they are re-using them. The rails that are condemned 
are by and large of this age." 

1.140. The Committee pointed out that in view of the general shortage 
of steel, the Railways should make efforts to condemn the old rails ar 
scrap only when !bey are found to be absolutely unuseabk for any pur- 
p s e .  The Chairman, Railway Board state: 

"Moot of our imponation (of steel) of late, is for certain sec- 
tions. . . . . .We are conscious and aware of the need for re- 
duction in consumption of steel. That is why we have gone 
in for concrete structure of different kinds and different 
desips. Even for our platforms structure we have gone for 
concrete designs wherever it was feasible or possible to do 
that." 

1.141.In a note furnished by the RDSO, it has been stated: 

" . . . . . . the current practice is that the rails released from primary 
locatioas. to the extent they arc fit for re-use. arc used in 
secondary relayin@ and those released from secondary loca- 
tions nre used in s i d i n ~  and yards. Whatever released rails 
are left over with the Railways nnd not fit for use any further 
in relayings. are disposed off by sale 

2 % ~  nerd for effccttng economy in the use of rails has been engap- 
ing the attention of the Railway Board and RDSO. On the 
basis of the recommendations of the 14th Track Standards 
Committee, a suhcomm~ttce consisting of 3 Chief Engineers 
was appointed by tht Board to make recommendations for 
deriving maximum benefit from reusing rclcascd rails. This 
sub-committcc rccommendcd that for deriving cnhanced life 
out of the released rails from trunk routcs and main Irncs. 
it would be u good practice to crop the rail ends aher ultra- 
sonic testing and weld them into suitable lengths before they 
are used tor renewals on branch lines. fhis r-rommend3tion 
of the committee was accepted and has been incorporated as 
an addendum to Chapter VII of the Indian Railway Way 
and Works Manual of tht Railways. 



'lie subject d use of rrlerwd rails wau further studKd by a mm- 
mittee consisting of Directors. Chief Enginmm and ACRSs, 
set up by the Railway Board in 1971 for 'Review of Track 
Standards B.G.'. This Committce recommended that even on 
main lines where speeds are up to 100 km/h, it should be 
possible to make use of released rails after thorough testing 
by ultrasonic rail flaw detecting cquipmcnt, classifications and 
reconditioning so that the extent of primary renewals on such 
lines is minimised. This recommendation is  now under con- 
sideratlon oi the Kallwa) Board." 

L142. Tbr CorrnatcC note thal oa an average oBoa1 4,000 W- 

are codcrued/trlreo olT the Uat a m n d y  oa all Railways, It has b e a  
&atd Wt for the purpow of COQdtEpID.tioB wagons m examined by 
d i h u t  aotkrltics under rqpb prescribed procedorr. D U N  tvidcon 
r l l t ~ w c f e g j V M l O a a d c n d a d t b s l n o m l p . w a s e o a d c ~  
YibdrrosisorudutrurwmroaJlderrdtobesoundaadrcusaMe.1. 
~toatghabbad0tdlljbtbrCOPllPktCC8rcInlOtllYdfhstfsCC.UII 
relased hor p h u y  loatbss, to the t x h l  thcy are Pt for reow, are 
.rsdLoccorrbyrrlpyhqluddrostnkis+dhwcordrrglorrtk.. 
u t d i m ~ d ~ ~  l a tb reor r (cx td tbcabwtngeofs tdk  
t b e o w a b y ~ t i n g ~ n i a d t 8 e I b . c h m o f r r U r r r ~ s c r r p  
rrribbkEotdispanl,tBeCorrltttc~tobercsusPndtLfeonrgon 
a ~ i s d s r h n d r s s m p & i t k f d l y & & l k k d t b t i ( ~ b e  
rO-.BCd for IIBIy OfbCI paqmc. 'JB+ C d e t  wooid tikc the R.lhny 
~ b u d t o ~ r g r b r r r * t L c e ~ t k g p ~ o ~ r r g r d L l i ~ -  
~ d ~ ~ & & t o e ~ l a o n ~ ~ ( h t d y t b t d k h ~ -  
wl be repaired are onty discnkd 

1.144. Paragraph 9 4 of 'A Rmicw of the Perlorm:mce of !he Indian 
Railways (February. 19741' reads as u n k :  

"Movemeat of commodities by block trains, under which commo- 
dities originating from specific storions a arras arc cleclnd 
in full train loads, continued during the year Whilc the 
mwemcnt d coal, petroleum products d exparl oren hy 



block trains, which had been stabilised over the years, did 
not show any appreciable change, there was a welcome in- 
crease in the movement of other commodities by block trains, 
from 15 pet cent in 1971-72 to 22.6 per cent in 1972-73 
on the broad gauge, and from about 11 per cent to 12 per 
cent on the metre gauge." 

1.145. During evidence the Committee desired to know about the 
clos,:d circuit ulilisation of Railway wagons. The Member Tratfic ex- 
plained: 

"We haw certam sectors in which wagons have been moving in- 
creasingly in clod circuit. F a  instance, if you take petro- 
leum sector, we move the petroleum products m tank wagons 
in close cucuit. For moving iron ore also, wagons are moved 
in closed circuits, particularly in BailadiUa-Vizag and Hos- 
pet/kiiar)/Madra\ sectors. We are trying to move coal in 
Block trains to Power Houses and big industria so that theso 
trains can bc movcd intact from single loading points to single 
destinatim. We are trying to increase the number of closed 
circuits between Eastern and Northern Railway, if more block 
rakes can be loadcd in the coal mining areas by the mining 
orpanisations. 

In so far as supply to power stations is concerned, major power 
\t;mons rcclclve coal in full block of train rakes, such as 
Badarpur (DESU), Panki (Kanpur). Hardnaprdnj pwer sta- 
tim\ which rmlvc c d  in block trains :md these return m- 
tact to the coal loading arcas. For the last more than ono 
year. in fact Railways have been constantly in touch with tlm 
Coal Mines Authority to get increasing number of wagons 
loaded in block rakes from single loading points to single 
destinations So far we haw not been successful in increasing 
the number d Mock rakes bur thic is very much in our mind 
and wc want to run marc such trains in block rakes in closed 
circuits in ccrfain seetor's." 

1.146. Qucstionrd ahwt thc prgress made in having a I w ~ r  amount 
of cloxd circuit movcnlents during the lost fen. ycan, the Membcr (Traffic) 
stated: 

"C'lwc circuit movements arc confined more to sterl, cod belt areas 
and to om exporting areas. 

Orc mincs in Rcllarv/Hmpct sre;ts and Madms porr are Imkcd in 
close circuit. Enpinet and wagons loaded with are in Betlev 
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Hospet are moved to Madm Port and tha m e  empty 
e w e  a d  mpty wagoao comb back to the Mmes and go 
back loaded. The mowmat  in this clore circuit is to utc: 
extent of about 90 per cent. Bailadilla Kurandul area which 
exgorts ore to Japan, hae engine and wagom are 100 per cent 
in close circuit. Barajamada 10 Paradeep iron ore move- 
ment is about 80 percent in close circuit. 

Coking d to sled plants is 80 to 85 per cent in close circuits, the 
-s loaded with raw coking coal or washed coking Coal come to 
Bhailai, Roqrkela, tisco steel plants, the rakes returning intact for back- 
loading of the Coal. 

We have made addititxu to close circuits in movement to major 
power houses. But hen our ditaculty is that we b d  that the 
circuits get broken frequently. For instance take the move- 
meat from Bengd Bihar fields to Baadel Thermal Plant. If 
it detains wagons and thox wagons are not sent back 
promptly, &IK circuit gets broken. This also applied to 
Badarpur Power House and Barduaganj Power House. U'hen 
the wagons are detained, the effort is vitiated and this occurs 
often in power houses; then we fall shon of wagons at the 
other end and we have to inject wapns at the other end from 
other circuits." 

1.147. In a written note furnished to the Committee the Railway Board 
have stated 

"Closed circuit movements are largely confined to the movements 
in steel & coal belt and ore exporting arras. In this pattern 
of movement, wagons are lmded k the form of block rakes or 
full train loads and move as such from the loading to the un- 
loading point. After unloading the empty rake is returned 
again to the loading point for re-loading. Thus the rakes in 
these circuits are kept captive. Often engines s e  also kept 
captive alongwith the rakes to ensure that the closcd circuit 
movement pattern is not disrupted for want of motive power. 
Most d the wagons depioycd in these circuits are special tYPe 
of wagons such as BOBS. BORX &KO (Hoppr  wagons ROY 
wagons etc. BOX rakes are also run in dosad circuits in t h e e  
areas. 

At present these movements arc largely confined to the following 
areas: 

(a) Iron O r e  for Export from Bcllary-Hcuwt to Madru Port, Rail- 
ladilla-Kirandul area to Vizag and Barajamda to Paradip; 

(b) Cokiag Coal to steel plants; 
(c) Iron ore and limestone from Dhrlli Rajhm md Ahiwrra for 

Bhilai steel plant Iron ore and limcrtonr from Buurr md 



Purnapani for Rourkela, lm ore &om Buajafflda area and 
limestone from Birmibapur to TESCO, b g a p n  & IISCO 
steel plants and Iron ore from Kiriburu for Bokaro Steel 
Plant. 

(d) Movement of coal to major power houses e.g. from Singrauli 
coalfields to Obra Thcnnal Plant, from Bengal Coalfields to 
Bandel Thermal Plant, etc. 

The extent of closed circuit movemenl at present is about 90 per cent 
of thc total Iron ore export traffic in the Bcllary-Hos;et-Madras circuit 
and 100 per cent in respect of iron ore movement from Bailadilla to Vizag 
and about 80 per cent from Barajamda area to Paradip Port. In respect 
of steel plants Iron ore and limestone is a close circuit movement directly 
bctween the steel plwts and mines when in BOBX. W R S  and K O  
(hoppet type wagons). In the case d coking coal to steel plants about 
80 to 85 per cent of the traffic moves m closed circuits. 

In addition the movement oi minerd oil in tankwagons is also organis- 
cd increasingly in closed circuits such as fmm Kandla to Shakurbastl, 
Panki to Ambala and other places in north west, Bombay to Manmad 
Puna, Barauni to TlSCO etc. At present, about per cent of the total 
loading of tank wagons moves in close circud to single point destinations. 
Thc scope of increasing such closed circuit movements is always kept In 
t k u .  when &some stream of traffic leads itself to this pattern as it introducs 
a sense of regularity in transportation. Difficulties, however, come up if 
the circuits get broken due to delays at either the loadine or at the un- 
loading point. For instance, if wagons arc detained in Bende! Thcrnni 
Plant their rcturn to the Benpa1,CBihar coalfields will h.1 inl*trtrnted md 
the entire link gets broken." 



Board to elpwrc tbet bafec movement is eeonoddy  viable. Tbe system 
also calls for a high degree of liaison both at tbe loading as well as un- 
-1oadiug points to ensure thftt the circults do not get broken. The Com- 
mittee hope this aspect is being taken care of by the Railways. 

Research, Designs, Standards Organisation 

1.149. The Research, Design and Standards Organisation of the Rail- 
ways was formed in 1957 by merging the Central Standards Office and 
Railway Testing and Research Centre to centralise the research and 
design work of all railway disciplines at one place and under one organi- 
sational control. According to the 'Indian Railway Year Book, 1973-74' 
the RDSO's activities are directed towards improving the utilisation of 
existing assets, modemising railway operation and attaining self-sufficiency 
in the design and manufacture of railway equipment. Guidelines for 
RDSO's research activities are laid down by the Central Board of Rail- 
way Research which consists of eminent scientists, engineers, technologists, 
managers, educationists and senior railway executives. The organisation 
is headed by a Director Cieneral, who is assisted by 12 Directors/Addi- 
tional Directors controlling different disciplines. The RDSO has a budget 

,of Rs. 3.84 crores for the year 1974-75 and a strength of 3275 including 
298 ofEcas and 1685 technical staff. 

I .lSO. It has kxn stated that: "From a asmall beginning tbe RDSO's 
activities bgve expanded to cover all aspects of railway working and it is 
now a unique organisation amongst the railway research institutions of 
the world having the largest number 01 dkipliines under m e  orpaaimtion 
in one ccunpus andmaking a multitude of functions in the fields of re- 
warch, daigns, standards, sptdcatiana, inspection. sewice engineering 
and ~on tu l t aocy .~  

1. $51. A m y  Gruap of tbe Pa& Accwau Committee visited 
RDSO, Locknow in June, 1974 Pad befd informal discushns with the 
Director Geacrrrl and otha dkers. Duhg the discussioa the Study 
Group enquired what efforts the Archkectwal Wndorate had modc to 
dfcct ecaaomy in the canstructioa of resideatid and m-midealial build- 
in@. It was stated in reply tbat "We are mainly designing thr functional 
buildings for tbe Railtpayr and it b seen that tbc avoidable cxpenditurc 
is not incurred We take care of the minimum functional rquiremenh 
with p r ~ p e r  util~ration, in planning, so that the rxpcnditurc is contrdlcd." 

1.152. nK Study Group pointed out tbat in the contat of present 
day shortage of cement and steel and their high cost dlwu ougbt to ba 
mPQ to reduce the use of t k  ccndy and fcarcc m ~ l r  by usin8 tbCir 



substitutes. In this connection the Study Group drew attention to the 
use of mosaic floorings instead of ordinary stone flooring and use of grills 
instcad of strong iron rods. A representative of the RDSO stated that 
keeping in view the short supply of steel and cement, they were designing 
houses by using bricks as a basic material for ground and first floor. In 
reply to a question he added that in this matter RDSO were in touch with 
the Central Building Research Institute, Roorkee, the National Buildings 
.Organisation and other Research Institutions. 

1.153. On being pointed out that the old building specifications had 
been laid down much earlier and they required modifications in the light 
of the present day circumstances for reducing costs, a representative of 
the RDSO stated: 

"It is very true, as  you have pointed out, that we should consider 
reducing the cost to the barest minimum. Railway Board have 
issued policy directives in the context of effecting economy 
by the uac of locally available materials such as brick, lime 
etc. for -on works. Accordingly the railways have 
changed over wherever it is possible, to the use of cheapet 
materials, avoiding the use of items like cement etc. This as- 
pect is worth going in by RDSO also and we have noted your 
suggestions, Sir." 

'In reply to a question the witness added: 

"Function of the Architectural Directorate here does not really 
cover all aspects of buildings and building construction. It is 
responsible only for'dcaling with the Architectural aspects 
of building casting over Rs. 10 lakhs or where the railways 
have a spccid problem. Every Chief Engineer on the rail- 
ways is competent to design and construct buildings which 
d o  not present special problems. The railways take adan t -  
age of the work d the National Building Organisation. Build- 
ing Research Imtitutt and other bodies and also get general 
goIQaee from tbe Board." 

1.154. The Study Group asked whether any cfforts had hem made 
10 reduce the tare-payloud ratio in thc coaches with 3 view to provide 
more space. It wns stated in =ply that the dc~icns of coachcs were as 
Per intcmational standards and lor of space had to he pmvidcd for bath 

and lawtorim. The quection of safer!: of coacheq w-H also 
i q m a n t .  

1.155. '1&r Study Group been given to undentand &at in 
19'2-73 the design of a double decker coach had k e n  evotwd and kw 



drawings and specifications for manufacture of 3 prototypes were under 
preparation. When asked about the latest podtion in regard to develop 
ment of the double decker coach, a representative of the R.D.S.O. had 
informed the Study Group as under:- 

"Sir, initially the layout of Double Deck Coach was prepared to 
accornmcidate 136 passengers and Board had then in mind 
to build 3,'4 proto types to assess the public reaction. 
However, formal orders were not placed on ICF. Sub- 
sequently, a revised layout was proposed increasing 
accommodation from 136 to 146 passengers." 

1.156. During evidence before the Committee in Jancuary 1975 a 
representative of the Railway Board informed the Committee that an 
order had been placed on ICF for one prototype coach and this had been 
programmed to roll out of the factory before the end of 1976. The 
Committee were also then informed that the decision to manufacture the 
prototype was taken in February 1974 aid  the order was placed on the 
factory in MarchfApril, 1974. 

1.157. The Study Group desired to know what was the feasib~lity of 
utilising energy of wheels and air pressure of a running train for purposes 
such as train lighting. air-conditioning etc. A representative of thc RDSO 
explained: 

"Power for train lighting and air-conditioning on conventional 
stock was taken off rotating axles. On the other hand in 
special rake formations such as those of Rajdhani Expresses. 
end-on generation is arranged with a separate diesel engine. 
This is a matter of convenience only, as where power is taken 
off axles, the train resistance increases and thus a portion of 
locomotive power is indirectly diverted for train lighting and 
airconditioning. 

As regards kinetic energy of air aisplaced by running train, it no 
doubt goes waste, but there are no practical means of usefully 
channelling the same for ancillary requirements." 

1.158. The Study Group pointed out that there had been serious 
complaints regarding supply of coal of inferior quality and whether 
RDSO had at any time thought about this problem. It was ttated in 
reply that "At one time the railways used to get good coal. Thereafter 
the higher gtade coal was not available and so RDSO redesigned the 
boiler for Iw grade coal." 



1.159, In regard to more effective Use of stcam locomotivw, a 
representative of RDSO stated: 

"At present the primary emphasis is on improved maintenance of 
existing fleet of steam locomotives with maximum practicable 
rehabilitation wherever necessary. In this context, manu- 
facture of important spare compcnents such as boilen, 
tenders and other assemblies are being extended. At the 
same time RDSO is devoting special attention to codifica- 
tion of correct maintenance practices which has become 
particularly necessary since a large numbez of experienced 
technical stafl who specialised in steam lmo work, have 
during the last decade and a half been diverted for work 
on diesel and electric locomotives." 

1.160. In reply to another question whether in the context of pre- 
vailing crisis of csude oil dependence upon the steam locomotives has 
increased and expansion of diesel locos stopped, it was stated: 

"We have neither given up expansion of diesellisation nor started 
manufacture of steam locomotives, but what we have recom- 

mended is that greater attention be paid to t b  maintenance 
aspect of steam locomotives and for rehabilitating them by 
manufacture of certain critical components like boilers, 
tenders etc. It has been found that in branch lines and for 
shunting work which is done in the yards, steam locos, could 
function well. But for reducing the ineffectiveness of the 
steam locos, the concentration has to be much more on their 
maintenance aspects. The Board is seized of this matter 
and we are trying to do what can be done in this regard." 

1.161. Asked about the efforts made to reduce the consumption of 
diesel, coal and electricity on Railways, a representative of WSO stated: 

"We have done a number of investigation and tests to reduce 
fuel consumption. Recently we have carried out tests on 
different types of coal to assess their actual consumption and 
to fix up trip rations. We have found that on the stronger 
track structure, energy consumption, can be reduced. Laying 
of long welded track can also help in reduction of power 
consumption." 

1.162. The Study Group desired to know what steps have been taken 
to provide necessary amenities on the passenger coaches for the con- 
venience of the t ravdng public such & more space, good lavatories, 
facilities of drinking water etc. It was stated in reply that "We are not 



the final authority to decide about this. We are told that such and such 
amenities are required and we plan accordingly." 

1.163. On being asked whether RDSO had at any time made recom- 
mendation to the Government about a National Integrated Transport 
Policy, a representative of DRSO stated: 

"We have not done that. It is for the Planning Dircctorate of 
the Railway Board." 

I .  164. In regard to traffic resaarch it was stated that ". . . .In the 
Board's office there is an Efficiency Dircctorate and thcy deal with 
various aspects of day to day operation in addition to Planning Directorate 
which are already planning and coordinating and this work is not done 
here." 

1.165. The Committee have been told that the Research, Designs 
and Standards Organisation of the Railways is the chief railway research 
institution of the country which is supposed to undertake a multitude of 
functions in the fields of research, designs, standards, specification, semce 
engineering and w n s u b c y .  The organisation hss an annual budget of 
about 4 crows of rupees and hns a complement of 3275 staff including 
298 officers and 1685 technical staff. In the words of the Railway Board 
the "RDSO's activities are directed towards improving the utilisation of 
existing assets, modernising railway operation and attaining self-sufficiency 
in the design and manufacture of railway equipment." 

1.166. Whatever may have been the achievements of RDSO in the 
fields of research and designs, the Committee regret to observe that there 
is ao noticeable impact of the RDSO's work either on the day to dlay 
problems of railway operations or its basic emnomj. From an account 
of the discussion the Stndy Group of the Committee had with the officers 
of the RDSO, the Committee got an irmpression that the RDSO's activities 
are not need-oriented. This is borne oat by the fact that in the field of 
architectural design and research the RDSO's : contribution is next to ,,,& 
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nothing. As a matter of fact the Architectural Directorate is responsib~etullgver 
only for dealing with the arch&ohual aspects of buildin* &tin$ c thw 
Rs. 10 lakhs or where the Railways have a special problem. It has no, 
nothing to do with the planning and construction of residential tbeen mn made 
residential build@ of Railways. No worth-while effods have : ,ndda luch as 
to evolve the use of mbstitutes for the c d y  and scarce matef- appre&Me 
cement and stee1. ,tt i s  equally dippoint& to see Mat no 
braktluoogh has been achieved in tbt matter of improving aa'' redcP the 
d o  of n i h y  wagons and a&. Fa example, .*Wi? ag 12-73, 
of a double decker coach was evolved by RDSO as long back ' 



the order for manufacture of the prototype has been placed on the factorg 
only in MarchIApril, 1W4. As a result of this delay, the prototype 
coach will come out of the factory only by the end of 1976. The C o n  
mittee feel that the efforts of the Railway Board in this direction should 
be result-orieded a d  that a time-bound programme should be c'hallred 
out so that the necessary improvement is achieved in the shortest possible 
time. It is also surprising to see that these double decker coaches are no4 
meant for long distance journeys. 

1.167. The planning for provision of passenger amenities on railway 
coaches and platforms does not form part of the RDSO's activities. Its 
efforts in the direction of effecting economies in the use of fuel cannot be 
considered commensurate with the rcquriements of the railways. There- 
fore, taking into account the total quantum of the expenditure on the 
organisation and the role it could play, it is difficult to say as to wbat has 
been the positive contribution of the RDSO in the growth of Indian 
Railways. 

1.168. The Committee feel that in order to make RDSO a more effec- 
tive instrument of research and scientific advancement, its research effortc; 
require to be reoriented. Such re-orientation should aim at the maximum 
utilisation of existing assets of the Railways and the available resources of 
the country. The RDSO will not only have to justify its existence but 
win have to make a real impact on the operational efficiency of the rail- 
ways. In the context of the ever deteriorating financial position of the 
Railways the RDSO will have to shed the conventional approach and 
break new grounds for achieving maximum economy, optimum utitisation 
of assets and maximum comfort for the users of the railways. The HDSO 
achievement report should be placed annually hefore the Parliament. 



CHAPTER I1 

EARNINGS 

Audit Paragraph 

2.1. Under the Railway tariff, minimum weights have been prescribed 
for charging freight at wagon load rates. These minimum weights for 
bamboos are 110 quintals for broad gauge and 65 quintals for narrow 
gauge (four-wheeler). For standard bogie wagons (eight-wheeler) tho 
minimum weight is 220 quintals for broad gauge; for narrow gauge standard 
bogie wagons the minimum weight is 130 quintals and for South Eastern 
Railway it has been fixed as 110 quintals from 29th November 1971 on- 
wards. For through booking of bamboo chips, cuts, splits and splints (to 
be used as raw material, for manufacture of paper and straw-board, to be 
boold to a paper or straw-board will) from narrow gauge stations on 
South Eaatwn Railway, the rates chargeable for non-standard narrow gauge 
bogies were for the tixed weight of 100 quintals per wagon. 

2.2. There is a regular traffic in bamboos moving in wagon loads from 
the narrow gauge section of South Eastern Railway to the broad gauge 
acction of Central Railway. The principal booking station is Balaghat 
and the traffic is mostly for paper mills at stations reached via the Central 
Railway and terminating on Northern and Eastern Railways. The average 
lead for such traffic on the narrow gauge is 168 kms. and on the broad 
gauge 918 kms. This traffic was carried in standard as well as non-standard 
narrow gauge bogie wagons. While transhipping the consignments 
from narrow gauge wagons into broad gauge wagons (for which the mini- 
mum weight is 110 quintals) at Madan Mah l  station of Central Railway, 
the contents of one narrow gauge bogie wagon were, more often than not, 
placed in two broad gauge four-wheeled wagons or in the one broad gauge 
bogie wagon, although the average tonnage loaded in the narrow gauge 
bogie wagon was only 100 to 110 quintals. This resulted in excess utilisa- 
tion of one broad gauge wagon for most of each of the narrow gauge bogie 
wagons. Between January 1969 and June 1972, about 13 thousand broad 
gauge wagons (four wheelers) were so utilised in excess. The cost of 
hauling these loaded excess number of wagons is assessed to be about 
Rs. 50 lakhs. Placing these excess number of broad gauge wagons at 
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Madm Mahd station also meant that the empties w a e  hauled to that 
station for that purpose. It is to be added that the freight rate for bamboos 
is so low that it does not pay for the cost of transportation either on the 
broad gauge or on the metre gauge. 

2.3. From July, 1972 onwards the contents of one narrow gauge bogie 
are being transhipped into one broad gauge four-wheeler. 

(Paragraph 14 of the Report of the Comptroller and 
Auditor General of India for the year 1972-73, Railways) 

2.4. According to the Audit paragraph, at the time of transhipping the 
consignments from narrow gauge wagons into broad gauge wagons at  
Madan Mahal station of Central Railway, the contents of one narrow 
gauge bogie wagon were, more often than not, placed in two broad gauge 
four-wheeled wagons or in one broad gauge bogie wagon, althoygh the 
average tonnage loaded in the narrow gauge bogie wagon was only 100 
to 110 quintals. The Committee asked when the average load of a narrow 
gauge bogie wagon was only 100 to 110 quintals and the minimum weight 
condition for bamboo traffic is 110 quintals for a broad gauge (four 
wheeled) wagon, why could not it be possible to tranship contents of one 
narrow gauge bogie wagon in one broad gauge four wheeler. In a note, 
the Railway Board have stated: 

"Although the tariff minimum weight condition for a B.G. wagon 
and the reduced weight condition for a narrow gauge bogie 
wagon notified by South-Eastern Railway are more or less 
equal, it was not possiMe to secure transhipment of 1 : 1 basis 
on account of (i) difference in loading height of N.G. bogie - wagon and B.G. four-wheeled wagon. ( i i )  greater cubic c a p  
city of N.G. wagon; and (iii) length of bamboos loaded. 
Weight is not the only relevant factor." 

2.5. It is understood from Audit that Ministry of Railways (Railwsy 
Board) issued directive in October, 1962 that in cases where the lead on 
the forwarding gauge was very small compared to the lead after the break 
of the gauge, suitable adjustment in the weight condition of the forward- 
ing gauge should be made so as to secure full load for the wagons of the 
other gauge over which the lead was very large. However, notification 
for adjustment of weight condition in respect of bamboo traffic moving 
from narrow gauge section of S.E. Railway to broad gauge section of 
Central Railway and transhipped at Madan Mahal station of latter Rail- 
way was issued and made effective only from 29th November. 1971. 
Asked what were the reasons for the long delay in applying this directive 
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bogies were for the fixed weight of 100 quintals per wagon. 

2.2. There is a regular traffic in bamboos moving in wagon loads from 
tbe narrow gauge section of South Eastern Railway to the broad gauge 
scction of Central Railway. The principal booking station is Balaghat 
and the traffic is mostly for paper mills at stations reached via the Central 
Railway and terminating on Northern and Eastern Railways. The averagr 
lead for such tra£fic on the narrow gauge is 168 kms. and on the broad 
gauge 918 krns. This traffic was carried in standard as well as non-standard 
narrow gauge bogie wagons. While transhipping the consignments 
from narrow gauge wagons into broad gauge wagons (for which the mini- 
mum weight is 110 quintals) at Madan Mahd station of Central Railway, 
the contents of one narrow gauge bogie wagon were, more often than not, 
placed in two broad gauge four-wheeled wagons or in the one broad gauge 
bogie wagon, although the average tonnage loaded in the narrow gauge 
bogie wagon was only 100 to 110 quintals. This resulted in excess utilisa- 
tion of one broad gauge wagon for most of each of the narrow gauge bogie 
wagons. Between January 1969 and June 1972, about 13 thousand broad 
gauge wagons (four wheelers) were so utilised in excess. The cost of 
hauling these loaded excess number of wagons ia assessed to be abovt 
Rs. 50 lakhs. Placing these excess number of broad gauge wagons at 



Madan Mahal station also meant that the empties were haul& to that 
station for that purpose. It is to be added that the freight rate for bamboos 
is so low that it does not pay for the cost of transportation either on the 
broad gauge or on the metre gauge. 

2.3. From July, 1972 onwards the contents of one narrow gauge bogie 
are being transhipped into one broad gauge four-wheeler. 

(Paragraph 14 of the Report of the Comptroller and 
Auditor General of India for the year 1972-73, Railways) 

2.4. According to the Audit paragraph, at the time of transhipping the 
consignments from narrow gauge wagons into broad gauge wagons a t  
Madan Mahal station of Central Railway, the contents of one narrow 
gauge bogie wagon were, more often than not, placed in two broad gauge 
four-wheeled wagons or in one broad gauge bogie wagon, althougfi the 
average tonnage loaded in the narrow gauge bogie wagon was only 100 
to 110 quintals. The Committee asked when the average load of a narrow 
gauge bogie wagon was only 100 to 110 quintals and the minimum weight 
condition for bamboo traffic is 110 quintals for a broad gauge (four 
wheeled) wagon, why could not it be possible to tranship contents of one 
narrow gauge bogie wagon in one broad gauge four wheeler. In a note, 
the Railway Board have stated: 

"Although the tariff minimum weight condition for a B.G. wagon 
and the reduced weight condition for a narrow gauge bogie 
wagon notified by South-Eastem Railway are more or less 
equal, it was not possible to secure transhipment of I : I basis 
on account of (i) difference in loading height of N.G. bogie - wagon and B.G. four-wheeled wagon, (ii) greater cubic cap  
city of N.G. wagon; and (iii) length of bamboos loaded. 
Weight is not the only relevant factor." 

2.5. I t  is understood from Audit that Ministry of Railways (Railwsy 
Board) issued directive in October, 1962 that in cases where the lead on 
the forwarding gauge was very small compared to the lead aher the break 
of the gauge, suitable adjustment in the weight condition of the forward- 
ing gauge should be made so as to secure full load for the wagons of the 
other gauge over which the lead was very large. However, notification 
for adjustment of weight condition in respect of bamboo traffic moving 
from narrow gauge section of S.E. Railway to broad gauge section of 
Central Railway and transhipped at Madan Mahal station of latter Rail- 
way was issued and made effective only from 29th November. 1971. 
Asked what were the reasons for the long delay in applying this directive 



to the transhipmest of bamboo traffic at Madan Mahal station and whe- 
ther there wera any other instances which still required such weight ad- 
justments, the Railway Board have in a note stated: 

"The notified minimum weight condition for a NG bogie wagon 
is 130 quintals and that of a BG Cwheeled wagon is 100 
quintals. South Eastern Railway introduced fixed weight of 
110 quintah for non-standard NG bogie wagon with effect 
from 1st March, 1964. The contents of a non-standard NG 
bogie wagon could then be fully transhipped into one B.G. 
4-wheeled wagon. With the introduction of ]RS type NG 
wagons having highcr cubical capacity, fresh test weighments 
were conducted and it was found that IRS type NG bogie 
wagon could be loaded with bamboos to the extent of 130 
quintals and consequently a fixed' weight of 130 quintals for 
IRS type NG bogie wagon was introduced from 15th March, 
1968. Fixed weight of 100 quintals for a non-standard NG 
bogie wagon continued. In December. 1968, it was observed 
that bamboos of 18 ft. in length loaded in NG bogie wagon 
could be fully transhipped into one BG open Cwheeled wagon 
with props. Bamboos above 18 ft. in length loaded in IRS 
type NG bogie wagon upto the full premissible loading height 
of 2.16 metres from the floor of the wagon could not, how- 
ever, be transhipped into one BG 4-wheeled wagon. The 
matter was examined and the weight for charge for b a r n b s  
above 18 ft. in length only was reduced to 100 quintals per 
IRS N.G. Bogie wagon from 1st April, 1970 restricting the 
loading height upto 1.78 metres from the floor of the wagon. 
Later it was detected that bamboos of 8 ft, to 15 ft. in mixed 
lots were also moving from NG stations of South Eastern 
Railway and that such mixed lots could not also be tranship 
ped fully into a BG 4-wheeler. Detailed checks were conduct- 
ed and the weight for charge for bamboos of all lengths was 
reduced to 110 quintals with effect from 29th November, 
1971 restricting the helght to 1.63 metres at sides and 1.88 
metres at centre. The weigfit condition for non-1RS stock 
continued to be at 100 quintals per N.G. bogie wagon. Thus* 
it will be noticed that so far as non-IRS NG bogie stock is 
concerned, the contents of one wagon could always be loaded 
into one B.G. 4-wheeler. In the case of IRS stock, this was 
possible partly from 1st April, 1970 in respect of bamboos 
beyond 18 ft. in length, and fully from 29th Novembs, 1971 
when the weight for charge was reduced to 110 quintals for 
all types of bamboos and the loading height was further m- 
tricted to suit transhipment in one BG 4-wheela. Other 



instances of this nature requiring weight adjustment have not 
come to the notice of the Board. The Railways have, however, 
been told to make a review of inter-gauger traffic with a view 
to obtaining better loads at transhipment points." 

2.6, It is further seen from the Audit paragraph that even after the, 
issue of notification regarding reduction in the fixed weight for Bamboos 
loaded in N.G. Bogie wagons to 110 quintals effective from 29th Novem- 
ber, 1971 the excess utilisation of the broad gauge wagons continued upto 
June, 1.972. Explaining the reasons for this, the Railway Board have in 
a note stated: 

"Board's notification dated 29th fiovember, 1971 communicating 
their sanction to the reduction in the fixed weight for Bamboos 
loaded in N.G. Bogie wagons to 110 quintals and also res- 
tricting the height of loading in such wagons was transmitted 
by the Headquarters office to the Division concerned on 4th 
December, 1971 who in turn instructed the stations on 6th 
December, 1971. The booking stations, however, did not 
rigidly observe the revised loading heights. During the sur- 
prise check at the transhipment point at Madan Mahal by 
the Divisional Operating Superintendent during February, 
1972, it came to light that there were occasional failures by 
the booking stations in rigidly complying with the directive 
in regard to height up to which bamboos should be loaded in 
N.G. bogie wagon. Frequent and regular inspections were 
then made and steps taken to train and educate the station 
staff in the proper method of loading and maintaining the 
prescribed loading heights. 

This had the salutary effect and since June, 1972 1 : 1 tranship 
ment became possible." 

1.7. Asked about the number of broad gauge wagons that had to be 
hauled empty to Madan Mahal Station between January, 1969 and June, 
1972 to meet the transhipment requirements of bamboos traffic and the 
distance from which they were supplied the Ministry of Railways have 
stated that "the supply of empties to Madan Mahal is arranged from 
Jahalpur, which is 3 kms. away. During the period from January 1969 
to June. 1972, 32590 B.G. wagons were hauled empty from Jabalpur to 
Madan Mahal for meeting the transhipment requirements of bamboo 
traffic." 

2.8. As to the cost of haulage of empty wagom and how much of it 
~ould  have been saved in case the notification had been issued befom 



98 
Jmuary, 1969, the Ministry have staled that "the cost of haulage of these 
wixgons, on the basis of the average cost of haulage of B.G. wagon per 
kilometre over Central Railway, works out to Rs. 50,900. If the bamboo 
traffic received from N.G. stations of SouthrEastern Railway during this 
period had been transhipped on 1 : 1 basis, the empty running of 14,409 
B,G. wagons could have been avoided. The saving in the cost of hadage 
of these wagons from Jabalpur to Madan Mahal works out to Rs. 25515." 

2.9. The Committee note that as Ear back as in October, 1962, la 
w d  to idewuge M c  the Railway Board had issued a dimtiye that 
in cases where the lead on the forwarding gauge was very small compared 
to the lead after the break of the gauge, suitable adjustments in the weight 
condition of the fo~orilhag geegs shoold Be made so M to seam full bad 
for WagOllS d the other gauge over whirh the lead was very large.. 
The a v e w  load for the bamboo trafsc on the narrow gauge section of 
the South Eastern m y  is 168 kms. and en the brood gauge sections 
of Lhe Nortssra and Eatem Railways over wbieb tbh bsWc moves, the 
average load is d m ~ t  918 Lms. was therefore a fit case where the 
Railway Baed's directive in regard to adjjtments in the weight condi- 
tion coutd have been prditably implemented. The Committee find that 
the h t t b  Emban BlrthnJ U m b a d  r Bxed weigh! of 100 quintals for 
eon-standsud Narrow gauge bogie wagoa @t the notified minimum 
weight colrditioa of 130 qniatnb with effect from I* March, 1964. How- 
ever, in the case of IRS type Nmow gauge bogie wagons, although the 
minimum weight conditioa d 130 qotntnle was 5xed in 1968 after lsking 
into accoeW their cMgfng a p s d y ,  the necesenry edfatments in the 
weight condition for the parpoees ot transhiirnent trafRc were made only 
in November, 1971. T h s  while -ping the consignments from 
narrow gange wagons at Madan Mnhal station of Central Railwey, the 
contents of one nsrrow gaqp bogie wrrgon were 'more often tban noY, 
placed in two broad gauge four wheeled wagons or in one broad gauge 
bogie wagon, altboagh the average tonnage loaded in the narrow gauge 
bogie wapa was only 110 qubls. This has resulted in excess utilisation 
of oae broad gauge wagen for most of each of the m o w  gauge bogie 
wagons. The Committm note that between Janmry, 1969 and June, 1972 
a b a t  13 thowewl broad gauge bogie wagons ( f o ~ ~ r  wheelers) were utilised 
in excess and the cost of hauling of them loaded excess number of wagons 
has been wuwed at Pbood Re, 50 hk'hs. The Committee are unhappy 
to note that such an atleconemic prde cotntiwed for such a lmg time 
without any rellredisl scthw be& Wkd. It is seen that in the case of 
nm+t& Narrow p a p  bogies, minimum weight condition of I00 
quintals was fixed in 1964 to snit the requbments of transhipmcnt. Why 
thboooldllatBedmeZor(bI86rtrrilsrdNamnvgaugebsgiesw~~b 
were idmdmd subwquently sails .a hmdbte ex-oa. 



2.10. TBe Committee further note tkat dtbwgb the Railway Boenl'c 
notification &ed 29th November, 1971 commanIcPting tbeit saoctlon b 
the reduction in the fired weight for bmnboos loaded in narrow gange 
bogie wag0118 to 110 q&ab wau conveyed to the stations in December, 
1W1, tbe booking stations failed to rigidly observe the revised loading 
heigbts and it was only in June, 1W2 that 1 : 1 tramshipment became 
possible. The Committee would l ike that deterrent action be Wen agttmst 
the supenjsory officers who failed to watch the proper implementrvtidm ot 
the instructio~ on the aabw Tbe Committee would like to be informed 
about the action Qliea 

2-11. Tho Committee wed hardly empbasise that such unhealthy and 
uneconomic practices on the inter-gauge points not only result in avoidable 
losses but also contribute to the improper use of Raiiway assets. They 
would, themfore, like bbJ the w* of W e r - w e  paints be kejM under 
constant review with a view to weed out sucb of the practices which are 
not conducive to e ~ o n ~ d c  tu# of PsseEe. 

South Central Railway-Plantails moving in wagon loads by coaching 
trains. 

A udit Paragraph 

2.12. With effect from 16th September, 1970, station-to-station rates 
were quoted on Central and Western Railways for carriage of plantains in 
wagon loads by coaching trains, based on a load of 185 quintals per wagon. 
The minimum chargeable weight for wagon load transportation of plan- 
lains by good trains used to be 100 quintals per fiagon till September, 197 1 ,  
when it was raised to 185 quintals per wagon by the Ministry of Rarlways 
(Railway Board) on receipt of suggestion from Central Railway rhat the 
minimum weight for charge for traffic moving by goods and coaching trains 
should be the same. Ccntinuance of lower minimum for chargable we~ght 
for traffic moving by goods trains might have resulted in diversion of Vattic 
from coaching to goods trains. 

2.13. Plantains grow in abundmce near Rajahmundry on Sauth Central 
Railway. Plantains traffic from this area moves by coadhing trains to  
Bihar, Madhya Pradesh, Orissa and West Bengal. Although the station- 
to-station rates quoted by Central and Western Railways for movement of 
plantains traffic by coaching trains are based on a load of the 185 quintals 
per wagon, the station-to-station rates quoted by South Central Railway 
fw movement of plantains traffic (by coaching trains) originating from 
Rajahmundry and other stations are on the basis of 100 quintals per wagon. 
The South Central Railway Administdon has explained that the l d  mer- 



c h a t s  are ~ l u c t a n t  to load plantains up to the top of the wagon as these 
are of such a variety as become over-ripe and get damaged en route if 
t h q  are loaded up to the tap of the wagon, and that while wagan loads 
of plantains in Bhusawal division of Central Railway are collected and run 
as block rakes from Itarsi to New Delhi and arrive at dcslination in abcu.~t 
3 days (distance from Bhusawal to New Delhi is 1094 kms), wagons loaded 
at Raj&undry are taking at least 10 days to reaah the destinations (dis- 
tances ranging from 626 to 1430 kms.). The South Central Railway does 
aot  get any charges for the wagon capacity thus lost. If the station-t+ 
station rates quoted by South Central Railway Administration too had bcen: 
based on a load of 185 quintals per wagon. that .Rallwdy could have earned 
additional revcnue of Rs. 9.62 lakhs from plantains traffic booked from 
Rajahmundry station alone during the one year trom Octubcr. 1971 to 
September, 1972. Similarly, there would have been additional rcvenue tor 
plantains traffic booked from other stations in the area. It has not been 
possible to estimate how much that additional rcvenue might ha\e been. 

[Paragraph 15 of the Report of Comptroller & Auditor (icncwl of India 
for the year 1071-73 on Railnays] 

2.14. It is seen from the Audit paragraph that in September, 1971, the 
minimum weight for wagm load rate for plantains traffic by g o d s  trains 
was revised by the Railway Board from 100 quintals to 182 quintals. Ask- 
M as to what was the basis for this revision the .Railway Board have in 
a note, stated: "This revision of the minimum weight condition for bananas 
moviag by goods trains in wagon loads was made on the consideration that 
o n  the Central and Western Railways the bananas were already being 
loaded to the extent of 184 quintals per 4-wheeied wagon." 

2.15. The Committee were informed by Audit that on the basis of test 
weighments since conducted by Central Railwa~y Administrati~n, the 
Railway Board have decided, effective from 15th July, 1974, that station- 
to-station rates for bananas booked at coaching rates, should be raised 
from the present loadability figure of 185 quintals per wagons to 191 
quintals. 

2.16. The Audit Paragraph states that the South Central Kai uay Ad- 
ministration has explained that the local merchants were reluctant to load 
plantains upto the top of the wagon as these are of such a variety as become 
--ripe and get damaged en route if Efrey are loaded up to tihe top of 
wagon. Referring to fhis explanation the Committee enquird whether lt 
cou'd be inferred that though a wagon could bold more than 100 quintals, 
the load could not be increased because the local merchants were reluctant 
to load the plantains upto the top of the wagm and if tlhii was correct, 
why should not the station-to-station rates be fixed on a higher figure to 



compeusate loss of earnings by Railways arising out (YE advantages given 
& the consigners. In a note, the Railway Board have intimated:- 

"It is correct that on the South Central Railway, it is physically 
possible to load more than 100 quintals of bananas in a 4- 
wkeled wagon but as a practice the merchants do not load 
the wagon upto the top for fear of deterioration of the con- 
tents in transit. 

The Railway Board have already revised the minimum weight for 
charge, under the special lumpsum wagon load rates by coach- 
ing trains, to 125 quintals per wagon w.e.f. 1st October, 1974 
with the result that the banana merchants have now to pay 
freight for more than what they actually load and, to that 
extent, the concession in the special rate is reduced." 

2.17. The table below gives some typical station-to-station rates from 
Rajahmundry (effective from 1st October, 1970 and calculated on a load- 
.ability of 100 quintals per wagon). 

Station Distance in Normal Station-to station rate. 
. h i  Parcel quoted hy 5 .  C 

rate per Railway 
quintal 

Lump sum Knte 
rare per per 

4 -~ l i ee lrd  qulotal 
vehicle. - . .- - - - . - -. - - - - - - -- - - - - -- -- 

Rs. Rs. Rs 

Patna . . . . . . . 1430 . 21.65 1105 1 1 . 0 5  

2.18. It is seen from the above that the Station-to-Station concessimal 
rate is almost half of the normal parcel rate per quintal. The Committee 

.enquired whether the staticn-to-station rates quoted by the S. C.  Railway 
for plantains traffic from Rajahmundry pay the total costs of operation. 
'To this the Railway Board have replied:- 

"At present the figures of cost of operation are available for 1972-73 
only according to which the cost of hauling a coaching vehicle 
(4-wheeler) per kilometre is paise 95.16. 

The lampsum station-bstation rates quoted by the South Central 
Railway from Rajahrnundry meet this cost of operation on 
loads upto 800 Kms. Beyond 800 Kms, also, they cover the 
dependent costs. The dependent cost represent the additional 



cost of hauling wagons by regular trains and are taken at 
about 70 to 80 per cant of the total cost. 

The following statement will make the position clear:- 

Distance (Kms.) Lumpsum Cost of 80 "Lnf 
wagon rate haulage cost of 
st 5rn, of at paise haulage 
tariff rate 95- 16 (depen- 
for 1.00 per Km. dent 
qtls. as at in 1972-73 costs) 
Rajahmundry - -- 

Rs. Rs. Rs. 

However, the costs have gone up during the last year (1973- 
74) though the extent of increase is not yet known. A further 
increase in the costs is inevitable in the current year (1974-75) 
also. In  view of this factor, the Railway Board have decided 
to increase the minimum weight for charge, under these lump- 
sum rates, to 125 quintals on the Broad Gauge and 115 quin- 
tals m h t h e  Metre Gduge from the present level of 100 quintals 
and 90 quintals respectively. Revised rates on this basis will 
come into effect from 1st October, 1974." 

2.19. According to the Audit paragraph wagons loaded at Rajahmundry 
take at least 10 days to rkach the destination as against 3 days in Central 
Railway. The Committee asked why could not the Railway improve the 
operations to ensure quicker movement of wagons from Rajahmundry to 
encourage traders to load more and thus increase the earnings. In this 
connection, the Railway Board have in a note, stated:- 

"The banana traffic from Central Railway is booked to few destina- 
tions-mainly to Delhi. The number of wagons loaded on the 
Central Railway is also very much more than those loaded 
on the South Central Railway. The Central Railway loads 
about 14,000 wagons per year against only about 1200 wagons 
per year moving from the Rajahmundry area. It is, therefore, 
possible for the Central R3ihvay to move the 'banana loads as 
block trains from Itarsi to Delhi which reduces the transit time 
due to avoidance of the time which is usually lost in wagons 
having to be attached to different trains at  the intervming 



junction stations. A similar procedure of forming block trains 
is not possible on the South Central Railway because tha 
tra5c is comparatively much less than on the Central Railway 
and it is booked to several destinations in different directions." 

2.20. The Audit Paragraph miantions a b u t  the possible additional reve 
nue of Rs 9.62 lakhs for plantain traffic from Rajahmundry 'between 030- 
ber, 1971 and September, 1972. The Committee dmired to know wbat 
were the similai figures for traffic from other stations for which also South 
Central Railway had quoted station-to-station rates on the same lines. In 
a note, the Railway Board have stated:- 

"Plantab traffic in wagon laads at the lumpsum coaching rates is 
booked from Samalkot and Nidyvolu in addition to Rajah- 
mundry. During the period in question i.e, from October, 
1971 to September, 1972, the earnings derived from this tra- 

at Samalkot and Nidadvolu amounted to Rs. 12,974. This, 
gl. the analogy of the possible loss of revenue estimated by 
A U t  an 'banana traffic from Rajahrnundry, the corresponding 
figure for these stations would be Rs. 1 1,050." 

2.21. The Committee were informed by Audit that investigations to 
ddearmEme the loadabjlitly of wagons for loading plantains grown near 
Rajahnundry were conducted by the South Central Railway. In this con- 
nection, the Railway Board, have informed:- 

"The South Central Railway Administratirn had conducted fresh 
test weighments of wagons loaded with bananas at Rajahmun- 
dry in Febrcuary, 1974. In all 11 wagons were weighed. The 
average weight of bananas 'loaded in a wagon was found to 
be 77 quintals. These test weighments were supervised by a 
Commercial Inspector of the Headquarters Office and the 
Assistant Commercial Inspector, Vijayawda." 

2.22. The Comdtee note that with eflect from 16th September, 1970 
8EetiOu-to-statian rates wore quoted on Cenbal and Western Railways for 

of p b t a h  in wagon loads by coaching frains, based oa a W- 
ability of 185 quintals pcr wagon. Further, on the beais of test weighments 
*ce condncted by C e d  Railway Administration it has been decided, 
d k t h e  from 15th July, 1974, that stntiogto-station rates for ban- 
b o k d  at d i n g  rites sboaM be rPIsed from the pew badWitg 
figare of 185 qdnlals  per wagon to 191 quintda As Pgalmt this the 
~ ~ r a t e s ~ b y t b e S o a t l r C e l r t n l ~ y f o r m o v e m e d  
of P ~ ~ E S  brrlfic by coscbbrg trains, from Raiaaaunay and 0 t h  sb- 



tfoas are based on loadolbility figure of only 100 ~~. Tbe main rea- 
m for fixiog a low loadability figure of 100 quhtals on the South C e W  
Railway is stated to be the reluctance of the local mePehYIllts to load (Be 
pbtains upto the to,p of Cbe wagons even though the wagons can W 
more than 100 quintals of bananas. The Comlnittee feel that the Radways 
&ouM have taken note of the reluctance of the merehsnts and devised 
wap a me-, like provihg removable racks, to e-e W r  loading ob 
b a a a s ,  ratber than prescribing a low Ioadtd6lity figme. That this wab 
ao( considexed would indicete tlrat the -ways have failed to safeguard 
tbeir financial ~brterests. .F'l 

2.23. Further ib is seen that the station-to-station conc~iona l  r a t e  h m  
Rajahmundrq which are almost half of the normal parcel rates do not even 
cover the cost of haulage beyond a certain distance. h view of this factor, 
the Railway Board have now belatedly decided to increase the minimum 
weight for charge, under these lumpsum rates, to 125 quintals from the 
ptesent lcvel of 100 quintah per wagon. The Committee see no justifica- 
tion whatsoever for the quoting of uneconomic concessional rates by 
the Solrtb Central Raihvay for the tran-p)rtatian of bananae from Rajah- 
m m d q  when it was well m w n  that the 1oadabiliQ limit for similar traffic 
on the Crutral and Westem Railways was much more than 100 quintals. 
'3%q desire that the whole matter may be reviewed with a view to fix new 
limits of WabiliQ of bananas, by providing removable racks, which will 
not drily cover tbe cost of haulage but will also be remunerative. Tba 
adion taken in this behalf may be intimaw to the Committee. 

Central Railway-Non Utiliisation of empty wagons 

2.24. A large number of empties are generated in Bombay area as the 
inward traffic into that area is heavier than the outward traffic. Some of 
these empties are allotted for loading, in the order of priorities and dates 
on which indents for wagons are placed. T h e  rest of the empties move to 
Tgatpuri. For instance, in each of the years 1970, 1971 and 1972 an 
average of 274 empties were moved daily from Bombay area to Igatpuri. 

2.25. A contractor, who was constructing a dam for augmentation of 
water supply to Bombay, approached the Central Railway Administration 
in October, 1970 to make arrangements for annual movement of about 3' 
million c.t.f. of sand from Mumbra to Khardi (distance 68 kms.), which is 
on the line to Igatpuri, for 3 to 4 years. The empties generated in Than8 
area were to be utillsed for loading of sand at hhtnbra and, on release at 
Khardi, they were to 'be worked up to Igatpuri for onward distribution. 
The Railway Administration agreed to move this traffic and the move- 



ment commenced from November, 1970. As the goods shed to Khardi 
station had capacity to handle only about 10 wagons, the wagoPls carrying 
sand were dealt with in a rec&mmissioned railway siding served by thal 
station. Tbat siding had constructed in 1951 as a temporary siding, 
the entire cost of which was borne by the then Bombay Municipality an& 
it had been closed to traffic in 1958. When the arrangements were finalised 
by the Railway Administration for movement of sand traffic offered by Chq 
contractors, he was not told specifically that the siding charges will have- 
to be paid in addition to freight charges. It was understood by the Railway 
Administration thaq normal charges including siding char* wdlld be 
paid by him. However, while the standard charges for use of the siding 
at  Mumbra had been notified, there was no such notification for the siding 
charges ;it Khardi. Consequently, siding charges for Khardi were not 
collected when the sand traffic commenced from Kovember, 1970. In 
January, 1971 the Railway Administration informed the contractor that 
siding charges based on normal principles would have to be paid by him 
with retrospective effect from November, 1970 and fixed the siding charge! 
at Khardi at Rs. 30 per four wheeled wagon plus supplementary charges 
as leviable from time to time. The charses wcre revised as Rs. 22 pet 
four wheeled wagon in April, 1971. Such charges for a rake load of 35 
wagons wcre Rs. 1285 (at Rs. 30 per wagon) and Rs. 942 (at Rs. 22 per 
wagon') as against freight charges o,f about Rs. 7.000. Relative to the 
freight charges, the siding charges were so high because while the former 
distinguish between diffcrent commodities and ssnd is low-rated for that 
purpose, the latter make no distinction between different commodities. 
The contractor declined to pay the siding charges as his prior acceptance 
had not k e n  obtained and thc chnrps wcre considaed by him to be un- 
just. He finally stopped offering tratjic from May. 1973. In each of the 
months January, February and March, 1971, Q, an average, two hundred 
and twenty four wagons (four wheelers) were moved from Mumbra to 
Khardi. Had the traffic continued beyond April, 1971, the Railway Ad- 
ministration could have profitably utilised a number of empties. During 
the period Novemb'er, 1970 to Apr~l,  1971 when the sand traffic had actu- 
ally moved on the railway, the Railway Administration earned Rs. 2.05 
lakhs as freight alone. 

[P,trapraph 17 of the Kcport of the Conl'ptrol1c.r 8. 4,lditor General of 
India for the year 1972-73 (P,ail\+qfs) .] 

2.26. I t  is seen from the Audit paragraph that when the a r r n n p  
ments were finalised by the Railway Administration for movement of sand 
tra5c offered by the oontractor, he was not specifically told that the siding 
charges will have to be paid in addition to freight charges. As to the 
rcrrsons br not telling the contractor specifically in November, 1970 itsel£ 



lbt he would be liable to pay siding charges in addition to freight charges, 
Sb6 Railway Board have in a note Hate:- 

"The siding at Khardi being a Railway siding, it was assumed 
the Railway that all charges due as per Tariff Rules will be 
paid 'by the party." 

2.27. Committee enquired whether it was not customary to settle 
in advance the te rm and conditions espbcially the rates, when siding faci- 
Wee were offered to railway users. In this connection, the Railway Board 
have in a note stated:- 

"In cases of provision of Assisted or private siding, terms and 
conditions which include payment of siding charges are included 
ia the siding agreement executed by the parties. 

case of railway siding situated away from the goods shed a siding 
charges as notified in the Railways Supplementary Goods Tra- 
ffrc is recovered for placement of wagons for the extra services 
rendered to the party. Since this particular siding at Khardi! 
was not open for trafEc and siding charges for working the 
same had not been included in the Supplementary goods tariff 
of the Railways, the rate for siding charges had to be notified 
afmh. 

The parties are Cpposed to know that they have to pay a p W  
ment charges for the placement of wagons in the Railway 
siding situated away from the goods shed, and the question of 
settling the terms and conditions and asking for the consent of 
the parties in advance for payment of siding charges does not 
arise." 

2.28. The audit paragraph further states that the sand movement 
.commenced in November, 1970 but the siding charges at Khardi were noti- 
fied only in January, 1971. Asked what were the reasons for delay in the 
aotiflcation of siding dhargea, the Railway Board stated : 

"The siding charges is fixed and notified by the Chief Commercial 
Superintendent on the proposal made by the Divisicnal Office. 

The movement of traffic commenced on 23rd November, 1970 
and the notification was issued on 1 1 th January, 197 1. The 
time was taken in correspondence and fixation and notifiation 
of the charge." 

2.29. According to the Aludit paragraph the contractor dedhed to ply  
k siding charges as hi prior acceptance had not been obtained and tha 
.charges ntn conaidered by him to be unjust. In ti$s c.n@fl the Committee 
dqairad whether the Railway Administmtioa considered the qkstion d 



waiver d siding charges and whether there had b a n  any csr#s d w a i m  
of such charges in the past. In a note, the Railway Board have staled : 

"The Railway Administration did not consider that there was any 
case for exemption from the levy of siding c h a r m  or any con- 
cession in freight. This particular siding was earlier utilised 
by the Bombay Muicipality for similar  purpose^ and siding 
charges were recovered from the Bornbay Municipality. Siding 
charges are not realised as penalty but to recover additional 
m t  involved in working the siding away from the goods slhed 
and thus offering additional facilities to the sidng users. As 
such there was no case for waiver of the siding char- in this 
case." 

2.30. The (hnmittee asked whether the Railway Administration main- 
tained w t a c t s  with the authorities in dharge of construction of the dam 
for augmentation of water supply to Bombay, which would have been 
prmdent and profitable for the Railway Administration i t d f  to offer spacial 
rate6 for movement of large quantities of sand required for the project. The 
Railway Board have in a note stated : 

"The Administration did not maintain contact with the authoritia 
in charge of constructim of the dam. It was not considered 
necessary. 

The economics of movament of sand from Murrbra to Khardi has 
hoen worked out. I t  would not have been profitable to quote 
any reduced station to station rate. I t  is also not tbe policy to 
quote reduced rates for low rated traffic like stone." 

2.31. It is seen from the Audit paragraph that the siding charges are 
not at pres:nt r:lsted to the freight payable for the contents of the wagon. 
TO a question whether change in this policy would not prove pmhtgkle 
to the Raiways, the Railway Board have replied : 

"Sidin~ charge is a charge for placement of wagons in a siding away 
from the goods shed. The standard basis for firing the chargs 
is the shunting time of the engine multip!ied by oost per eoigine 
hour. It is  levied on empty wagons as well as Imded wagoar 
and it docs not depend on the nature of commodity. I t  is a 
chntge per trip or per wagm for use of looomotive. For private 
and assisted sidings, interest and maintenance charges are 
lavied in addition to placement charge. 

If siding uharge is related to freight, the distance f r m  the station to 
the siding will be added to the total distance for charge. Freight 

088 L8.4. 



will t h ~  be calculated on continuoh kilonaetrage uPto 
tbe end of the siding. Mbst of the sidings are within five kilo- 
metres f m  the s t a h  served. The freight charges am re- 
covered on the basis of block of 5 kms. upto 250 kms., in blocks 
of 10 kms. from 250 to 800 kms., in blocks d 25 kms. from 
801 to 2400 kms. and in blocks of 50 kms. beyond 2400 b., 
the rab for each block being t0e rate applicable to the hi@-t 
distance of block. For instance, freight for a distance 0t 
401 Kms. and 410 Kms. is the same; freight for 1103 Kms. 
.dad 1125 Kms. is the s a w .  Hence, adding of 1 to 5 Kms. to 
inter-station distance may not yield any additioaal revenue in 
most of the caxs. Moreover, in that case levy of separate 
interest and maintenance charges in respect of assisted and 
private sidings will not be justified. Thus on the whole it will 
not be more paying to charge freight upto the siding instead 
of levying a sepatate dharge on per trip basis or per W S ~  
basis as is aow dona" 

2.32. This is a typical case where the Central Railway Administration 
tneed to act in a basmess Like manner. From the facts d the case it b 
elear betore fih*ing the arrangements for moverneat ot sand trPBk! 
de red  by Ute contractor, the terms aad conditions were not carefnlly set 
out Keeping in view the qoantnm of work involved and the duration of 
the rvrrrngements b be made, it was only reasonable on the part of the 
Railway Administration to have sorted oat the financial implications d 
the arnngement in advance. 'Ibis was all the more necessary berause 
tbe siding charges for the recommissioned railway siding at Khardi station 
hnd not even been notified In the absence of such a notification it could 
not be 8ssnmed that the contractor would agree to pay the siding charges 
in addition to the freight charges. No wonder therefore, the conbactor 
declined to pay the siding charges to which his prior acceptance had nod 
been obtained and whicb were considered by him to be unjust. It is fur- 
ther seen with surprise that after the contractor had declined to agree to 
tbe payment of siding charges, apparently no attempt was made by the 
Railway A d m i i t i o n  to come to a negotiated aefflement with the con- 
tractor. The Railway Administration thus lost a valuable opportunity to 
retrieve traflic which could have earned lot of revenue in the form of 
height charges. The Committee are cwshslined to express their i~nbappi- 
nsss about the way this case was handled and desire that an investigation 
be made to fix individual r-. 

Nortb Eastern Railway-Wwent of wagon-loads 

Audit Paragraph 

2.33. All wagons containing loose or bulky gloods such as sand, stone, 
t i m b  etc., should be weighed. A review of the working of a few Htigb- 



bii4ges for the ycar 1972 did- that all the wagon-loads required to be 
were not actudy being weighed. At Narkatiaganj and Kasgmj ~~ Only 39.7 par cent and 10 per c a t  of the wagpns required to 

b waighed were WXICdly wcippled respectively and out of the wagom 
weighed, 51 per cent and 35.5 per ceat wagons were found to be mrloed- 
ad cm an average to the extent of 50 quintals and 13 quintals per wagon at 
Narkatiagaqj and Kasganj respectively. Computed on the basis of the 
peratage and extent of overloading detected io cases Miere wagons wme 
weighed it is assessed that dur loading in 5108 wagons not weighed was 
about 11329 tomes at these two weighbridge stations and the freight 
charges theretor would have been about Rs. 2.24 lak!b. 

2.34. No record of wagons required to be weighed is being maintained 
at Gorakpur weighbridge and during the year 1972-73 only 4 wagons were 
weighed at that weighbridge against 172 in 197671 and 89 in 1971-72. 
No wagm was weighed between April and September 1973. 

2.35. At Tanakpur station 9108 wagons were shown to have barn 
weighed out of 9598 wagons required to be weighed during the year 1972. 
Surprise testcheck at Pilibhit weighbridge of some of the wagons, booked 
from Tanakpur and stated to have been weighed, on 10th March 1973 by 
the Traid Examiner, Pilibhit, however, disclosed that 14 out of 21 wagom 
coming in for surprise check were overloaded and the actual weight was 
more than the invoiced weight by 3 to 29 quintals per wagon. 

2.36. A large number of cons ipents  weighed at Narkatiagmj was in 
wagon loads containi@ boulders. Under the Goods Tariff goods chargeable 
on the basis of wagon-loads are to be loaded by the axsignors who, further, 
are required not to exceed the marked carrying capacity of the wagon wed. 
Should overweight be discovsred en route or at destination, the m e t  
is to be charged as for 'smalls' or as for the rest of the consignment. Exces- 
sive overweight is likely fo damage the wagons. The existing deterrent (m 
as  to avoid the risk of d a m a ~  to the w a p )  to excessive overloading does 
not, in cases of the kind 'under consideration, appear to be adequate. 

[Paragraph 18 of the Report of the Comptroller & Auditor General 
of India for the 1972-73 (Railways)] 

2.37. The relevant provisicas contained in the Indian Railway Com- 
mercial Mama1 (Vohme 11) in regard to weighment of wagons on weigh- 
bridges are as under: 

"Rule 1422(2) "Goods loose, bulky goods or Goods in bulk such 
as sand, stone, timber, etc., should be weighed on a wagm 
weighbridge at the forwardmg station, if one is provided them. 
U there is no wwbridp at the starting station, the wagon 



may be mi@& at a oonvcnieslt weighbridge statioa eo d, 
whicb should, as far as possible, be the b t  weighhd@ 
station. In case there is no weighbridge en rout@, the anlprr 
may be weighed at destination, if a weighbridge is mailable 
there." ' 1  . \ 

Rule 1423 (a) 

"The following remarks should inmriably be made on the connectad 
invoice and railway receipts. 

Wagoo to be weighed at. . . . . . . . . . . .station. Charges are subject 
to alteration as a result of weighment." 

Rule 1424 (a) 

"At weighbridge stations where the wagons are requirtd to be 
weighed, the Station Masters should ensure that such weigh- 
ment is done and that the wagons are not pushed on without 
weighrnmt" 

2.38. In regard to loading and udoadimg of goods by masigners and 
consignees, the following prwisions are contained in the Iadian Railway 
Conference Association Goods Tariff : 

"Rule 128 Loading and unloading of goods by cunsigpers and 
consignem, respectively, are required to be done in the follow- 
ing cases:- 

(a) Goods consigned loose or in hulk, 

(b) Offensive goods, 

(c) Goods chargeable at rates on the basis of wagon-load 
classifications. . . ." 

"Consigners in loading are required not to ex- the marked carrying 
capacity of the used or any reduced carrying capacity as prexribtd. 
Shduld over-weight be discovered, charges therefor will ba levied as  
under:- 

(i) Discovered ea route and excess weight removed and delivcrad at 
the point of detection:-Tlhc om-weight will be charged as 
for "Smalls" for the distance from the booking muion to the 
point of detection. 

(ii) Discovered m route and exass weight removed and bent 
sqmately:-The aver-weight oPin be charged ae for "SmJIs" 
far the whole &tame, i.e. from the booldng to the dcstinrtioa 



station. When, however, owing to the nature d the goodr, an 
entire wagon bas to be usad for the camage ob such over- 

weight, the charge will be made oa a minimum of 60 qu in .~ !~  
for 4-whbeled Broad Gauge Wagon, 40 quintals for 4-whded 
Metre Gauge Wagon and 35 quintals for 4-wheeled Narrow 
Gauge Wagon at rates applicable to "Smalls" for the entire 
distance. The prior instructions of the consignors should be 
u b h k 3  for the disposal of the excess weight removed from 
the wagon. 

(iii) Discovered at destination or en route but excess weight not 
removed:-The over-weight will be charged at the saxne rate 
proportionately as for the rest of the consignment." 

2.39. Accordmg to the Audit paragraph at Narkatiaganj and Kasgmj 
weighbridges, only 39.7 per cent and 10 per cent of wagons required to be 
weighed were actually weighed respectively, Asked why the percentages of 
w e i g h a t  of wagons at these stations were so low, the Raiway Board have 
in a note stated : 

"Due to unexpected and. unusual increase in stone a& passrng 
through Narkatiaganj wei@hbridge. the Railway had to choose 
between curtailing original loading or curtail'ag weighment of 
wagons fur detecting overloading. Hbndred per cent weigh- 
ment of wagons would have resulted not caly in excessive 
detention of wagons in yard nsulting in loss ot revenue but 
also in railways having to share blame for failure of various 
development projects in North Bihar. Instead of actual weigh- 
ment therefore, volumetric measurement was adopted. 

At K x , ~ a r . j  also, the low incidence of weighment was due to limita- 
tions of yard facilities in the context of increase in traflic handled 
by this yard. The basic objective of rail transpon has to be to 
amany speedy clearance of the traffic offering. With hoavy 
rush of traffic insistence on normal process of full weighment 
\vXl!tf 'IW? 

(i) c~us-d ~onsidaable strain on shunting and classification 
facilities of the yard; 

(ii) inflated the holding of wagons due to detention, beyond the 
working capacity of the yard; and 

(iii) caused a sericius bottleneck and impeded the transport of 
traffic leading to loss in freight earning, which would have 
hem much more than the assumed loss due to non-weigh- 
ment of wagons." 



240. The Audit paragraph states that on the basis of the parcentago ard 
Qteat d overloading detected in cases whtra wagons were wighad it haa 
k assessed by Audit that overloading in 5108 wagons not weighed was 
about 11329 tomes at these two weighbridp stations and tha Might 
cbrges therefor would haw been a W t  Rs. 2.24 l W .  The Cornmitt& 
desired to know what proportion of the 5108 wagons that were not weighed 
relatad to high rated and other profitable traffic. The Railway Board have 
informed the Committee that "only 4 out of the 5108 wagdns that were mU 
weighed conta'ucd high rated traflic." 

2.41. It is seen from the Audit paragraph that the over load at 
Narkatiaganj ::vcraned 50 quintals per wagon. Since a large part of 
weighed consignments consisted of boulders, the overloading to such an 
extent could have caused damages to the wagons. The Committee there- 
fore enquired whether the North Eastern Railway took action against the 
consigners for this heavy overloading apart from recovery of additional 
freight. In a note, the Railway Board have stated: 

"While considering the possibilities of damage by overloading not 
only does the additional deadweight of the consignments 
matter, but also the speed of wagons and possible effects of 
sudden breaking, humping at above normal speeds etc. It is 
therefore not really possible to pinpoint qmific damages as a 
result of such relatively slight overloading. One relevant point 
is that in the design of wagons there is an inbuilt factor af 
safety and as such if any relatively slight over-loading 
occasionally occurs it does not cause any permanent damage. 

Provision has now been made in the Rules for more deterrent 
penalties for overloading." 

2.42. The Audit paragraph further states that no record of wagons 
required to be weighed is beiig maintained at Gorakhpur weighbridge. In 
this connection the Railway Board have, in a note, intimated: 

' S i  no weighment whatsoever is being done there due to opera- 
tional reasons, Gorakhpur has been abolished as a weighbridge 
station. No record of wagons required to be weighed is there- 
fore being maintained. D e i i e n t  at Gorakhpur had been 
suspended from September, 1971 and the weighment of four 
wagons during 1972-73 was undertaken only to analyse the 
detentions and di5iculties that would result from weighment 
being restored. 

It has since been decided to shift tbe weighbridge at Goralthplu 
to Jatwa station on (3ainsariJarwa Branch (Gorakbpur- 
Gondr laop). 



During 1971-72, 89 wagons were weighed at Gorakhpur as men- 
tioned in the audit para and no wagon was weighed during 
1973-74." 

2.43. The Committee wanted to know whether any discretion was 
given to the station staff to make a selective weighment and if not under 
whose authority weighment was dispensed with in the cases referred to 
in the Audit paragraph. In a note, the Railway Board have stated: 

"No discretion is allowed to the station staff to select or reject any 
particular wagon for weighment. The yard staff keep in touch 
with the control and the officers concerned in regard to the 
number of wagons required to be weighed and their position 
in the yard. The placement of wagons for weighment depends 
on the day to day operating position." 

In anothex note, thc Railway Board have stated: 

"Hundred per cent weighment of wagons is not possible due to 
operational difficulties. 

Recopising the operational difficulties involved in undertaking 
100 per cent weighment of such wagons, Board issued instruc- 
tions in 1958 permitting the Zonal Railways to weigh only 
a certain percentage of wagons (chargeable on the carrying 
capacity) by surprise. 

North Eastern Railway Administration has been asked to ensure 
that wagons are weighed as far as possible. As weighment in 
Gorakhpur yard is not !possible, North Eastern Railvay 
Administration has decided to shift the weighbridge to Jarwa 
station." 

2.44. Accarding to Audit, the existing deterrent to excessive overload- 
ing does not appear to be adequate. The Committee asked whether the 
Railway Board have reviewed th position in this regard. It was also 
enquired if the rules were proposed to be amended to provide for more 
deterrent penalties for excessive overloading. In a note received from the 
Ministry it has stated that after reviewing the position the Board have 
decided to amend the relevant rules to provide for more deterrent penalties 
for overloading. 

2.45. Rule 161 of the Indian Railways Conference Association Goab 
Tariff No. 34 Part I, as amended with effect from 1-12-1974 as under: 

' 161. Penalty for loading beyond cmying capacity-Consignorq 
in loading, are required not to exceed the permissible carryin8 



capacity of the wagon used or  any reduced carrying capacity 
that may be required in the circumstances referred to in Rule 
163. Should over-weight be discovered, charges therefor will 
be levied as under: 

(1) If the overweight above the permissible carrying capacity 
of the wagon is one tonne or less in a 4-wheeled16- 

wheeled wagon and two tonnes or less in a 8 wheeled 
wagon such overweight will be charged at  the 'smalls' 
rate applicable to the same commodity for the distance 
such over-weight is carried. 

( 2 )  If the over-weight exceeds the limit mentioned in (1) 
above, entire over-weight will be charged at double the 
highest class rate ( v i z .  class 150) for the distance such 
over-weight is tamed.*' 

2.46. Thb pmgmph hi@gb the i.ndequrey of th system fobwed 
.o tbe Rnhays b cegprd to weigbment of wagom oa wdghbridgea A# 
pr exteat r u b  dl b d k y  goods sucb ss sand, stone, Umber ete. are 
reqdnd to k weighed either at the forrvvding station or at a convenient 
rnighbidge sts(itm en route ar at the destiRssien. At the we;sghbridge 
d r b i o l P s r r b # e ! t h e ~ a r e r r q u h t a t o b e w e ~ , t B e r n k x u r e q o i F e  
tL. Stnth M.stcrs to camre that mcb w d g k d  is done. A review 
d tbc worLiug of a few weighbri@es for the year 1972 bas disclosed 
tLt dl the nngon lo& required to be weighed were not king actually 
rrrislKa 

2.47. Further, in the case of wagons Pchully wei@ed, weighmenr 
bad ad been done properly in that a surprise c k k  at P i b i t  disclosed 
tbd 14 oat of 21 rngcns in far surprise check were overloaded 
.ad tbe actual weight was morc t h ~  the invoiced weigh! by 3 to 29 
qOmtPls pet. nogon. It is also seea tbat after having been pointed out 
by Audit that the exiutinp: detemest b excessive overloading was no4 
d8quate, Bnihvg Bwd k v e  ueedsd i k  nkvant rules to provide for 
more deterrent penelties for or&- Tbe Committee are constrained 
to observe that this codd aot hPve been done wahoot collusion with 
corrupt ofReiels so .s to give tmlve benefits to unscraploos traders. The 
Committee desire that the w m  of weighbridges sbould also be reviewed 
oo dl Railways with a view to streambe the procedure and to ensure that 
.B stations scrupulously comply with the provisioas of the rules qardinq 
weIghment of wagms. 



sou.hern Iiaiiway-Srcigbt on wood d for ~~ of HYOP p.d. 
plp* 

A u&t paragraph 
2.48. The Railway freight rate for firewood is lower than that for other 

timber. For instance, from April 1973 for a distance of 210 kcns., the 
former is about 26 per cent lower than the latter (for wagon-loado). 

2.49. Consignments of wood pieces conforming to the size and descrip- 
tion of firewood and decided as firewood by the consignors arc received 
by a factory manufacturing rayon grade pulp at three d a c e n t  stations 
(namely, Elattur, West Hill and Cdlicut) of the Southern Railway. They 
are received either directly by the factory itself as consignee or consigned 
to other partles who, exrp.. in somc cases, have been endorsing the railway 
receipts in favour of the factory. While one despatching station, invoking 
the special condition prescribed in the Goods Tariff for firewood, according 
to which specified categories of wood are not to be treated as firewood, 
charged higher freight on the consignments for some time, timtnr coa- 
signments from other despatching stations wefe mostly declared by the 
consignors as firewood, which declaration was accepted by those stations 
and accordingly the consignments were charged at the lower rate. The 
Southern Railway Administration had noticed this and issued instructions 
in December 1969 to all the stations on the division that such consignmeats 
should be charged at the higher rate, as they cannot be classified as 
firewood. However, the unducharging continue&even thereafter. A test- 
check (March 1972) of the records for the period July to December 1971 
of Elattur station disclosed undercharges of Rs. 5,900 relating to all con- 
signments of timber received at that station. The Railway Administration 
thereupco reviewed the transactions for the period March 1971 
to March 1972 and raised a debt of Rs. 18.211 against that station for 
recovery from the consignees. 

2.50. A review of the records of the other two receiving statioms 
(one for th- pried  January 1968 to December 1972 and the other for 
the period Jnnuxy 1969 to December 1972) disclosed undercharges cd 
Rs. 63,226. The transactions for the earlier periods could not be reviewed 
In the abselce of record. ",rovrn' of the entire undercharges of 
Rs. 81,437 is yet to be effected. 

2.51. Un&rcharging had occurred in the majority of the bookings. 
According to the Railway rules, if it is found that goods have been 
improperly dcscribcd and a lower rate than that correctly applicable has 
been thereby obtained, charges at double the highest rate for transport of 
goods by rail will be levied and collected from the consignees. In that 
event. about Rs. 14.61 lakhs would be recoverable from the parties in 
this case instead of Rs. 81,437 mentioned above. 



2.52. Tbe consignments continue to be declared as Brewood but, at 
the instance of the Railway Administration, the consignors uo also 
declaring the purpose for which the consignments are being bookad 
and the Railway 1s charging freight on the basis of the 
declared purpose. The factory has repudiated the claim of the Railway 
far recovery of the undercharges on the ground that the physical descrip 
tion laid down in the Goods Tariff alone is the criterion for charging 
freight and not the purpose for whlch material is used. It has also Ned 
a suit in a court of law praying for a decree to treat the goods as firewood. 
The suit is being contested. 

[Paragraph - 21 c;f th: Repon of Comptroller & Auditor General of 
India for the year 1972-73 on Railways.] 

2.53. The Special Condition of Goods Tariff No. 33 PTI prescribed 
for h o o d  pr0~1d;d that ''Llzcted pleccs of wood suitable 
for bullock ~ U L C ~ ,  ~ o u o n  hand p, posts, or for special use other than 
burning, timber pieces more than 90 cdme t r e s  X 45 oentimetres or 
exceeding 80 kilograms in weight and also sleepers whether serviceable 
or unserviceable are not accepted as firewood." 

2.54. T h z  Committee enquired why did not the slation staff charge 
higher freight on wood pieces received by the factory manufacturing 
rayon grade pulp. In a note, the Railway Board have stated: 

"Consignments of wood pieces conforming to the size and descrip- 
tion of fire-wood as given in Special Conditian 10 of the 
Indian Railways Goods Tariff were offered as such by the 
consignor. Such consignments were, therefore, charged by the 
station st& at freight rates applicable to firewood." 

2.55. The Audit Paragraph states that the undercharging of such con- 
signments came to the notice of the Southern Railway Adminiitration, who 
issued instructions in December 1969 to all the stations on the division 
that such consignments should be charged at the higher rate, as they could 
not be classified as firewood. The instructions issued are reproduced 
below: 

"1. Condition S/10 is attached to the classification entry 'Fire- 
wood' according to which selected pieces of wood suitable 
fos bullock yokes, cotton hand gins, posts or for specid use 
other than burning, timber pieces more than 90 cms. X 45 
cms, or exceeding 80 kgs. in weight and also sleepers whether 
serviceable or unserviceable are not to be treated and charged 
as for firewood. 

2. It is observed that a consipment described as "one wagon fire 
wood was booked to Gwalior Rayons under invoice No. 398 

of 18/19-8-1969 ex. Mengalore to Calicut levying freight 



charges at 30-A class applicable to F~mrood. Obviously 
the consignment is only wooden pieces used for the manu- 
facture of wood pulp and they are correctly chargeable as 
Timber NOC. They should not have been charged as fire- 
wood. 

Please note and notify the staff concerned against mis-declaration 
of timber as "firewood" and the consequent loss of revenue." 

2.56. The Audit Paragraph further mentions that the undercharging 
continued even after issue of general instructions by the Railway Adminis- 
tration in December, 1969. Explaining the reasons for this lapse, the 
Railway Board have, in a note, stated: 

'The instructions issued by the Railway Administration in Decem- 
be.r, 1969 were not followed by some stations as has been 
revealed by subsequent checks by Accounts Department. 
The station st& therefore erred in levying incorrect charges. 
Actim has already 'been initiated against the staff concerned." 

2.57. The Committee enquired whether the total under-charges had 
been assessed. They were informed by the Railway Board that the 
undercharges had been assessed as under:- 

Station Amount 

West Hill , . . .  40,184 

Total : . 81,437 

2.58. The Committee asked whether the Railway Administration was 
taking any steps to recover charges at penal rates, as per Railway rules, 
for improper description of goods by the firm and if not the reasons 
therefor. In a note, the Railway Board have stated: 

''The fact remains that Gwalior Rayons are not using the wood 
pieces consigned to them for burning purposes, althougb they 
conform to the size and &ape of firewood as described in 
Special Condition 10. At the time when these consignments 
were acapted and booked as firewood, there were no s-c 
requirements of declaration by the consignor and this lacuna 
in Lhe wording of special condition 10 has since been recified 



and as special condition 10 reads now, the consignor is 
required to give a specific declaration in the Forwarding note 
to the effect that the consignment is meant for use as bewood. 
Since there was no specific provision for obtaining a declara. 
tion from the consignor at the time when these consignments 
were booked as finwood, it would not attract the provisions 
of rule 126 of the Goods Tariff with regard to misdeclaration 
and the penalty charges leviable for such misundeclaration. 

Special condition 10 as it stood before 15-2-1974, and as amended 
from 15-2-1974, are reproduced below for ready reference: 

Speciol Condition 10 bcfore 15-2-1974: 

"Selected pieces of wood suitable for bullock yokes, cotton hand 
gins, posts, or far special use other than burning, timber 
pieces more than 90 centimetres X 45 centimetres or 
exceeding 80 kilograms in weight and also sleepers whether 
serviceable or unserviceable are not accepted as fire-wood." 

Special Condition us amended and effective from 15-2-1974: 

"The consignment will be charged at the rates applicable to fire- 
w m d  only when the consignor gives a declaration on the 
Forwarding Note that it is meant for use as fuel. The remark 
s117111d 5: reproduced on the Invoice/Railway Receipt." 

'Selected pieces of wood suitable for bullock yokes, cotton hand 
gins, posts or for spacial use other than burning, timber pieces 
more than 90 centirnetres X 45 centimetres or exceeding 80 
kilograms in weight and also sleepers whether serviceable or 
unserviceable are not accepted as firewood." 

2.59. The Committee were informed by Audit that there were instances 
in the Goods Tariff where differential rates of freight are quoted, based on 
the end use of the commodities. Asked whether the same principle could 
not be applied for charging freight on (a) wood used for fuel purposes, 
and (b) wood used for manufacturing rayon grade pulp, the Railway 
Board have, in a note, stated: 

"Differential classification for timber exists inasmuch as valuable 
timber like sandalwood and rosewood are charged at class 93 
and class 70 respectively. n e r e  is another classification as 
'timber not otherwije classified' which is applicable to all 
other varieties of timber and is charged at 52.5. Pieces of 
wood as defined in  special condition 10 and used as firewood 



l l b  
for buraihg purgmes are classified lower at 37.5 because such 

pieces of wood are used by the common man for domestic 
use. The timber which u used for purpones other than 
burning, sucb as in the Rayon Factory for manufacturiag of 
rayon pulp are charged rit a higher rate, as 'timber not other- 
wise classified'." 

2.60. It is seen from the Audit paragraph that the factory has 
repudiated the claim of the Railway for recovery of the undercharges on 
the ground that the physical description laid down in the Goods Tariff 
alone is the criterion for charging freight and not the purpose for which 
material is used. As to the present position of the court case filed by the 
factory in this connection, the Railway Board have stated: 

"The Court case is still pending. Apart from filing a suit in the 
dub-Court Calicut in October 1972, M/s. Gwalior Rayan Silk 
Manufacturing Co. Ltd., have also Ned a complaint before 
the Railway Rates Tribunal in November 1973 alleging that 
the rates charged $ the Railway for wood pieces as for 
Timber NOC are unreasonable. This complaint case before 
the Railway Rates Tribunal is also pending." 

2.61. The Committee are distressed to learn that even though it had 
come to tbe notice of the Soothern Railway Administration as early sw 
in December, 1969 thot a tadory manufacturing rayon grade pulp was 
receiving large consignments of wood pieces conforming to the size and 
description of firewood but not intended for borning purposes, no Medive 
action was Wen to kvy freight ckuges on these consignments at higher 
rates applicable to firewood suitable for special use other than burning. 
The instructions ismed by tbe Railway Administration in December, 1%9 
to all the stations on the divisiion that such consignments should be charged 
st the higber mte were not implemented by tbe concerned statioms with 
the result Umt the nndercharging continued for several years. The total 
undercharges for tbe three ststiw have been assessed at Rs. 81,437. 

262. It has now been stated that with effect b m  15-2-1974 tbe 
Specid CondYIoa 10 of the Goods Tars No. 33 pt. I. has been amended 
RO as to make it obligatory an the pad of the factory to declare the purpose 
for which the wood pieces will be wed. The Speciil Condition 10 before 
amendment provided that wood flews for special use other than burning 
will not be accepted rs &wood for the p~nposes of levying frdght rates. 
W h y  tMs prrtkPInr clrosc was not invoked by the ohtion staff earlier 
and bow fhe special Condition 10 as amended will now maMe tb. 
R a i l w a y t o k v y ~ ~ ~ L s r t m P o t c l t p r .  I n f a c t t b e b e t q  
1s ated to here qpma,&ed the court of law for r clarification 01 
t e i a l s o t t b e ~ ' h r l l l ,  



2.64. TLc Commitiee k v e  reasons b believe that r@t from the 
begbmhg the matter has not been handled in a basiwss like manner- 
They therefore, desire that the Railway Board should order a t h o r o d  
investigation witb a view to fixing inclkidual responsibm. 

Southern Railway 

Audit Paragraph 

2.65. Royapuram was the passenger terminal for Madras at the tima 
the then Madras Railway Company started operating in July 1856. The 
passenger terminal for M c  on Madras--Arkonam section was shifted 
to Madras Central station in April 1873 and chargeable distances began 
to be reckoned from that station from then. The northeast line towards 
Vijayawada was also connected to Madras Centrctl in March, 1907 and 
the passenger terminal for that section shifted to Madras Central, but 
distances on that line continued to be reckoned from Royapuram. 

2.66. The differences between the distances adopted for charging 
fares and the actual distances on the north-eastern line were pointed out 
by a railway employee in June 1971. He suggested that the distances 
might be surveyed afresh and the errors rectified to stop the loss of revenue 
(on passenger tickets) being incurred by Southern Railway. After cany- 
ing out actual measurrnents in October 1971 the Engineering department 
indicated in December 1971 to the Commercial depafiment an increase 
of 1.25 kms. in the distances of all stations situated along the north- 
eastern line, as a result of adopting Madras Central as the zero point for 
reckoning distances. The revised distances were notified by the Com- 
mercial department from 1st April 1973, i.e., sixteen months later. Tbis 
shifting of the zero point did not result in decrease of chargeable distance 
on any other section. Because of the slightly shorter distance charged for, 
passenger earnings have been somewhat less than what they could have 
been. For instance, during this pied of sixteen months, it is estimated 
that because of the shorter distance charged for, passenger revenue Was 
less by Rs. 55 thousand for only seven stations (the total number of 
stations between Madras and Vijayawada is 71) situated within a d i s t m  
of 47 kms, from Madras Central, The current bus fares from Madras to 
those seven places are higher than the current rail tares. Passenger 
rewaue would have b%n less for other stations also. 
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2.67. The Railway Administration stated that the time taken to notify 
tbe revised distances was reasonable, considering the many issues involved 
in changing a practice followed for more than 66 yem. 

Northern Raihvay 

2.68. The following distance tables are prepared by each Railway 
Administration and rcferred to by station stad for computing chargeable 
distance between different stations : 

1. Pamphlet of distance table showing section-wise distances betwem 
different stations of that Railway. 

2. Junction distance table showing distances from each station at 
a railway to all interchange points with other railways. 

3. Local distance table showing distances from each station to all 
other stations of that Railway. 

2.69. The first two are printed whereas the third is prepared by hand. 
The three tables are supplied simultaneously to the stations. 

2.70. In August 1970 Ministry of Railways (Railway Board) issued 
instructions that junction distance tables should be revised every alternate 
year. 

2.71. On Northern Railway these distance tables have not been revised 
and supplied to stations since April 1960. The Engineering department 
of the Railway had advised the Commercial department in August 1962 the 
revised distances which were different in 1162 cases out of 1377 distances 
notified in the Northern Railway tables. The manuscript of 'the pamphlet of 
distance table was ready by June 1965 and its printing was completed by 
August 1970. TIe manuscript of the junction distance table was prepared 
after receipt of thc printcd copy of the pamphlet of distance table and 
sent to the Press in February 1972. The printcd copies are yet (January 
1974) to be received. Compilation of the local distance table was taken 
up only in September 1972 and was completed by April 1973. Out of 
1162 wrong distances, in about 540 cases the correct distances are more 
than what have been shown in the existing tables while in 622 cases they 
are less. The differences are from 1 km. to 3 kms. except between Krnpur 
Central Goods shed and Mughalsarai station where the increse is 7 kms. 
Thus, while becaust of this in a number d cases there have been over- 
charges, in other cases there have been undercharges. 



2.72. The Railway Administration stated that an enquiry was con- 
ducted into the abnormal delay in this case. mree  persons were found 
nsponsible; two had retired md one of them had also died. 

[Paragraph 23 of the Report of Comptroller & Auditor General d 
India for the year 1972-73 on Railways.] 

2.73. The Committee enquired how did the difference between actual 
chargeable distances and distances adoptd for charging railway fares from 
Madras Central to other stations m North East Line escaped notice of the 
Southern Railway Administration in the past so many years. The Committee 
also wanted to know whether there was no system of periodical verifica- 
tion of actual distances, particularly when the alignment is changed or the 
station yard is remodelled. In a note, the Railway Board have explained: 

"The passenger terminal in respect of North-East line was shiifted 
from Royapwam to Madras Central in 1907 at the time of 
the Madras Railway Company, involving-an additional lead of 
about 1.25 Kms. but revision in the distance for charge waa 
not made by the Railway Company pegurnably because shift- 
ing was for railway's convenience for which the Company did 
not want the passengers to pay more. This position continued 
during the administration of the suc'cessor Railways, namely, 
the Madras & Southern Maharatta Railway (from 1908 to 
1951) and the Southern Railway till August, 1972. It may 
also be pointed out that distance from Royapuram was adopted 
not only from Madras Central but also from other stations in 
Madras area viz., Basin Bridge, Washermanpet and Komk- 

kupet, which are short of Royapuram by 0.97, 1.51 and 2.93 
Kms. respectively. 

Actual distances are verified when the alignment is changed or 
station yard is remodelled. There is, however, no system ot 

rech6ckiig the distances periodica1:y as a matter of course." 

2.74. The Audit Paragraph states that although the Engineering 
Department indicated the increase in distance in December, 1971 to the 
Commercial Department, the revised distances were notified by the Corn? 
mercial Department from 1st Awl, 1973 i.e., sixteen months later. As 
to the reasons why the Commerical Department took such a long time in 
notifying the revised distances, tbe Railway Board have stated: 

"The distance from Royapuram was adopted as distance for c h ~ &  
from Madras Central also as a matter of policy ever since ths 
shitting of passenga terminal in 1907. In vim of this lone 



standing practice, it took some time for the Commerical 
Department of the Southern Railway to decide to change this 
@icy h August, 1972 and to adopt t& actual d ismce from 
Madras Central as the distance foi'charge. 

Simultaneously due to several other changes such as provision of 
new diversionary h e s ,  alterations In interdistances over 
certain sections etc. action has being taken to bring our revised 
edition of Local and Junction Distance Tables incorporating 
all the changes after a review of the inter-distances between 
statiins over the entire railway. This review was completed 
in June, 1972 and the manuscript of the revised Local and 
Junction Distance Tables was got ready by the middle of 
October, 1972. Due to pressure of work in the Railway 
Printing Press, however, the revised editions of the Table 
could be brought out only by the end of March, 1973." 

2.75. The Audit Paragraph mentions a b u t  short realisation of 
passenger revenue in respect of seven stations only. The Committee 
enquired whether similar assessment had been made In respect of all other 
stations affected by the change and if so, what was the total extent of less 
realisation of revenue. In this connection, the Railway Board have 
intimated: 

"Verification has been made by the Southern Railway Administra- 
tion in respect of all the 71 stations between Madras Central 
and Vijayawada. It has been found that apart from the 
seven stations mentioned in the Audit para, fares will be 
affected in respect of three more stations. The difference in 
respact of these three stations for the period of 16 months 
from December 1971 to March 1973 is about Ks. 10.264/-." 

Northern Rm'lway 

2.76. The Committee desired to know the reasons for abnormal delay 
of over ten years in revision of distance tables on Northern Railway. In 
a note, the Railway Board have stated: 

"Revised inter-distances were supplied by the Engineering Depart- 
ment in August, 1962. However, the manuscript of the 
pamphlet of distance tables could be ready only by June 1965. 
The preparation of the manuscript took so much time because 
the work involved was voluminous since the manuscript con- 
sisted crf 237 pages and it meant calculation and checking of 
I,25,000 entries approximately. Moreover this work had to 
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be done by the stall who were technically trained and who 
were conversant with this type of work. A proposal for 
additional staff was put up for completing this work but the 

same was turned down by General Manager in July 1966." 

Jtmne '65-April '68. 

After the manuscript of Pamphlet for dirtance tables was ready, the 
work was entrusted to M/s. Bhargva Fine Arts Press on 10th Septmber 
1965 for printing the distance tables as the Railway Printing Press did 
not have any spare capacity to undertake this job. M/s. Bhargrt Fie 
Arts Press were required to print 5000 copies of the ~amphle t  of distance 
tables within a period of 35 days as per terms of the tender. 

The Press could give the final proof copy. only in October 1966 bc- 
cause they had to correct the numerous mistakes in the proofs submitted 
earlier and because the work was done by the Press in bits by bits. Even 
the final proof copy was found to have a large number of mistakes. In 
saptember 1967 the Press was advised to reprint the entire pamphled be- 
cause of these mistakes otherwise the Railway administration would be free 
to get the pamphlet printed elsewhere at the cost of the Press. Rut the 
P r w  closed down in September, 1967 and therefore it was decided to 
cancel the printing order on this Press and give this work to the Railway 
Press. 

Lo July 1968 five copies of the manuscript of the Pamphlet were scnt 
to the Railway Press but the printed copies of the pamphlet were received 
only in August, 70 because the Press could not give it earlier due to heavy 
work and shonage of paper. 

After the printed copies of the pamphlet were received. local and 
junction distance tables were prepared and the manuscript was sent to thr 
Railway Press in February, 1972. Since the Press wanted a typed rnanu- 
script and the sanction for the honorarium took sometime, the typed copies 
could bc supplied to the Railway Press only in February 1973. The 
printed copies were supplied to the Commercial Department in April 
1974. The pamphlet of distances, Local Distance and Junction Distance 
Tables were despatched to the stations in May, 1974, and were brought 
into force from lrt June 1974. 

As regards the penalty imposed on the Printing Press, a sum of 
Rs. 80001- obtained as sedurity from thc Press against supply of paper 
was retained. Again a sum of Rs. 34701- which accrued as interest on 
the National Savings Certificates and Fixed Deposita tendered as security 



by the Prw waa also retained. Subsequently this issue went to arbitra- 
tion and a sum of Ra. 17301- out of the interest accrued was retaind by 
the Railway and the balance was refunded to the Press in full and find 
settlement of the case. Thus it will be wen that a total sum of Rs. 9730/- 
ww retained by the Railways." 

2.77. The Committee were informed by thc Railway Board that the 
Junction distance tables were received from the Railway Press and s u p  
plied to all divisions on the Northern Railway in May, 1974. In another 
note the Railway Board have stated: "Ail the three sets of Tables have 
since been supplied to the stations on the Northern Railway and have 
been brought into force with effect from 1st June, 1974." 

2.78. The Committee enquired about the position of revision of thesa 
tables on other Railways and also wanted to know whether all Railways 
were following the Board's instructions of August, 1970 to revise the 
junction distance tables every alternate year. Tn a note, the Railway Board 
have stated: 

"It may be clarified that intention of Board's instructions was that 
'junction distance tables' should be reprinted every alternate 
year. Normally, there is no need to revise the distances once 
notified. The purpose is that this reference book, which tr 
very intensively used by station staff, is replaced after short 
intervals and also correction slips, if any, issued during the 
(period are incorporated in the main tables. South Eastern, 
North Eastern, South Central, Southern and Northern Rail- 
ways have already implemented the order. The job is still 
not complete on the other four Railways, who have been asked 
to expedite the same. It has since been decided that it will 

be enough if the Distancc Tahlcs arc rc-printed once in five 
years d ~ ~ r i n g  which period torn and mutilated copies at the 
spation may be replaced as and whcn newssury by spare 
copies kept in the Division:il Otiice." 

2.79. The Committee regret to note that there i+ no in-built sjstem 
on the Railways for the periodical verification of distances between sta- 
tions. It b astonishing that the higher officers of the Railway Adminis- 
tration were -ware of tbe differences between the distances adopted 
for chprging fnres and the actual distances from the Madras Central s b  
tion to dher ststions on North East Line and this fact was brought to 
notice in June, 1971 by a railway employee who should be given hand- 
some r e w d .  m e  actual measurements conducted hy the Engineering 
Departmeat to O c t w ,  1971 indicated an increase of 1.25 kms. in the 
distrrncer of from the Madras Cdntral along North 



Line. 'Ilmt this was not a sol#ruy case of its kind is borne oal by tBe 
M tbrd out a4 1377 cases of dices notified in the Northem Rdlway 
bMQp in ~s many as 1162 cases, the Engineering Deparhmt brd foed 
~~ necessitating revision in the ndifled dtstanas. These dlsaep 
ades  m e e n  the actual dCstances and the disEeaces chrvged for motiiXd 
oa the Swtbern and Northern Railway point tq the need for o 
sy- of rechecking the distances periodically as a matter of colrrse* 
TLR Committee desire that his aspect may be considered by tbe Raihvoy 
Road, 

, 2.80. The Committee are distressed to learn that although the Eaql; 
eeering Department of the Southern Railway brought tho Werence bet- 
ween the actual distance and the distance charged for from Madras Cen- 
tral to tbe notice of the Commercial Department in December, 1971, the 
Commercial Department took as long as 16 months to notify tbe revised 
~ W ~ J W .  The explanation given for this long delay is most unconvierbog. 
The Committee desire that an investigation be made forthwith to fix reg. 
ponsibility for the delay. 

2.81. The Ccrmrmittee further note thgt there has been abnormal delay 
ef over 10 years in the revision of distance tables on the Nortbern Rail- 
waty. It is seern that elthough the revised ioter-dbtmces were supplied by 
the Eogineering Department in August, 1962, they were brought inlo 
force only with t&ct from 1st J ~ n e ,  1974. As tbe r e v i h  made by the 
E n g h w b g  Department affected as many as 1162 out of a total of 1377 
cases d ~~ notified in the Northern Rsilway tables, it would WY 
that tbe undercharging or overdwgiq continued aU along rigbt upto 1st 
Jane, 1974. This is, to say the least, most shocking and a most irmpol~r 
siMe way of doing t h p .  The Committee are at a loss to understand 
why the Norlhern Railway Administration did not care to notify the re- 
vised distaacos by other mesas than a prided pamphlet. Pending printing 
of ttizibnce tables which was expected to take time, the Administdon 
&odd have taken steps to issue Pr)miniPtretive instroctioms for the bme 
diate enforcement of the revised distances. The Committee find no jpsti- 
fication wbstsoever for pos@mbg the enforcement of revired dirtYtces 
simply because the prided pamphlets could not be got ready. 

-111) 

Northern and Western RailwayehUndercbPrgtg of 

Northern Railway 

2.82. Urea is loaded regularly on broad gauge four-wheeler ( q h g  
capacity is generally 20 to 22 tonnes) or BCX wagons (a BCX wagon ir 
a covered eight-wheeler with carrying capacity of about 55 tonnes) at 



Panki station of Northern Railway. From 1st February 1970 the mini- 
mum weight for charging wagon-load rates on urea consignments in a 
four-weeled broad gauge wagon 'was raised from 150 to 220 quintals and 
that in BCX wagons from 375 to 550 quintals. However, freight con. 
tinued to be levied till February 1971 for the minimum weights. The 
undercharges till then are assessed as Rs. 1 ,  16, 793 out of whicb 
Rs. 76,754 are still (January 1974) to be recovered. 

2.83. The Railway Administration stated (January 1974) that these 
under-charges occurred as the Panki station staff did not receive copie9 of 
the relevant circulars (issued in February 1970) till 1 1 th February 1971. 
The undercharges were also not noticed by the travelling inspectors of 
accounts who visited Panki station on three occasions in 1970. 
Western Railway 

2.84. ( i)  Muriate of postash (potassium chloride) to be used as 
manure is chargeable at class 35-A (Class 37.5 with effect from 1st Apni 
1970) for wagon-loads. With effect from 15th July 1967 muriate uf 
potash used for purposes other than chemical manure is chargeable at the 
hi@er class 80-B (class 80 with effect from 1st April 1970) for wagon 
loads. For availing of the benefit of lower freirht under class 35-A, the 
sender must declare on thc forwardin? note that thc consipment of 
muriate of potash is intended for use as manure. indicating the licence 
number of the consignee and produce a certificate. from the District Agri- 
cultural OflTcer or the Director of Agriculture or the Deputy Director 
(Manures) of the State in which the destination station is situated, to the 
effect that it is intended fo use as manure. 

2.85. A test-check of the records of Bandra station for the period 
September 1967 to June 1970 disclosed that wagon load consignments of 
rnuriate of potash, for which the prescrikd conditions had not been ful- 
filled by the senders, had been charged at the lower-rate resulting in under- 
charges of Rs. 44,789, out of which Rs. 18,821 are still (December 1973) 
to be recovered, There were no bookings of this commodity from July 
1970 to October 1972. The records from November 1972 to June. 1973 
were not available, as they had been taken away from the station for some 
investigation. 

2.86. (ii) Chemical manures are ciassifled in two classes, Division A 
and Division B, the rate for Division A being higher than that far Division 
B. The Chief Commercial Superintendent, Western Railway, decided in 
%pternber 1968 that NPK fertilisers were chargeable as 'Chemical 
Manures Division A' but this decision was not notified to all the stations 
on the Railway. The Railway Board also tentatively fixed the same classi- 
fication for this commodity in December 1970 and advised the Railways 



accordingly. Necessary amendments to the Goods Tariff were iecar- 
p r a t e d  only from 1st September 1971. A sender despatching chemical 
manures from Bandra station declared the consignment in the forwarding 
notes as 'granulated fertilisers manure mixture'. Though this particular 
commodity was not specifically mentioned in the Goods T a a ,  the station 
master accepted the commodity as falling under 'Chemical Manurtr Divi- 
sion 'B' and charged lower rates of freight. From January 1972 the s a m  
commodity was described in tlie forwarding notes as 'granulated ferti- 
lisers-NPK manure mixture' and consequently was charged higher rates 
of freight as 'Chemical Manures Division A'. The undercharges from 
October 1968 to Decelnber 1971 due to the wrong classification have been 
assessed as Rs. 30,054. out of which Rs. 19, 495 are still (December 
1973) to be recovered. 

2.87. (iii) Prior to i st Aprd 1970 there wcre separate rates for WS- 

paper parcels ( a )  not exceeding 2.5 kgs. and (b) exceeding 2.5 kgs. but 
not exceeding S kgs. in weight. The minimum charges for these two 
groups wcre 30 paise and 40 paise respectively. The separate rates for 
these two groups were discontinued from 1st April 1970, and a single slab 
for parcels not exceeding 5 k g .  was introduced. The minimum charge 
of 30 paise became inoperative from the same date and the minimum for 
all newspaper parcels weighing upto S kgs, became 40 paise. A test 
check of the records of 49 stations for different periods between April 
1970 and November 1972 disclosed that the stations continued to apply 
the minimum of 30 paise for newspaper parcels not exceeding 2,s kgs. in 
weight resukiig in under-charge5 of Rs. 25,227 out of which Rs. 14,797 
are still (December 1973) to be recovered. 

2.88. (iv) I h e  mles provide fur levy of transhipment charges at each 
transhipment point in addition to freight charges. A test check of the rc- 
cords of six stations for varying periods between November 1968 and 
'February 1973 disclosed that either transhipment charges had not been 
levied at all or had been levied incorrectly resulting in undercharges of 
Rs. 27,621 out of which Rs. 7.812 are still (December 1973) to be 
recovered. 

[Paragraph 24 of the Report of the Comptroller and Auditor General of 
India for the year 1972-73 on Railways] 

2.89. The Committee were informed by Audit that the increase in the 
minimum weight condition for charging wagon-load rates on urea consign- 
ments was notified under Railway Board's letter No. TCR/1394/30/69 
dated the 20th December, 1969. The corresponding notification by Nor- 
thern Railway was circulated under its letter NO. 1320-R/1 dated the 
2nd February, 1970. In addition. the formal correction slip NO. 192 to 



the Goods Tariff No. 32 Part I was also issued by the Indian Railway 
Conference Association on the 19th February 1970. Asked whether tho 
Northern Railway Administration had investigated as to how the notifica* 
lions and amendments to Tariff issued either by the Board or the Northern 
milway or the Indian Railway Conference Association failed to reach 
Panki Railway Station for more than a year and what were the findings, 
the Railway Board have, in a note, stated: 

"The matter has been investigated by the Northern Railway. The 
investigation has revealed that the Rates Advice, embodying 
the decision about revised miniwum weight candition for urea 
issued in February 1970 was received by Station Master, 
Panki only in August 1970. However, the Station Master and 
the Assistant Goods Clerk have been held responsible for two 
lapses-firstly. they did not call for the Rates Advice in ques- 
tion even after receipt by them of a subsequent Rates Advice, 
which was serially numbered and clearly implied that that was 
preceded by an earlier Rates Advice and secondly, even after 
receipt of the said Rates advice in August 1970, it was not 
acted upon to February 1971. Disciplinary action against the 
Assistant Goods Clerk has been taken. The disciplinary 
action against thc Station Master in under processing. 

The then Commercial Inspector, who has since retired and the 
Travelling Inspector of Accounts failed to notice that the 
Tariffs and Rates Advices ctc. were not upto date at Panki 
station. The Travelling Inspector of Accounts is being taken 
up for his lapse." 

Weft w n  Railway 

2.90. The Audit paragraph states that a testxheck of the rccords of 
Handra station for the period September, 1967 to June, 1970 disclosed 
that wagon lo;d consignments of muriate of potash, for which the pres- 
crihed conditions had not been fulfilled by the senders, had been charged 
at  the lower rate resulting in undercharges. Asked about the reason9 as 
10 why did Bandra Station staff c h a r s  the lower rates of freight on 
Muriate of Potash when the specific conditions for availing this benefit 
had not been fulfilled, the Railway Board have in a note stated: 

"This was a case of failure on the part of the station staff to r e  
cover correct charges. Disciplinary action has been taken 
against staff found responsible. Instructions for intensive 
checks. etc. have been issued by the Western Railwav to avoid 
recurrence ." 



2.91. The Audit paragraph states that the records of Bandra station 
for fhe period from November 1972 to June, 1973 were not avahble Ps 
they had been taken away for som; investigation. In this wnnectian, the 
Railway Board have stated: 

"The records pertaining to booking of muriate of potash during the 
period from November, 72 to June. 73 were seized by the 
Special Police Establishment. Delhi in July, 73 and these have 
not been returned to Western Railwav Administration so far. 
Therefore it has not so far been possible to &certain whether 
there were undercharges during this period also. Efforts are 
being made to check the position at d.estination stations." 

2.92. It is seen from the Audit paragraph that the Western Railway 
had decided even in September 1968 that NPK ferti1ise.r~ were chargeable 

Chemical Manures Division 'A'. but this decision was not circulated to 
all the stations on the Railway. Asked about the reasons for this, the 
Railway Board have in a note, stated: 

"On a reference from Station Master. New Kandla, Western Rail- 
way Administration issued a clarification to him that N.P.K. 
Manures for use as fertiliser should be tentatively charged 
under 'Chemical Manures-Div. 'A'. The practice on the 
Western Railway was not to notifv such clarifications to all 
stations. The Railway has been instructed that all tentative 
classifications fixed by them should be advised to all stations!' 

2.93. In regard to chemical manures declared as "granulated fertili- 
sers manure mix" which was not specifically mentioned in the Goods Tarifl 
the Bandra Statim staff bad the choice of leying freight either at the 
higher rate prescribed for Chemical Manures Division 'A' or the lower 
rate for chemical Manures Division 'B'. The Committee asked why did 
they charge the lower rates of freight without obtaining clarification from 
Head Ofiicc, the Railway Board have, in a note, stated: 

"Sleveral consignments of 'Granulated N.P.K. Fertilisers' were 
booked from Bandra Marshalling Yard during the period 
from October 1968 to September 1972. The commodity was 
differently described by the wnsigners in the Forwarding 

Notes as "Granulated Fertiliser Manure Mixture", "Granu- 
lated Fertiliser Chemical Manure Mixture", etc. The com- 
modity as declared by the senders in the Forwarding Notes 
was charged as 'Manure Mixture' indexed under Chemical 

Manures-Div. 'B' up to 30th December, 1971. Subsequent- 
ly,  on 31st December 1971 it was noticed by the staff at 
Bandra Marshalling Yard Goods Ofice from the vernacular 



private marks on the bags that the commodity described was 
actudly "Granulated Fertiliser N.P.K. Manure". The charges 
were, thereafter correctly recovered as for 'N.P.K. Manures'. 

The Station staff failed to obtain clarification as to the correct 
classification of the commodity. The stall responsible for 
incorrect charging and not obtaining clarification have been 
punished." 

2.94. The Committee enquired whether the undercharges on news- 
paper parcels and in levy of transhipment charges arose due to wrong 
instructions far revision of tariff issued by the Western Railway Adminis- 
tration or because the station staff failed to apply clearly worded tariff 
revisions. In a note, the Railway Board have stated: 

" h e  instructions regarding revision in freight rates for newspaper 
parcels were clear. 

The undercharges in levy of transhipment charges arose due to 
failure of the staff to correctly observe the rules and instruc- 

tions which were clear. Disciplinary action against the staff 
rwponsible at Dwarka station has been finalised and action 
against staff fault at other stations is being processed." 

2.95. As to the latest position about recovery of all the undercharges 
mentioned in the Audit paragraph and the prospects of their recovery, the 
Railway Board have in a note, stated: 

"The position of recovery of undercharges as on 25th August 
1974 is as follows: 

Total Un- Underchar- Underchar- Rt rnarks 
dercharges ges reco- ges out- 

vered/written standing 
off/clenred 

2. Granulated Fertiliser Manwe 30196.00@ 20863.~0 9333.W 

3. Ncw~paper Parcels . . 25227.61 21857.61 3370.00 

4 .  Transhipmcnt charges . . 27621.00 19818.00 7803.00 

5 .  Urea . . . . I . & ~ Z ~ O . O O @  40021.00 102249'00 
-- -- 

@Figures r e v i d  on reverification. 

Undercharges amounting to Rs. 8525/- out of a total of Rs. 9333/- 
outstanding against Granulated Fertiliser Manure and 



Ks. 44693.00 out of Rs. 102249.00 outstanding against Urea 
have been admitted by thc stations and are being realised. 
For the balance also efforts are being made to realise the 
same ." 

2.96. The Committee desired to know whether in all the cases cited in 
the Audit paragraph, the undercharges could not have been brought to 
ljght by Travelling lnspectors of Accounts or Commercial Inspectors dur- 
ing their station inspections. To this thc Railway Board have replied: 

"The Travelling Inspectors of Accounts and Commercial Inspec- 
tors failed to bring to light the undercharges mentioned in the 
audit paragraph. Instructions have been repeated by the 
Western Railway Administration that special checks should be 
carried out by Commercial lnspectors to ensure that staff re- 
cover correct charges and Rates Circulars. Tariffs and Rates 
Registers are maintained uptodate." 

2.97. In another note the Railway Board have stated: 

"Rules 2903, 2945 and 2946 of Indian Railway Commercial 
Manual-Vol. I1 lay down that Commercial Inspectors and 
Inspectors of Station Accounts should see that the initial re- 
cords and documents at Stations are maintained properly. 
Instructions have also been issued by the Railway Board that 
the Rates and other Inspectors should ensure that Rates 
Registers should be kept uptodate by the Station Staff, tariffs 
should be kept corrected. Rates Circiulars Serially filed and 
that freight charges are correctly levied." 

2.98. The Committee find that in all the 5 cases of underchar#% 
referred to in the Audit paragraph, the concerned station staff failed to 
recover correct chsrges either because the inshctions were not clear to 
them or these inshrdions bed not reached them at all or they fafled to 
comply with the roles and instructions. This undemcores the need for 
proper maintenance of initial recwds 'aud documents at stations. 

2.99. The Committee desire that the n@gm supervisory officm 
&odd be brought to book. 

2.100. The Committee would also like that wstained efforts he made 
to recover the outstanding undercharges. 

NEW DELHI; 
April 16, 1975. 
* _ - _ I _ - -  
Chaitro 26, 1897 (Saka) . 

JYOTIRMOY ROSU. 
Chairmrrn, PAC. 
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I .  1 . 8  Klys The Committee note that the Railway budget for the year 1972-73 
envisaged a surplus of Rs. 32.53 crores. Howev~r the actuals showed a 
surplus of only Rs. 2.92 crores. At the time of presenting the Budget 
estimates for 1972-73, an increase of 9.5 million tomes in the revenuo 
earning freight traffic over the previous year was anticipated. The actual 
materialisation was a little over 5 million tonnes. However while present- 
ing the revised estimates for 1972-73 alongwith the Budget for 1973-74, iii 
although the estimates of additional traffic were revised downward the 
estimates of revenue receipts were revised upwards by Rs. 31.17 crores. 
The reasons for the upward revision of the revenue receipts when it was 
well known that the additional revenue earning traffic was not going to 
materialise, have not been adequately exp'ained. ' f ie  Committee are not 
at all impressed by the elaboration of circumstances which prevented the 
Railways from achieving the target of 9.5 million tonnes in the revenue 
earning freight traffic, viz. power crises and power cuts in the eastern sec- 
tor, prolonged interruption in t r d c  which occurred from north to the 
south and from east to the north due to factors which affected movement. 
agitation in Punjab, major strike by the Electricity Board staff in Uttar 
Pradesh, fall in egricultural production due to drought, etc. The Commit- 
- -- - - -- -- - - .- - 



tee am strcmgly inclined to think that at the time of firming the budget the 
revenue estimates have been deliberately played down to justify the increase 
in tariPfr and towards the close of the year these figures were revised u p  
wards to cover up the enhanced tariff rates. The Committee cannot but 
depreciate such a practice. In this context, the Committee would like to 
invite the attention of the Ministry of Railways to the observations made 
by the Committee in their 120th Report (1973-74): 

"The Committee had in their earlier reports repeatedly ernphasised 
the need or more accurate estimation of the revenue and ex- 
jm&m at the timb of budgeting. It is, however. seen that 
against the Budget Estimates for 1971-72, the actuals of Gross 
Revenue Receipts and Revenue Expenditure for the year re 
corded an increase of Rs. 26.52 crores and Rs. 24.34 crores 
respectively. Further, in the case of earnings the variation in 
tbe actrrals for 1971-72 againa the revised estimates for 
1971-72 was as high as Rs. 18.75 crores. The explanations 
for these wide variations are not at all convincing and the 
Committee are left with the impression that the budgetary con- 
Era1 on Railway8 is not what it should be. The Committea 
feel that there is lot of scope for improvement in the system 
md lhey hope that necessary remedial measures will be taken 
in fbh dirscti0lLn 



Rlys. 

Do. 

Do. 

Do. 

The <=oazmittoe would like to emphasise that the budgetary proposals 
should be damoktod on more nrlbtic astimates so that there is no scope 
for any misgivings. 

The Committee note that as per calculations made by the Railway 
Board the losses borne by the Railways in 1974-75 because of their special 
obligations have been estimated at about Rs. 203.91 crores. Out of this 
amount, Rs. 45.61 sorer ua ?ttributed to the loss sufTered by the Rail- 
ways am* for ttU - of principal low-rated commodities such 
as foodgrains, oil seeds, sugarcane and ores etc. 

The Comdtm roold, hcwmq like to strws that the Railways should 
not be required to carry any item other than Govemment owned cereals, 
pulses and Government relief materials especially for Fublic distribution or 
system at reasonably wncessional rates. All ,other items should be car- 
ried at 'the cost plus' rates basis; otherwise the losses will have to be borne 
by the weaker section of the society even those who hardly get any benefit 
out of it through direct and indirect taxation. 

They do not see any reason why industrial raw materials or other 
items should be transportad at a loss or at low profit. The Committee 
therefore urge that Railway Board should pay attention to this aspect of 
the matt= in 8 marc bushas like mamer. Under no circumstances any 
commodity other than mentioned above should be carried by the railways 
at below 'cost plus profit' basis. The rate of profit however may be decid- 
ed on the d of cach itan afta studying the prdtkbility oi the end 
product. 



- - -- - -- - -- 
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- - - - - - - - - - - .- -- - 
During evidence before the Committee tbe Financial Commissiowt for 

Kailways agreed that keeping in view the loans outstanding and the contin- 
gent liabilities of Rdways the overall financial position of the Railways 
could only be termed as "very unsatisfactory". In regard to the remedial 
s tep  taken or proposed to be taken by the Railways in order to check 
the deteriorating tlnancial position, it was made out that besides the other 
cteps such as h ~ f ~ a ~ i n g  productivity and improving operational efficiency 
there was an urgent need for restructuring of freights and fares on the 
Railways. The Comnl~tlee were ~nformed that Jthough some readjust- 
ment in the freights and fares had been made in the past few years, no 
basic restructuring of the tariff policy as such had been undertaken. The 5 
Committee are of the riew that the adjustments of freights and fares made a 
every years at..th$ ;fme.gf*bydget ,are motivated mostly by the considera- 
tions of bridgidg hp of2budgetary gaps. There has never been any serious 
attempt bring these mtes in alignment with the ever increasing costs. 
Such periodical read@spnents can at best be regarded as ad hoc The 
Committee.fe$,$af thcqe is need for rationalisation of the tariff policy 
vis-rr-vis the cost' of services provided by the Railways. They therefore 
recommend that the question of restructuring of freights and fares on the 
basis of cost plus profit may be remitted to an Expert Committee for a 
thorough examination. 

1-47 Do. The Committee note witb concern that the capital outlay during the 
year. 1972-73 ex& the budget estimates ky Rs. 50.62 crores. The 



exces  occurred mamly under "Stores Suspense" and "Manufacturing Sus- 
pense" which signify increase in inventories. It is indeed surprising that 
while on the hand following a cut of Rs. 7.75 crorgs on t b ~  Railways' 
capital expenditure imposed by the Government, the Railways were trying 
to economise on tha expenditure on new lines and electrification, on the 
other hand their outlay on inventories alone exceeded the budget by more 
than Rs. 50 crora. This not only shows lack of planning but also points 
to the need for, -:up of priorities in a more realistic manner. 

S I .48 Ih. During tbe course of evidence the Financial Commissioner for Rail- 
ways stated that in the context of existing constraints on the national re- 

- sources for plan purpose$ the Railways had been asked to economise and 
cut back on plan outlays. The Committee feel that the provision of trans- 
port infra-structure and railway operations were equally important for 
the national econbmy and hence the Railway Board should draw up their -a 

priorities for which funds must be provided and prepare a hard core plan 
in consultation with the Planning Commission. Unless the Railways reach 
hilly, backward, and unumnected areas, the process of the development 
of those areas will be indefinitely delayed and consequently the economic 
development of those ateas will suffer and regional imbalm'ces will grow 
further. On the other hand, Railways hasten economic growth of the hilly 
and backward areas and ultimately in course of time the Rai1wa.m as well 
as the countq q e  b0~0.d tO gain. 

9 1.49 Do. The Committee note that whereaq the budget estimates for 1972-73 
envisaged reduction in the "Stores Suspcnse" and "Manufacture Suspense" 
to the extent of Rs. 12.67 crores and Rt. 1.27 crores respectively. the 

- - - - - - -  - - - . - - -. - - - - - 
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actuals under these heads registered additions of the order of Rs. 34.72 
crores, and Rs. 15.95 U O ~ S  mpctivdy. 'I"he inc- under the heads 
'Stores Suspense' and 'Manufacture Suspense' have been attribwed to a 
significant fall in production in two production units viz. DLW and CLW. 
This is a m a t .  d peat Cwcerll. me hnmittet would urge that neces- 
sary remedial measurea should be taken to remove the bottlenecks coming 
in the way d inner p%hth in the two produdion units. 

1.50 Rlys. In their 126th Report (Fifth Lok Sabha) the Committee had express- 
ed the view that tbd inveOtory management on the Raidways was not what 
it should b. Tho Cc#nmittee were then informed that inventory control 
units had been Kt np in all Zonal railways and a high powered committee 
on Inventory Management unda the chainnamhip of Deputy Railway 
Minister had been appointed to review the position. The Committee 
desire tJmt the Higb POWCX COxRmittee ~hould expediti~ndy colmplete their 
work SO that the necessary improvements in the inventory management 
could ba 

1-62 D 0. The Committee note that at the time of formulation of the B u 4 a  Esti- 
mates for the year 1972-73, the Railways had planned production of 14000 
wagons both from industry and Railway workshops. Accordingly funds 
to the tune of Rs. 41.46 mores were provided for in the Budget. At the 
time of Revised Estimates, the anticipated production of wagons was re- 
vised and brought down to 11,400 wagons against the 14,000 wagons 



Do. 

provided for in the Budget Estimates. However, during the course of th. 
year an additional order for 15,000 wagons was placed on an urgent b G s  
en the wagon builders by obtaining a supplementary grant of Rs. 2.54 
crores. The main justifications given for the placement of the additional 
orders for wagons were that firstly, there was lot of criticism in Parliament 
about wagons not being available; secondly, the wagon building industry 
was suffering from lack of orders and thirdly there was shortfall in supply 
of wagons due to unrest in the Eastern sector. It is relevant to recan 
that the Minister of Railways. while reviewing the results of the financial 
year 1972-73 in his specch on the Railway Budget for 1974-75. had inter- 
rdia stated that it had bemrne apparent very early in the year (1972-73 \ 
that the additional goods traffic hoped for was not likely to be achieved. 
The Committee wish the Railway Board had estimated their wagc~l re- 
quirements in a more realistic manner, particularly keeping in view de- g 
mands for wagons ia hand. In any case the Committee would like that a 
realistic plan for the procurement and manufacture of wagons from year to 
vear should be dram up keeping in view the anticipated trafic require- 
r:lentq. the normal replacement and the resources available. 

The Comrn~lte- are concerned to note that the operating ratio of rail- 
ways. which is thr pICtntsg6 of total working expenses to the gross traffic 
receipts, was higher during 1972-73 than in the previous four years. In  
1968-69, the operating ratio of all Indian Railways was 82.60 per cent. 
It increased to 84.13 per cent in 1970-71 and after registeri.Jg a slight im- 
provement in 1971-72 worsened to 84.47 p r  cent in 1972-73. An in- 
crease in the operatin ratio implies that the uiorking expeases have n- 
crcascd more rapidly t h  the gross earnings of the Railways. While th* 

-- C _ - - - - -  - - - - - - 



increase in the gross earnings of the rai ls-~y5 in 1972-73 over 1968-69 
was 29.4 per cent. the increase in the workiog expenses was 32.3 per cent. 
For  bringing down the. operating ratio thc Railways will not only have t o  
ahgment their earnings substantially but will have to effect si_mificant eco- 
nomies in all spheres. particularly in materials management. As stated 
by the Financial Commissioner for Railways during cvidence before the 
Committee. the finances of railways cannot be considered t o  be well con- 
ducted i f  onlv the workinp eupenw.; arc c o v c l ~ d .  The Committee need 
hardly emphasize that allou! effort5 need he made to iricreas: the earnings 
of the railways by :ittractin: mmc traffic and irnprn\.;nr the opmt iona l  
efficiency. w 

Do. 

From the information made available to the Committee. it is seen that 
aggregate increase over 5 years period in the staff costs was of the order 
of Rs. 125.52 crores. Similar increases under thc head5 'Msintenance & 
Repairs' and 'Fuel werc Rs. 100.83 crores and Us. 23.24 crores respec- 
tively. The Committee note that whereas the perca tage  increase in the 
passenger train kilometres and goods train kilometres .in 1972-73 over 
1968-69 were 4.1 and 3.2 respectively. the percentage increase during the 
same period in the number of open line staff was 4.5. The little increase 
in the cost of staff i q  quite understandable in the context of the rising prices. 

The Zonal Railways on which the operating ratios detetiorated in 
3972-73 as compared to 1971-72 were Northern. Southern. S w t h  Cen- 



Do. 

tral. South Eastern arid bcs te rn  Railways. The steepest decline uccur- 
red in the case of South Eastern Railways were the operating ratio in- 
creased from 68.61 per cent in 197 1-72 to 73.65 per cent in 1972-73. 
The Committee were given t o  understand that each Zonal Railway was 
now beinc considered a separate working unit for the purposes of analysis 
its financial result>. The Committee trust that a careful watch will be 
kept on thc working of each Railway and necessarj remedial steps taken, 
wherever necessary. to ensure that the performance of each Zonal Railway 
improves from year to >car .  

A disturbing feature noticed by the Committee is that the unit cost of 
rmxation on thc %uth Eastern Railway visd-vis other comparable rail- 
ways was ahout the highest in 1972-73. This is stated to be due to the 
fact that the heaviest capitill investment for  modernisation of traction and * e 
operating facilities had be-n made on this Railway and this has had the 
effect of inflating the unit cost per train kilometre of both coaching and 
goods. This causes concern to  the Committee. The Committee hope that 
the Kailway Boartl would cnsurc that there is no escalation of the unit 
cost  of haulagc. 

The Committee obs:~\c  that the percentage of net revenue to the 
Railways' capital-at-charge ranged between 5.1 t o  5.7 during the first. 
second and third plan periods. After the 3rd plan there has been a steep 
deterioration in the financial results of the Railways. The percentage of net 
revenue to capital-at-charge which stood at 4.6 in 1969-70 dropped do- 
t o  1.4 in 1973-74. From 1966-67 the Railways have not been able io meet 
fully even their annual dividend liability to the General Exchequcr. except 
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in the years 1970-71 and 1971-72. It would appear that the massive 
investments made on diesellsation, electrification and modernisation of 
Railways over the years, have, ~nstead of bringing about any improvement, 
only added to the cost of railways operations. It ir painful to observe 
that from 1968-69 to 1972-73, the net increase in the goods traffic in tern 
of originating tonnage was a mere 2.6 per cent against an increase of 29.4 
per cent in eam~ngr ad 32.3 per cent in the working expenses. The growth 
rate on the Railways has thus been stagnant. The Committee have in the 
past persistently decried the creation of needless capacity at substantial 
cost. leading to over-capitalisation and an unnecessary increase in the 
Railways' dividend Irability. Tbey feel that what is now required is not 
ronie half-hearted measures aimed at bringing about some econonly in s 
expenditure or some ad-hoc adjustments in the freights and fares but a 
bold rethinking at the highest level about the role of railways in the national 
economy. The Committee have no doubt that if the operational efficiency 
of t41c Railways has to be brought to the optimum level, it will be fht 
necessary to put the existing assets in the form of rolling stock. line capacity 
ctc to much better ust than now. 

Railways The Conunittee have repeatedly emphasised in the past that in order that 
Railways are able to rehabilitate their weak financial position, it would be 
necessary for them to re-capture the high rated tratlic by a eommcrciatly- 
oriented approach which would ensure better customer SC&CC, iacladhg 
cdection and delivery semce, quick settlement of claims, quicker mave- 
mcnt of goods and prevention of pilferage. Tn this eoanactioa atteatiam 



1s mvrted to the observations/recommendations contained in pamgraphr 
1.8 and 1.9 of the 1 16th Report of the Public Accounts Committ~c 
(Fourth Lok Sabha). 

A review of the Railways' performance in 1972-73 reveals that the 
loading of and earnings from selected high rated commodities on which that 
Marketing and Sales Organisation specially keeps a watch dropped by 2.6 
and 0.2 per cent respectively in that year as compared to the previous year. 
This has been attributed by the Railways to a variety of extraneous la$ 
unforeseen factors such as large scale power sheddings, agitations and 
labour troubles on Railways resulting in disruption to the running of trains 
and loss in production in major industrial establishments covering largely 
high rated items due to power shedding. This would indicate poor 
management on the part of the Railways. It is, however, seen that althougb 
the output of cement in 1972-73 recorded an increase of about a million i 
tonnes as comparcd to 1971-72, the Railways share of originating t'ni5~ 
in cement in 1972-73, dropped by 0.7 million tomes when compared to 
the year 1971-72. %is only shows that despite all the efforts made te 
recapture high rated traffic the Railways have not only faikd to captura 
additional traffic from other modes of transport but have actually been 
uesuccessful in retaining their share of traffic. This indicates inefficiency. 
The Committee can only express the hope that Railways will make more 
vigorous eflorts not only to retrieve the lost t&c but also fo capturc 
additional traffic. 

1% 1 . 1 1 2  -do- The Committee are concerned to note that the amounts of demuttrgc 
and wharfage charges accrued and waived each year have rapidly shot -- -- -- - a - - - --- 
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from year to year. In 1969-70 the total accruals on account of demurrap 
and wharfage charges were of the order of Rs. 17.87 crores. The corres- 
ponding amount for the year 1973-74 was as high as Rs. 37.53 crores. 
Similarly the amount waived in 1969-70 was about Rs. 4.10 crores. In 
1973-74 the amount waived touched the figure of Rs. 7.87 crores. The 
percenbge of the amount waived to the total accruals has ranged between, 
21 per cent to 27 per cent during the period from 1969-70 to 1973-74. 
The large accruals on account of demurrage and wharfage charges not 
only point to the sea te r  misuse of railway wagons and premises but at the 
Ynme tlmr reflect on the poor mobility of wagons. The Committee are of 
the vie\& that larger amounts of accruals and waive1 of demurrage and 
wharfage charges are indicative of a serious malaise which needs to be rp 

curbed more vrgorously Collusion of railway staff with unscrupulous 
trader\ cannot he ruled out. 

The Committee feel that the existing deterrents are not having the 
&\ired effect and hence there is need for more rigorous steps for curbing 
this evil. The higher the offence the more severe should be the punishment. 
.The position nlay accordingly be reviewed with a view to taking necessary 
remedial measures. 

- d ~ -  The Cornmit te~ '~  attention has been drawn to the competitive transport 
situation which has gradually developed in the country. The Committee 
have always expressed their concern at the lack of a coordinated national 
intesrated transport policy. They, however, regret to find that even thou* 



the need for coordination between the different modes of transport is 
accepted by all, there has been no worthwhile achievement in this directioa. 
Every time the Committee review the working of the Railways on 
basis of annual Audit Reports, a point is made that a good proportion of 
the 'high rated' and 'high profit yielding' traffic has been creamed off by 
road transport, leaving the 'low rated' traffic like coal, foodgrains, fodder, 
stones. salt. ores etc., freight on some of which does not even cover costs, 
to be moved by the Railways over long distances. This not only involves 
wasteful competition between the railways and road hauliers but leads to a 
national waste inasmuch as the rail capacity created at great cost remains 
unutilised or underutilised in many sectors. It needs no emphasis that 
proper and effective rail road coordination can bring more business for the 
Railways. This ha.ppens because the Railways are unable to give fuli 
satisfaction to its users. Road transport is always much dearer comparcd 

in 
to existing railway rates. In the context of the presentday circunlstances 
arisinLe out of the oil crisis, the need for a coordinated national integrated 
transport policy has become all the more important and compelling. It 
will. therefore. be in the fitness of th ing that this question is considered 
by Government at the highest level to formulate a clear-cut policy and to 
evolve a witable machinery for the effective implementation of the same. 

I - I Z O  Kailways The Planning Commission and State Governments may, howcvcr. be 
- 

Planning approached to &scourage long distance road transport service in public 
Cmmicsion ' and private sectors, both for passenger and goods traffic. once the Railways 

are able to m e t  fully the dcmmd to the satisfaction of userc and respective 
State Governments. 

- -- - - -- . - - . 
- - - - 



-- - - - - - - -- - -  - - 
I 2 3 4 

- -  - - -- - - -- - - - -- - - - 

a3. 1 . 1 3 3  Kailways The Committee note tbat during the year 1972-73 ra amount of 
Rs. 158.95 czores was provided for fuel. This provision of Rs. 158.95 
crores for fuel included the requirements for carrying additional 9.5 million 
tomes of revenue earning goods traffic and for an increase of three per cent 
in passenger traffic. The anticipate>increase in goods trafic did not fully 
materialise during the year but the fuel bill of Railways registered on 
increase of Rs. 3.42 crores at the end of the year. Even after making 
allowance for the escalation in the price of fuel during the year, the 
Committee feel that the increase in fue. hill was not commensurate with the 
increase In traffic. This only demonstrates that despite all the fanf:ire 
about the economy drive. the Railways have not been able to eflcct any $: 

'3) tangible saving in the expenditure on fuel. The Committee would kike 
to emphasise that if fuel economy has to have any meaning it should be 
clearly reflected in the consumption of fuel vis-d-vis the quantum of traffic 
moved. 

D u ~ g  evidence the Fmancial Cornmissloner for Railways informed tht 
-do- Committee tbat duting the year 1974-75 all the Railways have been asked 

to effect a 5 per cent cut in their expenditure. The Committee apprehend 
that the enforcement of such blanket cuts more often than not resuIt od:, 
in the postponement of essential maintenance services and deterioration in 
the standards of service without any real saving in the fuel cast and fd 
csnsumption. The Committee trust the Railway Board will keep this in 
view. 



I h e  Conlmittce note that on an average about 1,000 wagons are 
condernned/taken off the line annually on all Railways. It has been stated 
that for the purpose of condemnation wagons are examined by different 
authorities under a regular prescribed procedure. During evidence the 
Committee were given to understand that no wagon was condemned if its 
chassis or underframe was considered to be sound and reusable. In regard 
to utilisation of old rails the ~ommitte&% informed that the rails released 
from primary locations, to the extent they are fit for reuse, are used in 
secondary relaying and those released from secondary locations are used in 
sidings and yards. In the context of the shortage of steel in the country 
necessitating imptat ion and the abundance of failway scrap available for 
disposal, the Committee needs to be reassured that no wagon or rail is 
dec'ared as scrap unless it is fully established that it cannot be re-used 
for any other purpose. The Committee would like the Railway Board to 
once again review the existing procedures regarding condemnation of wagons 
and old rails to ensure regidly that only those which cannot be repaired 
are only discarded. 

-do- As regards the disposal of ferous and 6on-ferous scrap the Committee 
would once again like to emphasise that Railways should establish adequate 
plant capacity for remelting and reusing of their own scrap tothe peatest 
extent possible. They should also have a-metal bank and metal exchange. 
The purchase and sale on these counts should be reduced to minimum. 
A special cell should be stated at Board and Zonal Railway level. 

1.148 -do- The Committee find that tra5c in certain sectors such as iron ore for 
27. export, coking cod for steel plants, iron ore and limestone for steel plants, 

coal for major power houses and petroleum products, is be* increasingly _ - -- 



moved under closed circuit movement of w q p a  Et is seen that wder 
this pattern of movement wagons are leaded in the fonn of block rakes 
or full train loads and move as such from the loading to the unloading 
point After unloading the empty rake is returned again to the loading 
point for re-loading and thus the ~akes  in these circuits are kept captive. 
Since $he movement oltia£Ec under this system will inevitably involve an 
increased amount of empty haulage, the Committee trust that the Railways 
will have made careful study of the econoniics of the movement of this 
trafiic. In any cases the basis should be total cost (including empty 
haulage) plus p r d t  basis. Before introducing this pattern of traffic 
movement to other streams of traffic, the Committee will like the Railway 
Bo&d to ensure that tra& movement is economically viable. Tbe system z 
also calls for a high degree of liaison both at the loading as wen as unload- 
ing p in t s  to ensure #at the circuits do not get broken. The Committee 
hope this aspect is being taken care of b y  fhe ~ a i l w g s .  

1.165 Railways The Committee have k e n  told that the Research, Designs and Standards 
4hganisation of the Railways is the chief railway research institution of the 
country whit& is supposes to undertake a multitude of fimctions in the 
bttds of research, designs, standards, specification, s e ~ c e  engineering aad 
amsdtancy. The organisation has an annual budget d about 4 crores of 
rupees and has a complement 01 3275 s M  including 298 o5cers and 1685 
technical staff. In the words of the Railway Board the "RDSO's activities 
are dinected towards improving -fhe utilisa6on of existing e t s ,  modernising 



railway operation and attaining self-sufficiexq in the design & -* 
facture of ralfway - eq-ulpmeeb" 

29- I -  166 -do. - Whatever may have been the achievements of RlXO in the fie16, d 
cesearch and designs, the Committee regret to observe that there is no 
noticeable impact of the RDSO's work either on the day to day problems 
uf railway operations or its basic economy. From an account of the 
discussion the study Group of the Committee h a  with the officers of & 
RDSO, the Committee got an impression that the RDSCTs activities are nut 
need-oriented. This is borne out by the fact that in the field architectural 
design and research the RDSO's contribution is next to d i n g .  As a 
matter of fact the Architectural Directorate is responsible onry for &dealing 
with the architectural aspects of buildings costing over Rs. 10 lakhs or 
where the Railways have a special problem. It has thus nothing to do with 
the planning and construction of residential and non-residential buildings of 5 
Railways. No worth while efforts have been made to evolve the use of 
substitutes for the costly and scarce materials such as cement and steel. It  
is equally disappointing to see that no appreciable breakthrough has been 
achieved in the matter of improving tare-payload ratio of railway wagona 
and coaches. For example, dthough the design of a Gouble deck* coach 
was evolved by aOSO as Iong back as W72-73, the order for manufacture 
of the prototype has been placed on the factory only in March/April, 1974. 
As a result of this delay, the prototype coach will come out of the factory 
only by the end of 1976. The Codttee feel that the efforts of tbe Railway 
Board in this direction should be resuR-oriented and that a timabound 
programme should be chalked out so that the improvcmant b 
achieved in the shortest possible time. It is also surprising to see that the* 
&&'e decker coaches are not meant for long distance journeys. 



I .  167 Railways The planning for provision of passenger amenities on railway coaches 
30- and platforms does not form part of the DRSO's ac t~i t ies .  Its efforts in 

the direction of effecting economies in the use of fueI cannot be considered 
commensurate with !he requirements of the railways. Therefore, taking 
into account the total quantum of the expenditure in the organisatiod and 
the role it could play, it is difficult to say as to what has been the positive 
contribution ol lllz RDSO in the growth of Indian Railways. 

The Committee feel that in order to make RDSO a more effective 
1.168 -do.- instrument of research and scientific advancement, its research efforts 

require to be reoriented. Such re-orientatim should aim a t  the maximum 
utilisation of existing assets of the railways and the available resources of 
the country. The RDSO will not only have to justify its existence but 
will have to make a read impact on the operational efficiency of the 
railways. In the context of the over deteriorating financial position of 
the Railways the RDSO will have to shed the cor?ventinnal approach and 
brzak new grounds lor xhicling maximum economy, optimum utilisation 
of assets and masinium comkirt for the users of the railways. The 
RDSO achievement rcport should be placed annually before the Parlia- 
ment. 

40.- 
The Committee note that as far back as in October, 1962, in regard 

to inter-gauge traffic the Railway Board had issued a directive that in cases 
where the lead on the forwarding gauge was very smaTI compared to the 
lead after the break of the gauge, suitable adjustments in the weight con- 



dition of the forwarding gauge should be made so as to secure full load 
for wagons of the other gauge over which the lead was very h g e .  The 
average lead for the bamboo traffic on the narrow gauge section of the 
South Eastern Railway is 168 kms. and on the broad gauge sections of 
the Northern and Eastern Railways over which this t ra5c  moves, the 
average lead is about 918 kms. This was therefore a fit case where the 
Railway Board's directive in regard to adjustments in the weight condition 
could have been profitably implemented. The Committee find that the 
South Eastern Railway introduced a fixed weight of 100 quintals for non- 
standard Narraw gauge bogie wagon against the notified nlinimum weight 
condition of 130 quintals with effect from 1st March, 1964. However 
in the case of IRS type Narrow gauge bogie wagons, although the 
minimum weight condition of 130 quintaIs was tixed in 1968 after taking 
into account their carrying capacity, the @~cessary adjustments in  the 

+- 

weight condition for the purposes of transhipment traffic were made only 
in November, 1971. Thus while transhipping the consignments from 
narrow gauge wagons at Madan Mahal station of Central pailway, the 
contents of one narrow gauge bogie wagon were 'more often than not', 
placed in two broad gauge four wheeled wagons or in one broad gauge 
bogie wagon, although the average tonnage Ioaded in the narrow g a u g  
bogie wagon was only 100 to 119 quintals. This has resulted in excess 
utilisation of one broad gauge wagon for most of each of the narrow 
gauge bogie wagons. According to Audit between January, 1969 and 
June, 1972 about 13  thousand broad g a p e  wagon5 (four-wheelers) 
were utilised in excess and the cost of hauling of these Ioaded excess 
number of wagons has been assessed at about Rs. SO Iakhs. The Com- 
mittee are unhappy to note that such an  uneconomic practice continued 
for s ~ h  a long time without any remedial action being initiated. It is 

- --- - 



seen that in the case of non-standard Narrow gauge bogie, minimum 
weight condition of 100 quintals was fixed in 1964 to suit the requirements 
of transhipment. Why this could not be done, for the IRS standard 
N m w  gauge bogies which were introduced subsequently needs ad 
immediate eplanation. 

2-10 RaihRays The Committee further note that although the Railway Board's noti- 
fication dated 29th November, 1971 comnunicafing their sanction to the 
reduction in the fixed weight for bamboo loaded in narrow gauge bogie 
wagons to 110 quintals was canveyed to the stations in December, 1971, 
the booking stations failed to rigidly observe the revised loading heights 
and it was only in June, 1972, that 1:1 transhipment baame possible. - 
The Committee would like that suitable disciplinary action be taken 
against the supervisory officers who failed to watch the proper w e -  
mentation of the instructions on the dbject. The Committee would 
like to be informed about the action taken. 

2-11 4.- The Committee need hardly emphasise that such unhealthy and un- 
economic practices on the intet-gauge points not d y  result in avoidable 
losses but also contribute to the improper use, of Raiiway assets. they 
would therefore like that the warking of inter-gauge points be kept under 
constant review with a view to weed out such of the practices which afe 
not mducive to economic use of assets. 

2-22 --do.- The Committee note that with effet from 16th September, 1970 
station-testation rates were quoted on Central and Western R a W s  for 



ramage of plantains in wagon loads by coaching trains, based on a 
loadability of 185 quintals per wagon. Fnrther, on tbe basis of test 
wei&me.nts since conducted by Central Railway Administration it h-s 
k e n  decided, effective from 15th Jdy, 1974, that station-to-station rates 
for Bananas booked at coaching rate should be raised from the present 
laadabiIity figure oi 185 quintals per wagon to 191 <plintals- 
As against rhis the station-to-stetion rates quoted by the South 
Central Railways for movement of plantains tr&c by coaching -ins, from 
Rajbmundry aad other stations are based on loadability figure of only 100 
quintals. The main reason for fixiig a low loadability figure of 1 0  
quintals on the South Central Railway is stated to be the reluctance of 
tbe local merchants to load the plantains upto the top of the wagons even 
though the wagons can hold more than 100 quintals of b aanas. The 
Committee feel that the Railways have taken note of the reluctm-e 
of the merchants and devised ways and means, like providing removable 5 
racks, to ensure larger loading of bananas, rather than prescribing a low 
IoadaWty figure. That this was not considered would indicate that the 
Railways have failed to safeguard their financial interests. 

-do.- Further it is seen that the station-to-station concessional rates from 
Rajhamundry which are almost half of the normal parcel rates do not 
even cover the cost of haulage beyond a certain distance.\ In view of 
this factor, the Railway Board have now belatedly decided to increase 
the -mum weight for charge, under these lumpsum rates, to 125 
qaintals from the present level of 100 quintals per wagon. The Com- 
mittee see no justification whatsoever for the quoting of uneconomic con- 
assional rates by the South Central Railway for the transportation of 
bananas from Rajahmundry dhen it was well known that the loadability --- -- 
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I 2 3 - 4 ' - - - - 

limit for similar trafiic on the Central and Western Railways was much 
more than 100 quintds. They desire that the whole matter may be 
reviewed with a view to fix new limits of loadability of bananas, by pro- 
viding removable racks, which will not only cover the cost of haulaee 
but will also be munerative. The action takm in this behalf may be 
intimated to the Committee. 

Railways 'This is a typical case where the Central Railway Administration failed to 
act in a business like manner. From the facts of the case it is clear that 
before finalking the arrangements for movement of sand t r a c  offered by 
the contractor, the terms and conditions were not carefully set out. Keeping 
in view the quantum of work involved and the duration of the arrangements 
to be made, it was only reasonable on the part of the Railway Administration 
to have sorted out the financial impiications of the arrangement in advance. 
This was all the more necessary because the sidimg charges for the rewm- 
missioned railway siding at Khardi station had not even been notified. 
'In the absence of such a notification it could not be assumed that the 
contractor would agree to pay the siding charges in addition to the freight 
charges. No wonder therefore the contrattor declined t o  pay the siding 
charges to which his prior acceptance had not been obtained and which 
were considered by him to the unjust. It is further seen with surprise that 
after the contractor had declined to agree to the payment of siding charges, 
apparently no attempt was made by the Railway Administration to come 
to a negotiated settlement with the contractor. The Railway Administration 
thus lost a valuabIe opportunity to retrieve traffic which cduld have earned 



lot of revenue in the form of freight charges. The Con~mittee are con- 
strained to express their unhappiness about the way this case was handled 
m d  desire that an investigation be made to fix individual responsibility. 

Do. This paragraph highlights the inadequacy of the system followed on 
the Railways in regard to werghment of wagons on weighbridges. As per 
extent rules all bulky goods such as sand. stone, timber etc. are required 
to be weighed either at the forwarding station or  at a convenient weigh- 
bridge station en route or at the destination. At the weighbridge stations 
where the wagons are required to be weighed, the rules require the station 
Masters to ensure that such weighmcnt is done. A review of the working 
of a few weighbridges for the year 1972 has disclosed that all tbe wagon 
loads required to be weighed were not being actu lily \\eighed. 

Do. 
ti 

Further, in the casse of wagons actually weighed, weighment had not 
been done properly in that a suTprise check at Pdibhit disclosed that 14 
out of 21 wagons coming in for surprise check were overloaded and the 
actual weight was more than the invoiced weight by 3 to 29 quintals per 
wagon. It is also seen that after having been pointed out by Audit that 
the existing deterrent to excessive overloading was not adequate, Railway 
Board have amended the relevant rules to provide for more deterrent 
penalties for overloading. The Committee are constrained to observe that 
this could not have been done without collusion with corrupt officials so 
as to give undue benefits to un~crupulous traders. The Committee desire 
that the working of weighbridges should also be reviewed on 311 Railways 
with a view to s t r e a m l ~ n ~  the procedure and to ensure that all stations 

-- - --- - 
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scrupulously comply with the provisions of the rules regarding weighmznt 
of wagons. 

40. 2-61 Railways I h e  Committee are distressed to learn that even though it had come 
to the notice of thc Southma Railway Administration as early as in 
December, 1969 that a factory manufacturing rayon grade pulp was 
rcceiving large consignments of wood pieces conforming to the size and 
description of firewood but not intended for burning purposes, no effective 
action was taken to levy freight charges on these consignments at higher 
rates applicable to firewood suitable for special use other than burning. 
The instructions issued by the Railway Administration in December, 1969 
to 311 the stations on the division that such consignmeats should be charged m 

at the higher rate were not implemented by the concerned stations with the 
result that the undercharging continued for several years. The total under- 
charges for the three stations have been assessed at Rs. 81,437. 

a** Do. It has now been stated that with effect from 15.2.1974 the Special 
Condition 10 of the Goods Tarrif No. 33 pt. I. has been amended so as to 
make it obligatory on the part of the factory to declare the purpose for 
which the wood pieces will be used. The Special Condition 10 before 
amendment p~ovided that wood pieces for special use other than burning 
will not be accepted ar firewood for the purposes of levying freight rates. 
\ I I y  this particular cLuse was not invoked by the station staff earlier and 
how the special Condition 10 as amended will now enable the Railway to 



Do. 

Do. 

Do. 

lev-y hi&cr frei-ght ratem is still not clear. In fact the factory is stated 
to have approached the court of law for a clarification of the terms of the 
G d s  ~ a n f f .  

The Committee also deprecate the delay of more than four years on the 
part of the Railway Administration to plug a loophole in the Tariff rules. 

The Committee have reasons to believe that right from the beginning 
the matter has not been handled in a business like manner. They therefore 
desire that the Railway Board should order a thorough investigation with 
a view to fixing individual responsibility. 

The Committee reget  to note that there is no in-built systenl on the 
Railways for the periodical verification of distances between stations. I t  
is astonishing that the higher officers of the Railway Administration were 
unaware of the differences between the distance? adopted for charging 
fares and the actual dktances from the Madras Central station to other 
stations on North East Line and this fact was brought to notice in June, 
1971 by a railway employee who should be glven handsome reward. The 
actual measurements conducted by the Engneering Department in October 
1971 indicated an increase of 1.25 kms. in the distances of all stations 
from the Madras Central along North Eastern Line. That this was not a 
solitary case o f  its kind is borne out by the fact that out of 1377 cases 
,of distances notified in the Northern Railway tables in as many as 1162 
cases, the Engineering Department had found differences necessitating 
revicion in the notified distances. These discrepancies between the actual 
distances and the distances charged for noticed on the Southern and -- - - -- - - - 



.- - 
Northern Railway point to the need for having a system of rechecking 
the distances periodically as a matter of course. The Committee &sire 
that this- aspect may be considered by the Railway Board. 

45- 2-80 Railways 

Do. 

The Committee are d i s t re~sd  to learn that although the Engineering 
Department of the Southern Railway brought the difference between the 
actual distance and the distance charged for from Madras Central to the 
notice of the Gmmercial Department in December, 1971, the Commercial 
Wartment  took as long as 16 months to notify the revised distance. The 
explanation given for this long deray is most unconviencing. The 
Committee desire that an hvestigation be made forthwith to  fix responsi- 
biity f w  the delay. iz' 

? h e  CoRMittee further note that there has been abnormal delay of 
over 10 years in the revision of distance tables an the Northern Railway. 
It is seen that although the revised inter-distances were supplied by the 
Engineering Department in August, 1962, they were brought into force 
only with effect from 1st June, 1974. As the revision made by the 
Engineering Department affected as many as 1162 out of a total of 1377 
cases of distances notified in the Northern Railway tables, it would imply 
that the undercharging or overcharging colitinued a11 along right upto 1st 
June, 1974. This is, to say the least, most shockinpgnd a most irres- 
ponsible way of doing things. The Committee are at a loss to understand 
why the Northern Railway Administration did not care to  notify the revised 
distances by other means than a printed pamphlet. Pending printing of 



Do. 

Do. 

n o .  

- -  

drstancc tables which was expected to take time, the Administration should 
have taken steps to issue administrative instructions for the immediate 
enforcement of the revised distances. The Committee find no justification 
whatsoever for postponing the enforcement of revised distances simply 
kcaus- the printed pamphlets could not be got ready. 

The Committee find that in all the 5 cases of undercharges re iemd to 
in the Audit paragraph. the concerned station itaff failed to recover 
correct charges either because the i n s t m c t i o ~  were not dear to them 
or these instructions had not reached them at all or they failed to comply 
with the rules and instructions. This underscores the need for proper 
maintenance of initial records and documents at stations. 

The Committee desire that the negligent supervisory officers should 
be brought to book. 

The Committee would also like that sustained efforts be made to 
revover the outstanding undercharges. 
--. -- --- - -  




